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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ), SOUTH ZONE,
CHENNAI

o.A.NO.51/2023

Between:

Gadeela Raghuveer Reddy and others .. Applicants

And

The Union of India, Rep. by its Secretary,
Ministry of Environment, Forest & Climate
Change, Indira Paryavarana Bhaven
Jorbagh Road, New Delhi-110 003
and others .. Respondents

Counter Affidavit filed by e 5th Resoondents herein

I, G.Malsur, S/o. Sri Laxmi Narasaiah aged about 58 years

Occ: Vice-Chairman and Managing Director, Telangana State

Mineral Development Corporation Ltd, Hyderabad do hereby

solemnly affirm and state on oath as follows:

1. I am the Vice-Chairman and Managing Director, Telangana

State Mineral Development Corporation Ltd, the 5th respondent

herein and as such I am well acquainted the facts of the case.

2. I have read the O.A. filed on behalf of the Applicants and deny

all the material allegations made therein, except those that are

specifically admitted hereunder. I respectfully submit that the

I
Itr-oJa,E-

VICE CHAIRMAN dMANAGING DIRECTOR
TELANGANA STATE MINERAL OEV. CORP LTD

(AState Govl. UnderlakinC)
Resd. & CorPorale Otfice

H-M.w.S S B. Premises. Rear Block 3rd Floor'
Xhaaratabad, Hyderabad - 5O0 o04
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present affldavit is being fired on the aileged rarge scare and iilegar

and unauthorized mining of sand is going on in Manair River in the

State of Telangana.

3. I submit that the Telangana State has reviewed the Sand

Policy and had come up with a new Sand policy _20L4 vide

G.O.Ms,No. 38, Ind. & Com. (M.1) Dept., dt:2.t2.20L4. The State

of Telangana, exercising its power u/s ls (1) of Mines and Minerars

(Development and regulation) Act 1957 formulated the Telangana

State Sand Mining Rules, 2OtS which were published in the State

Gazette dt: 8.1.2015 vide G.O.Ms.No, 3Ind. & Com. (M.1) Dept.,

dt:8.1.201s.

4. I submit that as per the New Sand policy, the entire sand

mining activity in the State of Telangana is handed over to M/s

Telangana State Mineral Development Corporation (M/s TSMDC)

which is a State Government undertaking.

5. I submit that in brief, the sand extraction in the State is

categorized as under:

1. from sand bearing area- Requires EC, CFE & CFO

2. from de-siltation of reservoirs

3, de-casting from patta land

^*k[,ANVICE
TELANGA

G DIRECTOR
V. CORP LTO

(A Stale Govt. UnderraXing)
Regd. & CorPorale Oflice

H M.W.S.S.A. Premis€s. Rsar glock 3rd Floor.
Khsirstabad. Hyderabed - 500 o0,4.
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6. Further a compliant Adjudicating Mechanism was introduced

for rapid disposal of cases relating to illegal sand mining and

transportation, under the chairmanship of District Collector and

Superintendent of Police of the concerned District, Deputy Director

of Mines & Geology of the region as members vide G.O.Ms. No.9,

dt.24.02.20t6.

7. It is submitted that the entire sand mining activity in the

State of Telangana is conducted only through M/s TSMDC after

obtaining necessary statutory clearances like EC, CFE, CFO etc.,

where ever required.

8. The main essence of entrusting sand extraction to M/s TSMDC

was for conduct of sand operations through systematic extraction

and disposal through establishment of stockyards to avoid over

exploitation with due protection to the environment. By inspiring the

sand policy of the State, the neighbouring states of Maharashtra,

Karnataka, Haryana, Madhya Pradesh, Jharkhand and

Chhattisgarh have come to study and adaption in their States.

9. As per section 7 of Andhra Pradesh River Conservation Act

1884, the State Government may, by the Notification as per section

2 and 3 in the official Gazette and in the Gazette of every district in

which any part of the river is situated, declare that the provisions of
t

t^_-..A g_. _1-1_5 -....
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this Act shall apply to the said river within the boundaries and limits

prescribed in the said charts.

10. As per the Notification dt: 15.1.2016 issued by the Ministry of

Environment and Forest and Climate Change, removal of sand

deposits on agriculture field after flood by farmers and dredging oF

Dams / Reservoirs weirs, barrages, river and canals for the purpose

oF their maintenance, up keep and disaster management do not

require prior environmental clearance. Further as per the guidelines

oF tvlinistry of Environment and Forest and Climate Change

Government of India had stated that de-siltation of sand in the

submergence will not be treated as mining operations and thus

environmental clearance is not required. A copy of the guidelines on

the sustainable sand mining management issued in the Month of

September, 2015 by the Ministry of Environment and Forest Climate

Change, Government of India are filed along with this affidavit.

11. Further it is submitted that S.O.141 dated 15.01.2016 issued

by Ministry of Environment and Forest permits de-siltation is to

increase the water storage capacity of the Dam. Godavari being a

perennial river, siltation is very common in this area. It is necessary

to remove the silt, which serves twin benefits of increasing storage

TELANGANA STATE MINERAL
VICE CHAIR

lAState Govl. UndenEkin9)' Pr6d a corooraie Oilce
n u w.s S.g:pr"-i*a Rear Bloct 3rd Ftoor

Xhalralebad, HYderabad _ 500 oo''
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capacity of Dam and also provides required sand for construction,

so de-siltation should be a continuous process in these dams to

create and restore the capacity of the dams. The active period for

liFting of water from these barrages is 3 - 4 months and if siltation is

not tackled, there will not be much availability of water. As per the

notification issued by the Ministry of Environmental and Forest and

Climate Change "de-siltation cannot be considered as minlng

activity and infact de-siltation of sand is exempted from obtaining

e nviron menta I clearance."

It is submitted that Irrigation Department is

constructing (O8) checkdams in the river Maniar at

va rlo us villages of Manakondur, Veenavanka and

Jammikunta Mandals of Karimnagar District to meet the

Irrigation requirements and to improve the ground

water situation. The Desiltation of sand in the

submergence area of these checkdams will enhance

the capacity of the checkdam and smooth flow of water.

It naturally increases the ground water level in the

area, since the water will be available in these

checkdams for most of the period in a year.

-t4_!_
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VICE CHAIRMAN&M
TATE MINER

.GING DIRECTOR _
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TELANGANA
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It is submitted that as per G.O.Ms.No.3 dated 08.01.2015

which deals with formulation of Telangana State Sand Mining Rules

2015, TSMDC is fully empowered to take up de-siltation activity

and to exploit and extract the sand for commercial use. The

G.O.Ms.No.54 dated 26.09.2016 which the Petitioner is referring to

in his affidavit is amendment to G.O.Ms.No.3 dated 08.01.2015,

wherein one Rule is added which permits the Irrigation Department

also to extract sand from the reservoirs for their use. The

applicant has misunderstood the very object behind the issuance of

G.O.Ms.No.54, dt: 26.9.2016. Infact the mode of de-siltation and

the usage of sourced sand in pursuance of G.O.Ms.No.54, dt:

26.9.2016 (which adds Rule 20 to Telangana State Sand Mining

Rules published vide G.O.Ms.No.3, dt: 8.1.2015) is totally different.

In the said Rules, Rule B provides for de-siltation by the Telangana

State Mineral Development Corporation and the sourced sand out

of such de-siltation undertaken as per Rule (B) shall be disposed

of with preference to the Governmental works. Therefore, TSMDC

after giving preference to allocation of such sourced sand to the

Governmental works, it can dispose of, the balance quantity of

sand in the open market by fixing market price to enhance the

infrastructural facilities to the general public'
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72. It is submitted that sand extraction will be carried out with

utmost care not to suffer the ground water recharge by TSMDC. In

Telangana, ground water is the major source of irrigation to the

farmers. Hence, the Government is more concerned about recharge

of Ground Water, due to which ground water will be increased and

the Adivasi villages will have drinking water facilities throughout the

year. Hence, desilitation of dams/barrages will also help in recharge

of Ground Water.

In all these checkdams, I&CAD Department as per the field

observations reported more than 6 meters thickness of sand deposit

in these submergence areas and also informed that the checkdams

has to be de-silted 2 meters depth to maintain water storage

capacity of the checkdams. After detailed deliberations in the DLSC

meetings, the District Collector issued the proceedings vide

No.274/Sand/TSMDC/2O22, dt.08.07.2022 with specific geo-

coordinates checkdam-wise and the quantity to be de-silted.

However, in each checkdam, it was proposed and approved by

the DLSC to de-silt approximately 1/a area i.e. around 250 meters of
submergence area to store the designed capacity. In all these B

checkdams, where de-siltation is required the DLSC approved a

quantity of 74.32 lakh cbm, out of which a quantity of 4.08 lakh
cbm is de-silted so far.

VICE CHAIRMAN & MANAGING DIRECTOR
TELANGANA STATE MINERAL DEV, CORP LTD

(AStat€ Govt. Undertaking)
Reed. a corPorate Olfice

H M W.S S B. Promrses. Re6r Block 3rd Floor.
Xhairatabad, Hydsrabad - 5Oo 0O4

ubL



Further, it is submitted that as per S.O.141 dated 15.01.2016

issued by Ministry of Environment and Forest which permits de-

siltation to increase the water storage capacity of Irrigation

structures. As per Rule 8(c) of TSMMR, 2015, the DLSC headed by

the District Collector and Chairman after conducting Joint Inspection

approved de-siltation vide the proceedings No. No.274 /Sand /
TSMDC / 2022, dt.08.07.2022.

It is respectfully further submitted that de-siltation is essential to :-

1) Facilitate the work for construction of checkdams as this being

the peak working period for the Irrigation Department.

2) De-siltation is required at these locations as per the reports

submitted by the Joint Inspection team to store the designed

water storage capacity. The Government of Telangana is

spending huge amounts for construction of these checkdams

to attain the intended benefit of water storage the de-siltation

is req u ired .

It is further submitted that when the designed water is stored

in these checkdams for a longer periods in a year, it will have long

term positive impact on flora and fauna in the vicinity.

This will also have the other benefits which cannot be quantified

immediately in terms of energy saving when ground water is raised

where borewells are used for extraction of water.

VICE C
OR

ii oev. cone u'ro
,ertaklng)TELANGANA STATE I/lI

(ASlale Gov'
R€Od & co

H.MWSSB Premis(
Xhair6tabad' r_rYr - 500 004.
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Therefore, it is prayed that this Hon'ble Tribunal may consider

the contentions raised in this Counter Affidavit and dismiss the

O.A. and pass such other order / orders as this Hon'ble Tribunal

may deem fit and proper in the interest of justice.

ne t

Sworn and signed before me
on this the4llday of )u\y,2023 at Hyderabad.

VICE CHAIRMAN & MANAGING D

TELANGANA STATE MINERAL OEV
(AState Govl' lJndertak'n

Rsod. A CorPorale Olirc'
H-M.W.S.S.B. Pr€mises, Rear uroc

XharrataDad, HYd.,ab6<l _ 5(}
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Verification Statement

I, G.Malsur, S/o. Sri Laxmi Narasaiah aged about 58 years

Occ: Vice-Chairman and Managing Director, Telangana State

Mineral Development Corporation Ltd, Hyderabad, the 5th

respondent herein, do hereby verify that the contents in the Counter

Affidavit are based on records and believed to be true and correct.

r{
Verified at Hyderabad on this + day of Ju|y,2023.

(A. SA EEV KUMAR}
COUNSEL FOR RESPONDENT.S

. VICE CHAIRMAN & MANAGING DIREC IOR
TELANGANA STATE IVINERAL DEV, CORP LTD(a srate Govl underrak,nor

Regd. & Corporate Otfice
H.M.WS S B premrsea, Rear Btock 3rct Froor,

,(h6ir6tabad, Hydersbad . 5OO 004

lt,.--L q
Deponffit--
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GOVERNMENT OF TELANGANA

ABSTRACT

MINES & N4INERALS. REGULATION OF SAND N4INING - NEW SAND MINING
POIICY, 2014 _ FORMULATION OF TELANGANA STATE SAND MINING RULES -
2015 (TSSI\4R-2015) - ORDERS - ISSUED

iNDUSTRIES & COMMERCE (MINES-I) DEPARTN4ENT

G.O,l'lS.No.3,

G.O.Ms,No.38, Industries & Commerce (Mines.I) Department,
Daled:12-12-2074.

DATED:08-01-2015.
Read

The following Notification shall be published in an Extraordinary Issue of
Telangana State, Gazette dated :08-01-2015.

NOTI FICATIO N

In exercise of the powers conferred by Section 15(1) of Mines & Minerals
(Development & Regulation) Act, 1957 (Central Act 67 of 1957), the Governor
of Telangana, in supersession of all earlier orders issued in the composite
State and in accordance with the New Sand I\4ining Policy-2014 for the State of
Telangana as announced in G.O.Ms.No.38, Industries & Commerce (N4ines.I)
Department, Dated:12-12-2014, hereby makes the following Rules to regulate
the Mining and Transportation of sand in the State of Telangana and for the
pu rposes connected therewith, namely:-.

1. Short title and commencement:-

(i) These Rules may be called the Telangana State Sand l"lining Rules,
2015.

(ii) It extends to the entire State of Telangana.

2. Regulation of extraction /d isposa I of Stream/River Sand

(i) Sand extraction and sale other than de-castinq patta lands and in
respect of I and II order streams, in the State shall be through
Telangana State Mineral Development Corporation Limited
(TSMDC) only.

(ii) Regulation of Stream/River sand extraction/d isposa I from the
areas other than falling in Schedule Areas be done by the
authorities specified under Rule 3(6).

(iii) Allocation of specified sand bearing areas located
partially/fully in Scheduled Areas shall be as per the
Panchayats Extension to Scheduled Areas (PESA) Rules, 2011 or
any suitable subsequent ru les/amend ments to be issued by
Government from time to time with Technical and Administrative
support from Integrated Tribal Development Authorities (ITDA)

/Telangana State Mineral Development Corporation Limited
(TSN4DC Ltd.) under the direct supervision and control of the
Agency lY ag istrate/ D istrict Collector concerned. Operational
guidelines shall be issued by the District Collector from time lo
time.
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3. Sand extraction in I and II order streams:
Sand extraction shall not be permitted in notified over-exploited areas

except for local use in villages or towns bordering the Streams for bonafide
purposes other than commercial operations/public trad ing/stocking etc. The
Sand extraction:-

(1) Shall be as per Rule 23-(1) (a) of Water Land and Tree Rules,
2004 or any suitable subsequent rules/amendments to be issued
by Government from time to time.

(2) Shall be for local use:
(a) Free of cost:

(i) For weaker section housing schemes on a certificate issued by
the District Collector or any authorized officer;

(ii) For own use basing on the actual requirement to be certified
by Panchayath Secretary concerned and

(b) For local use of sand in Government works on payment of
seigniorage fee.

(3) The Panchayath Secretary of concerned Gram Panchayath shall
issue way bills as prescribed by the lvlandal Authority under
WALTA,2002 or any suitable subsequent ru les/a mend ments to
be issued by Government from time to time for the purposes
mentioned under sub-rule (2) within the jurisdiction.

(4) Transportation of sand shall be by means of bullock carts/Tractors
only within the j u risd iction.

(5) The District shall be treated as a unit for free movement of sand
within the j u risdiction.

(6) The District Collector shall put in place proper
administrative mechanism for enforcement of extraction and
transportation of sand in I and II order Streams comprising ofl

a) Revenue Divisional Officer concerned.

b) Tahsildar concerned

c) Representative of Deputy Director, Ground water

Department.

d) Executive Engineer (concerned), RWS/Irrigation Dept.

e) Sub-Divisional Police Officer.

f) lv'lotor Vehicle Inspector (concerned) from Transport Dept.

4. Constitution of Sand Monitoring Committee (SMC)

In partial modifacation to c.O.1,1s.No.38, dated L2.12.2014, the District
Collector & I..'lagistrate shall be the Chairman of the District Level Sand
Committee. There will be a State Level Committee with Chief Secretary
of the State as Chairman.
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(1) Constitution of District Level Sand Cornmittee (DLSC)

The identiFication of sand bearing areas in III, IV and above order
streams/rivers. for extraction shall be by the District Level Sand
Committee. The District Collector shall be the Chairman of the District
Level Sand eommittee, other members will consist of the following
office rs:

(a) District Collector : Chairman
(b) loint Collector : Vice-Chairman
(c)*Project Officer, iTDA concerned. : Member
(d) District Panchayat Officer : Member
(e) Dy. Director, Ground Water Dept. : I"lember
(f) Executive Engineer. Irrigation/ : l,lember

River Conservator.
(g) Executive Engineer, Rural Water Supply : Member
(h) Environmental Engineer/ Telangana State N4ember

Pollution Control Board.
(i) Nominee of Telangana State Mineral : l,lember

Development Corporation Ltd. (TSMDC)
(j ) Asst. Director of Mines & Geology : l'lember-

concerned. Convenor
t In case of sand reaches falling partly or fully in Scheduled Areas.

(i) The District Collector may invite any other officer like the Superintendent of
Police and District Transport Officer as deemed fit.

(ii) The Assistant Director oF lvlines & Geology concerned shall identify the
potential sand bearing areas on regular basis and place proposals before
District Level Sand Committee.

(iii) The Chairman, District Level Sand Committee shall order for joint
inspection of identiFied sand bearing areas and obtain reports from the
following:

(a) The Ground Water Department shall issue the feasibility report
under Water, Land and Tree Rules, 2OO4 or any suitable
subsequent ru les/amendments to be issued by Government from
time to time with geo-coordinates of the specified sand bearing
areas, with specific recommendations on the mode of sand
extraction.

(b) The Executive Engineer/River Conservator shall issue clearance
For the ramps with Geo-coordinates.

(c)The Revenue Department shall demarcate the specified sand
bearing area and furnish plan on village map.

(d) The Assistant Director of l4ines & Geology shall arrive at the
quantity of sand basing on the Ground Water Dept., feasibility
report.

(iv) (a) The Collector & Chairman, District Level Sand Committee shall
finalize the specified sand bearing areas as per sub-rule (iii) and
issue in-principle allotment notice to Telangana State 14ineral
Development Corporation calling for Approved l.4ining Plan,
Environmental Clearance and Consent for Operation within (3)
months.



t3
On application filed by the Telangana State Mineral

Development Corporation, the Chairman DLSC may give a (3)
months extension for submission of Statutory Clearances.

(b) Telangana State Mineral Development CorpoJation shall obtain
the following statutory clearances :

(i) Approved mining plan from the Deputy Director of Mines &
Geology of the Region concerned.

(ii) Environmental Clearance (EC) from State Environment
Impact Assessment Authority.

(iii) Consent for Establishment (CFE)/Consent for Operation
(CFo) from Telangana State Pollution Control Board.

(c) On submission of Statutory Clearances, the Chairman, District
Level Sand Committee shall allot the specified sand bearing
area to Telangana State lvlineral Development Corporation
Limited for extraction of sand.

(d) [4/s Telangana State Mineral Development Corporation
Limited shall execute a lease deed in Form-Sl with Assistant
Director of l4ines and Geology concerned within (15) days
from the date of allotment order.

On application filed by M/s Telangana State Mineral
Development Corporation Limited, the Chairman, District Level
Sand Committee may condone the delay and extend the time for a
period of (15) days for execution of lease deed.

(v) Extraction of sand from specified sand bearing areas:

Telangana State I'lineral Development Corporation after
execution of lease deed shall:
(a) Extract sand by engaging a raising contractor from the specified

sand bearing area to an approved stock yard. The raising
contractor will be selected under strict competitive bidding
process.

(b) The sand extraction shall be under electronic surveallance
and electronic documentation linked to a central documentation
monitoring facility to be developed by Telangana State lYineral
Development Corporation.

(c) The extraction of sand shall be manual or mechanized as per the
approved mining plan and Environment Clearance.

(d) The extracted sand shall be moved to stock yards and weighed
or by volumetric analysis before unloading at the stockyard.

(e) The purchaser of the sand shall pay the sale price to Telangana
State Mineral Development Corporation and obtain transit pass

/way bill

(l) Loading of sand from the stockyard shall be as per the approved
capacity of the vehicle through weighment.

(s) The transit pass shall have the security seal of Telangana State
Mineral Development Corporation stamp with date, time and
indicate the destination/route for tracking by way of GPS facility
to be developed.
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(vi) Telangana State Mineral Development Corporation
sand from the stockyard a6 per the sale price
Government from time to time.

shall
fixed

dispose
by the

(vii) The lVember-Convenor shall convene the District Level Sand
Committee (DLSC) meetings frequently to ensure sand availability
in the District.

(viii) The period of allotment for extraction shall be for five (5) years
from the date of agreement subject to:

(a) Assessment of annual replenishment of sand to sustain the
extraction.

(b) Feasibility report by Ground Water, Irrigation Dept., with
Approved lv'lining Plan and CFO from TSPCB every year.

(c) The period of sand extraction from the allotted area shall be as
per the local conditions, reflected in the Approved lvlining Plan and
CFO.

(d) During the subsistence of allotment, the DLSC shall review the
status before (30) days from the date of expiry of first
yearlsubsequent year period or exhaustion of estimated quantity
and order for joint inspection to explore continuation of extraction
after fulfilment of Rule 4(viii)(b).

(e) If the specified sand bearing area is feasible for sand
extraction, the Chairman-DLSC shall call for Mining Plan, CFO and
approve for continuation of extraction.

(f) If the specified sand bearing area is not feasible for sand
extraction, the Chaarman-DLSC shall order for stoppage of sand
extraction for a specified period and Telangana State Mineral
Development Corporation shall safeguard the area.

(g) Due to any reason, the allottee can surrender the area allotted
by making an application to the Chairman, DLSC through the
Member-Convenor.

The State Level Committee shall consists of the following
Officers:

(a) Chief Secretary Chairman
(b) Director General of Police lYember
(c) Spl. C.S. & CIP, Ind.&Com.Dept. Member
(d) Prl. Secy. Revenue Dept. Member
(e) Prl. Secy., Rural Development Member
(f) Prl. Secy. I&CAD Dept. Member
(q) VC&MD, TS14DC tvlember
(h) Commissioner, Rural Development Member
(i) Commissioner, Transport Dept N4ember
(r) lvl em ber-Secreta ry, TSPCB 14ember

[4ember(k) Director, Ground Water Dept
0) Engineer- in-Ch ief, Irrigation Dept. lvlem ber

Member-
Secretary

(m) Director of l"lines & Geology

(2) Constitution of State Level Committee (SLC):
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5. Responsibility of the M/s Telangana State Mineral
Development Corporation Ltd:

(1) Telangana State Mineral Development Corporation shall:

(a) Enter into an agreement with Assistant Director of Mines and
Geology by furnishing bank guarantee for an amount equivalent to
10o/o of the total seigniorage fee on assessed quantity as security
deposit.

(b) Extract sand as per the Approved Mining Plan and other
conditions laid in the clearances issued under the River Conservancy
Act, 1884, the Water Land & Trees Act, 2002 and the Environment
Protection Act, 1986 and Air & Water Pollution Prevention Act, L974
and amendments thereon or any suitable subsequent
Act/ru les/amend ments to be issued by Government from time to
time.

(d) Extract and dispatch sand from the allotted sand bearing
area to approved stockyard alongwith the way bill in Form-Sz
issued by the Asst. Director of Mines and Geology concerned after
paying the Seigniorage fee and other taxes as per the prevailing
scheduled rate or revised from time to time.

(e) (i) Establish a stockyard near to the lifting point having good
road facilities and also additional stockyards near urban
habitations, especially the Municipal Corporations.

(iii) If any sand stocks leftover after the period of agreement,
on representation by the allottee, the validity of Mineral
Dealer License may be extended by the Licensing Authority
after report by the Asst. Director of Mines & Geology.

(iv) The period of extension shall be based on verification of
stocks and the previous daily dispatches.

(f) Sand from stockyard shall be dispatched by Telangana State
Mineral Development Corporation with transit pass (Form-E) issued
by Assistant Director of Mines and Geology concerned alonqwith the
computerized weighment slip.

(q) The dispatch of sand from the stockyard shall be
electronic surveillance and electronic documentation linked
central documentation monitoring facility.

under
toa

The State Level Committee shall meet periodically to take up review
of the performance, the matters referred by District Level Sand
Committee for review of any statutory provisions and issue necessary
guidelines for proper implementation of the Rules.

(c) No transfer or subletting of the allotted sand bearing area,

(ii) Shall obtain Mineral Dealer License for the stockyard
under Mineral Dealer Rules, 2000 from the competent
authority. The validity of Mineral Dealer License shall
coterminous with the period of agreement.
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(h) Use of machinery is permitted for making ramps, pathways and
maintenance.

(i) Extraction of sand from sand bearing area shall be by manual or
mechanized means subject to permission from the District WALTA
Authority on a condition that there is no impact on ground water
table.

(i) (i) Maintain daily production and dispatch register at the
allotted sand bearing area.

Maintain daily stock and dispatch register at the mineral
Dealer stockyard.

( ii)

(iii) Shall submjt returns under A.P. lYinor Mineral Concession
Rules, 1956 and A.P. Mineral Dealer Rules, 2000 or any
suitable subsequent rules/amendments to be issued by
Government from time to time to the Competent
Authorities.

(k) Be penalized for any extraction of sand beyond the
specified area; beyond the specified thickness and for any other
vio lations.

Penalty of Rs.1,00,000/- or Rs.500/- per Cu.Mt. of sand
quarried beyond the specified limits or in excess of thickness
stipulated, whichever is higher.

(2) In the event of contravention of any of these rules and the
conditions specified in Aqreement of allotment during extraction of
sand, the allotting authority shall after giving an opportunity,
impose an appropriate pena lty.

6, Regulation of Sand extraction in III and above order
streams,/ Rivers:

(1) The transportation of sand extracted from III and above order
Streams/Rivers shall be utilized anywhere within the State.

(2) The District Collector shall put in place a proper administrative
mechanism for enforcement of extraction and transportation of
sand comprising of:

(a) Joint Collector/Addl. lt. Collector'

(b) Project Officer, ITDA concerned (in respect of scheduled areas)'

(c) DeputyTransportCommissioner/RTO

(d) Asst. Director of Mines & Geology'

(e) Executive Engineer, Irrigation/RiverConservator'

(0 Any other nominee(s) by the District Collector'"

7. De-casting sand from Pattalands:

In case of the sand cast in pattalands' the pattadar shall be allowed

to de-c;st sand to make the land fit for agriculture'

Toeliminatevestedinterests,noAgent/GPA/Leaseholdersother
than the pattadar shall be involved in de-casting process'

t
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(1) De-casting in pattalands abutting the river course:

(b) Asst. Director of Mines & Geology concerned shall take up
joint inspection of the pattaland with the following:
(i) Tahsildar shall identify the pattaland, possessor/

occupier and furnish attested sketch demarcating the
area. The boundaries will then be fixed on ground.

(ii) lvlandal Agriculture Officer shall certify that without
de-casting the pattaland is not fit for agriculture.

(iii)The Ground Water Dept. shall record the geo-
coordinates of the pattaland as per boundaries fixed by
the Tahsildar, assess the thickness, quantify the sand
to be de-casted and give specific recommendation on
the mode of de-casting i.e. manual or mechanized.

(iv) Asst. Director of lYines & Geology shall certify the
suitability of sand for construction.

(v) Executive Engineer, Irrigation Dept., concerned shall
report on the location of patta land with reference to river
cou rse/bed.

(2) After receipt of joint inspection report, the Asst. Director of Mines &
Geology shall submit the proposals duly stipulating the period of
de-casting to the District Collector.

(3)

(4)

District Collector after scrutiny shall submit proposal to the Govt.

After receipt of orders from the Govt. the Asst. Director of N4ines &
Geology concerned shall collect the seigniorage fee for the entire
assessed sand quantity in advance, security deposit in the form of
Bank Guarantee in favour of Asst. Director of Mines & Geology
equivalent to seigniorage fee on the assessed sand quantity and
enter into an agreement in Form-Ss before lssue of dispatch
permits in Form-S3.

If Ad valorem rate of seigniorage fee is imposed, the
Telangana State Mineral Development Corporation rate will be the
bench mark for payment of seigniorage fee for de-casting sand
from patta lands.

(5) Responsibilities of the pattadar:
(a) Shall extract sand from the pattaland by

ma nual,/mechan ized means as recommended by Ground
Water Department and transport to the stociyard bytractors capacity not more than 3 cu. mt. alongwith transii
form issued by the Asst. Director of Mines a Geology.

(b) Shall establish a stockyard by obtainlng registration under
[4DR, 2000 or any suitable subsequeni rul6s/amendmentsto be issued by Government from time to time from theCompetent Authority at a location having proper roadconnectivity.

(a) The pattadar shall apply to the Asst. Director of tVines &
Geology concerned alongwith copy ot pattadar pass book
and Title deed book and location of the land on village map.
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(c) Shall dispatch sand from the stockyard to the consumeirs
with Transit Pass in Form-E issued by Asst. Director of
lv'lines & Geology concerned under lvlDR, 2000 or any
suitable subsequent rules/a mendments to be issued by
Government from time to time.

(d) Shall dispose sand from the stockyard as per the sale price
fixed by the Government from time to time.

(e) Loading of sand from the stockyard shall be as per the
approved capacity of the vehicle with transit pass duly
indicating the destination, date and tlme.

Any contravention by the pattadar during the de-castin9,
the Chairman, DLSC may order for collection of :

(f)

(i) Rs.1,00,000/- or Rs.500/- per cu.mt. whichever is
higher shall be collected as penalty on de-casting of sand
beyond the specified limits or in excess of permitted depth.
(ii) Repeated violations will result in cancellation of
permission and forfeiture of security deposit.

(iii) Penalty of Rs.10,000/- per ton on vehicles carrying
more than the permitted capacity from the stockyard

(6) To prevent indiscriminate removal of sand from pattalands abutting
the Riverbed, more rigorous vigilance and inspections shall be
taken up.

(7) The District Level Sand Committee shall issue operational
guidelines for de-casting sand from pattalands abutting river bed.

(8) The pattalands located in the midst of the river course/bed:

In case of pattalands located in the midst of the river
bed/course, the pattadar shall enter into an agreement for removal
of sand by Telangana State Mineral Development Corporation Ltd.

The Chairman, District Level Sand Committee shall allot the
pattalands located in the midst of the river course/bed to
Telangana State Mineral Development Corporation Limited as per

Rule 2(i) readwith Rule 4 (iv) (c)

8, Applicability of these Rules on sand sourced in the process of
de-silting:

The Superintending Engineer, Irrigation & Command Area

Development Department concerned shall:

(a) Obtain the administrative approval from the 
-.Competent 

Authority

for de-siltation of Reservoirs and Tanks as defined by the Irrigation

& Command Area Development Department' to enhance the

tto-S" capacity of the reservoirs and augment Ground Water

recharge in Command Areas '

rb) With aoDroval of District Level Sand Committee shall notify the

reservoirs proposed for de-siltation in March every year'
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(c) All the notified reservoirs and tanks shall be handed over to the
Telangana State Mineral Development Corporation Ltd. for
de-siltation.

(i) The disposal of sand out of de-siltation of Reservoirs and
Tanks shall be in accordance with the procedures under
these TSSM Rules, 2015 or any amendments issued from
time to time.

(ii) Sand de-silted shall be dispatched to the stock yard
registered under A.P. Mineral Dealer Rules, 2000 by
competent authority with Form-S4 issued by the Asst.
Director of Mines & Geology concerned.

(iii) Sand shall be disposed from the stockyard as per the sale
price fixed by the Govt. from time to time with Transit Passes
in Form-E issued by the Asst. Director of l.4ines & Geology
concerned.

(d) Sand sourced out of de-silting operations shall be utilized from the
stock yards for various civil works with preference to Govt. Depts.,

(e) The orders issued earlier for continuation of 2"d or subsequent year
if any, after payment of required fees or upset price to Government
allotted to any agency on nomination basis or by other means shall
be seized after completion of its allotted/to be allotted period.

9, Crushed Stone Sand as alternative to natural sand:

Alternate to River sand in the form of Crushed Stone Sand
(l'4anufactured Sand) shall be encouraged from the conservation point of
view to River bed/in-Stream sand quarrying operations at affordable cost
be made available to meet the requirement of bulk consumers by
following:

(i) By according industry status as long as the unit manufactures
100o/o sand for availment of VAT and power subsidy prospectively.

(ii) Regular incentives will be extended for new units.
(iii) Preference in quarry lease allotment
(iv) Existing Stone Crushers will be accorded ancillary status subject to

crushed stone sand certified by ISO/NAC/NCCBI\4
(v) The Government Departments shall be mandated to use at least

50o/o of manufactured sand in Government constructions.

10. Fixation/Revision of rates of sand and seigniorage fee:

(i) The Government shall fix the rates and revise the rates of
seigniorage Fee as per the situation/dema nd warrants.

If ad-valorem rate of seigniorage fee is imposed, Telangana StateMineral Development Corporation rate will be the Bench mark forcollection of seigniorage charges on sand from de-casting as well as de_srlting.

(ii) The price of sare of sand per cu.Mt./Ton shal be determined bythe respective District Level Sand Committe" L""p,nf in vjew of theprevairing cost of production and logistics therein and sJbmit to the covt.for a pproval.

/r
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11. Apportionment of Seigniorage Fee to Zilla Parishad General
Funds:

100o/o Seigniorage Fee shall be remitted to the General Funds under the
Head of Account of zilla Parishad concerned. The same shall be
apportioned in the ratio of 25:50:25 among Zilla Parishad, Mandal
Parishad and Gram Panchayat respectively.

12, Ban on sand transportation across border:
No transportation of sand from the State shall be made across the

border to other States.

13. Offences:

Any sand lorry found without valid waybill issued by Telangana State
Mineral Development Corporation or by the pattadar (de-casting) will be
deemed illegal and the vehicle shall be seized.
(1) Any machinery and vehicles used for extraction and transportation

of sand in contravention to these rules shall be seized.

(2) The following officers in the State are authorized under these rules
to seize a machinery or vehicle involved in illegal sand extraction
and transportation.

Sub-Collector/Revenue Divisional Officer (concerned).
Tahsildar (concerned) Mandal.
Sub-Divisional Police Officer (concerned ).
Station House Officer (concerned ).
District/Divisional Panchayat Officer
Asst. Director of 14ines & Geology (concerned).
Any other officer nominated by the Dist. Collector
(concerned ).

(3) An officer authorized to seize any mach inery/vehicle as per sub-
rule (1) shall keep machinery/vehicle with Station House Officer
concerned or Tahsildar concerned for safe custody and shall submit
a report of such seizure to the Competent Court of Law.

(4) An authorized officer who seizes any machinery/vehicle shall order
confiscation of the mach inery/veh icle so seized.

a)
b)
c)
d)
e)
0
s)

(s) No order of confiscation of any mach inery/vehicle shall be made

under sub-rule (4) unless the person from whom the
machinery/veh icle is seized is given:-

(a) A notice in writing informing the person of the grounds on

which it is proposed to conflscate such property'

(b) An oDDortunity of making a representation in writing within

.r.n'tia" as may be specified in the notice against the

grounds for confiscation; and

(c) A reasonable opportunity of being heard in the matter'

Officers seized the vehicle shall issue order of confiscation of

;;H';,"i;;.tl.-tre conriscated machinery or vehicle shall be

disposed in PUblic auction.

(6)
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L4. Disposal of sei*d sand:

The Tahsildar (or) the officers nominated by Tahsildar at
N4andal Level; S ub-Collector/Reven ue Divisional Officer (or) the
officers nominated by the Su b-Collector/Reven ue Divisional Officer
at Divisional Level; the Joint Collector/the District Collector (or) the
Officers nominated by the Joint Collector/the District Collector at
District Level shall seize illegal sand stocks. Such seized sand shall
be kept under safe custody of concerned Tahsildar and the same
shall be disposed through Telangana State Mineral Development
Corporation.

15. Appeal and Revision:
(i) In case of I and II order streams

(b) Any person aggrieved by an order of the loint Collector
may prefer revision before the District Collector within
fifteen ( 15) days from the date of receipt of such order.

No other person or agency other than Telangana State 14ineral
Development Corporation and a pattadar having permission for de-casting
of sand from his /her patta land from the competent authority for the
specified area mentioned therein shall be issued licence for stocking
/storing /processing /trading oF sand including manufactured sand under
AP lvlaneral Dealer Rules, 2000 or under any suitable subsequent rules
/amendments to be issued by the Government from time to time.

17. Powers to Issue Orders/Clarifications/Guidelines:

The Government shall be the Authority to issue clarifications;
guidelines or relaxatjon orders from time to time, in implementation oF
these rules.

18, Saving Clause:

(1) Leases which have not yet started shall be continued by the terms
and conditions of the grant until expiry of lease except in those
cases wherein the Government in the public interest decides
otherwise.

(2) Leases under operation shall be continued by the terms and
conditions of the grant until expiry of lease except in those cases
wherein the Government in the public jnterest decides otherwise.

(a) Any person aggrieved by an order passed by the Mandal
Authority/ may prefer the appeal before the Joint Collector
within fifteen (15) days from the date of receipt of such
o rder.

(ii) In case of III and above order streams/rivers.

Any order passed by the Chairman, DLSC, Deputy Director of
f4ines & Geology or Asst. Director of lvlines & Geology, the allottee
may prefer an appeal to the Govt. within (30) days from the date
of receipt of such order.

16. Restriction on issue of licence for stocking /storing /trading of
sand :
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19. Applicability of General Provisions:

The General provisions of l,'linor l"lineral Concession Rules, 1966 or
any suitable subsequent ru les/a mendments to be issued by Government or
the orders, guidelines, clarifications issued by Government in this regard
from time to time shall apply for cases which are not explicitly mentioned
herein.

IBY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA]

K. PRADEEP CHANDRA
SPECIAL CHIEF SECRETARY TO GOVERNMENT AND

CO14MISSIONER FOR ]NDUSTRIAL PROMOTION
To
The Commissioner of Printing, Stationary & Stores Purchase (ftq. Wing) Hyderabad.

(He is requested to publish the above Notification in the Extra- Ordinary issue
of Telangana Gazette, and arrange to send 2500 copies of the same to
Government in Industries & Commerce (M.I) Department)

The Director of Translation, Telangana, Hyderabad. (He is requested to furnish
the Telugu version of the Notification direct to the Commissioner, Printing,
Stationary & Stores Purchase (ftg.Win9), Hyderabad)

The Director of lulines and Geology, Telangana State, Hyderabad
The Vice Chairman & Managing Oirector,

Telangana State Mineral Development Corporation Ltd., Hyderabad.
All the District Collectors/Joint Collectors in the state of Telangana

through Director of Mines and Geology, Hyderabad.
The Irrigation & CAD Department.
The Panchayat Raj & Rural Development Department
The Revenue Department.
The Commissioner of Panchayat Raj, Hyderabad
All the Departments of Telangana Secretarjat.
Coov to :

P.S. to Principle Secretary to the Hon'ble Chief Minister.
P.S to Hon'ble Minister for Mines and Geology.
P.S. to Hon'ble Minister for Panchayat Raj & Information Technology.
P.S. to Hon'ble Minister for Irrigation.
P.S. to Chief Secretary to Government.
P.S. to Special Chief Secretary to Government & CIP, Ind & Com Dept.
P.S. to Secretary to Government, Ind & Com Dept ,
The Joint Directors/Deputy Directors/Assistant Directors of lt4ines and

Geology Deptt., through the Director of 14ines & Geology, Hyderabad.
The Law Department.
The General Administration (Cabinet) Department.
SflSc. (C. No.9060 lM.I(L) / 2or4)

//FoRwaRDED :: By .RDER// 
sEcrroN oFFrcER
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FORM - S1

Agreement of Allotment of Specified Sand Bearing Area.
lSee Rule a( iv)(d)l

This agreement entered into on this _ day of ,20
District on behalfbetween Asst. Director of Mines & Geology

of Government of Telangana State, referred to as the Allotter, whach expression
shall unless repugnant to the subject or context mean and include its successors,
assignees and representatives etc., on one part.

AND

M/s Rep. by located at
(hereinafter referred to as the Allottee) which expression shali

include its successors in interest, legal representatives etc. on other part.

Whereas, the Joint Collector vide order No.- dated 

- 

allotted the
specified sand bearing area for extraction and transportation of sand to the stockyard
situated between the following geo-coo rd inates:

sl.
No

Reference Point

Geo-Coordinates
Extent
(in Ha)

Qty. of sand
to be

extracted
(in Cu.Mt)

Long itude Latitude

Specified sand bea ring area

Ramp particulars

This contract is subject to the extent, terms and conditions of order, Approved
Mining Plan, A.P. WALT Rules, 2004, Environmental Clearance and Telangana State
Sand Mining Rules, 2015 or any suitable Rules/Amendments to be issued by Govt.
from time to time.

NOW IT IS MUTUALLY AGREED AND DECLARED BY AND BETWEEN PARTIES
HERETO AS FOLLOWS:

1. SCOPE OF THE WORK:

(i)The Allottee shall extract sand from the specified sand bearing
area situated at _ Village,_ Mandal, _District.

(ii) Transport the extracted sand to the
having capacity not more than 3 Cu.Mt

(iii) Dispose sand from the specified
Su rveilla nce (CCry).

specified stockyard by tractors
. and

stockyard under Electronic

ALLOTTEE
TSMDC LTD

ADM&G
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The Allottee shall pay Seigniorage Fee in advance before dispatch of sand from

the specified sand bearing area to the authorized stockyard as per the prevailing

iched'uled rates or revised from time to time in the Zilla Parishad General Funds and

iurnish challan to the Asst. Director of Mines & Geology for obtaining waybills.

5. CoNDITIoNS: The Allottee shall:- irr auia" bv the conditions and the rules made under River Conservancy
'-' lat, rgti+, Andhra Pradesh water Land & Trees Act 2002 or any suitablc

Rules/Amendments to be issued by Govt' from time to time and

EnvironmentProtectionActlgs6andsubsequentamendmentsissued
by the State and Central Governments from time to time

(i) The agreement shall be inforce with effect from _ to

(ii) The period of agreement may be extended subject to annual
replenishment of sand for a maximum period of five years.

(iii) The agreement is not transferable

(i) Extract sand as per the quantity indicated from the specified
sand bearing area as estimated, during the period of agreement in
consonance with Approved Mining Plan/Environment Clearance/
Consent for Operation.

( ii) While extracting sand shall confine to the thickness specified in
the Approved Mining Plan and to the boundaries
fixed.

(iii) Extract indicated quantity of sand during the period of
agreement and transport to specified stockyard duly paying
Seigniorage Fee in advance as per the prevailing rates or revised
rates from time to time.

(iv) Obtain Mineral Dealer License as per A.P. Mineral Dealer Rules,
2000 or any suitable Rules/Amendments to be issued by Govt. from
time to time for stocking of sand from the specified sand bearing
area.

(v) Dispatch sand from the specified stockyard after obtaining Transit
Passes in Form-E from the competent authority.

(va) Maintain records of dispatch of sand from the specified sand
bearing area to the specified stockyard and shall file monthly
returns on the quantity of sand extracted to the Asst. Director
of Mines & Geology & Deputy Director of Mines & Geology
concerned.

(vii) Maintain records of dispatch of sand from the specified stockyard
and file returns to the competent authority as per A.P. Mineral
Dealer Rules, 2000 or any suitable Rules/Amendments to be issued
by Govt. from tame to time.

4. PAYMENT OF SEIGNIORAGE FEE

ALLOTTEE
TSMDC LTD

2, PERIOD OF THE AGREEMENT:

3. QUANTITY OF SAND TO BE EXTRACTED; The Allottee shall:

ADM&G
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(2) Pay the Seigniorage fee and obtain way bills in Form S-2 from the

Asst. Director of Mines & Geology concerned and dispatch sand from
the specified area to specified stock yard.

13) Maintain daily production and dispatch register and statutory
retu rns/clea ra nces prescribed under various statutes at the specified
area.

(4) Extract sand from the specified sand bearing area in a systematic
manner as per approved mining plan and Environment Clearance issued
by Ministry of Environment and Forests.

(5) Not use Tractors more than 3 Cu. Mt. capacity for transportation of
sand from specified sand bearing area to stock yard.

(6) Use the
Eng ineer/

ramp and pathways permitted by the Executive
River Conservator.

(7) Not allow tractors carrying sand to ply over the flood banks except at
approved ramp points.

(8) Use the paths authorized by the Tahsildar concerned to approach the
specified sand bearing area.

(e)

( 10)

Transportation of sand from specified sand bearing area to the
stockyard shall be through designated route only.

Not extract sand more than the permitted quantity and beyond the
specified thickness. Sand extracted beyond the specified boundaries
or in excess of permitted thickness shall be treated as unauthorized
sand extraction and laable for penalization.

ALLOTTEE
TSMDC LTD

(11) Extraction of sand from the specified sand bearing area shall be by
manual means and no machinery is permitted except in specifac sand
bearing areas where there is no impact on Ground Water table and with
the prior approval of District Collector/District WALTA Authority.

(12) Erect and maintain at his own expense, boundary pillars at each corner
or angle in the line of boundary of the Specified Sand Bearing Area
allotted.

(13) Install at their expense

(i) CCrys at both the
stockyard.

specified sand bearing area as well as

(ii) Computerized weigh bridge at stockyard

6 Any other specific condition deemed fit in the opinion of the confirmationauthority on a case-to-case basis as per local condiiions (to bementioned ).

ADM&G
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Government of Tela ngana

FORM - 52

Sand Way Bill Form for specified sand bearing area
ISee Rule s( 1)(d)]

District Code.
Book No.

1. Name & Address of the Allottee

2 Oescription of specified sand
bearing area

a) Name of the area
b) Village
c) Manda I

Date and time of issue

4. Quantity under transportation

5 Vehicle No.

6 Location of specified Stockyard

3.00 Cu. Mt.

a) Survey No.
b) Village
c) Mandal

7 Date and time of receipt at
Stockyard

3

Way Bill No

Sig nature of the Allottee.
Authorized representative

N-etc:

Signature
of the Issuing Authority

1. Overwrating in any form in the way bills makes it invalid.
2. The driver shall carry the duplicate stamped copy of the way bill and

handover it to the authorized person of the allottee at the designated
stockyard.

3. The originalTransit Form shall be surrendered to the issuing authority
concemed within 15 days from the date of dispatch and the duplicate
form shall be retained by the allottee to obtain transit passes.

4. The tractor driver shall produce the way bill to any authorized
authority for checking PUrpose.
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Way Bill No.

1. Name & Address of the Pattadar

2. Order No. & Date of permission
issued by ADM&G.

3. Details of sand bearing area

a) Sy. No.
b) Vallage
c) Manda I

d) Extent

4. Location of the Stockyard

a) Sy.No.
b) Village
c) Mandal

5. Date & Time of issue

6. Vehicle No.

7. Qua ntity

B. VAT/TIN No.

Srg natu re of the Pattadar

EoI diti-e-a-s -

Government of Telanga na
FORM - 53

Sand Way Bill Form for Pattalands
lsee Rule 7(4)l

District Code
Book No.

3.00 cum

Signature of the
Issuing Authority

1. Overwriting in any form in the way bills makes it invalid.
2. The driver shall carry the duplicate stamped copy of the way bill and hand

over it at stockyard.
3. The original Transit Form shall be surrendered by the pattadar to the issuing

authority.
4. The tractor driver shall produce the way bill to any authorized authority for

checking purpose.
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Government of Tela ngana

Form - s4
Way Bill Form for De-silted Sand

(See Rule 8(c) ( ii)

1. Name of the Reservoir/Tank

2. Order No. & Date of permission of Engg-in-
Chief/Chief En99, I&CAD Dept.

3. Details of de-silting area

Villa 9e
Mandal
District

4. Date & Time of issue

5. Vehicle No.

6. Quantity

7. Location of the stockyard

a) sy.No.
b) Village.
c) Mandal.
d) District

Sig natu re of the Allottee/Authorized
representative

Signature and Seal of the
Issuing Authority

a)
b)
c)

Conditions:

1. overwriting in any form in the way bills makes it invalid.

2. The driver shall carry the duplicate stamped copy of the way bill and handover it
at stockyard.

3. The original Transit Form shall be hold with the Issuing Authority'
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FORM - 55

Agreement for De-casting Sand from the Pattaland
ISee Rule 7(4) ]

This agreement entered into on this _ day of , 20-
District onbetween Asst. Director of Mines & Geology

behalf of Government of Telangana State, which expression shall unless
repugnant to the subject or context mean and include its successors, assignees
and representatives etc., on one part.

AND

Sri/Smt/M/s Rep. by
located at (hereinafter referred to as pattadar) which expression
shall include its successors in interest on other part.

Whereas, the Collector vide order No._ dated _ accorded
permission for de-casting sand from pattaland and transportation to the stockyard
situated between the following 9 eo -coord inates:

Pattaland permitted for de-casting sand

SI,
No,

Reference Point

Geo-Coord inates
Extent
(in Ha)

Qty. of sand
to be

de-casted
(in Cu.Mt)

Long itude Latitude

This contract is subject to the extent, terms and conditions of order,
Telangana State Sand Mining Rules, 2015 or any suitable Rules/Amendments to be
issued by Govt. from time to time.

NOW IT IS MUTUALLY AGREED AND DECLARED BY AND BETWEEN PARTIES
HERETO AS FOLLOWS:

1. SCOPE OF THE WORK:

(i) The pattadar shall de-cast sand from the specified
situated in Survey No.
_Distract.

Village, _

(ii) Transport the de-casted sand to the specified stockyard by tractors
having capacity not more than 3 Cu.Mt. and

(iii) Dispose sand from the specified stockyard.

2. PERIOD OF THE AGREEMENT;

(i) The agreement sha be inforce with effect from _ to

(ii) The agreement is not transferable.

patta land
Mandal,

ADM&G
PATTADAR
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3. QUANTITY OF SAND TO BE DE-CASTED; The PattadaT ShaII:

(i) De-cast sand as per the quantity indicated an the order of
confirmation from the specified pattaland as estimated by the
Ground Water Department durang joint inspection.

(ii) While de-casting of sand shall confine to the thickness
specified by the Ground water Department from the pattaland
having the boundaries fixed.

(iii) Pay Security Deposit in the form of Bank Guarantee in favour of
the Asst. Director of Mines & Geology concerned equivalent to
the Seigniorage Fee on the assessed sand quantity for de-castrng
as per the prevailing rates or revised from time to time.

(iv) Transport the de-casted quantity of sand during the period of
agreement to the specified stockyard after payment of
Seigniorage Fee an advance in lump sum as per the prevailing
rates or revised from time to time.

(v) Obtain Mineral Dealer License as per A.P. l''lineral Dealer Rules,
2000 or any suitable Ru les/Amendments to be issued by Govt.
from time to time for stocking of sand from the specified
pattaland.

(vi) Dispatch de-casted sand from the specified stockyard after
obtaining Transit Passes in Form-E from the competent authority.

(vii)

( viii) Maintain records of dispatched de-casted sand from the
specified stockyard and file returns to the competent authority
as per A.P. Mineral Dealer Rules, 2000 or any suitable
Rules/Amendments to be issued by Govt. from time to time.

4. PAYMENT OF SEIGNIORAGE FEE:

The Pattadar shall pay Seigniorage Fee in full in advance for the total
ouantitvofsandtobede-castedbeforede.castingsandfromthespecified
i"itri""O to the authorized stockyard as per the prevailing scheduled rates or

I""i."a ri"rn iime to time in the zilla Parishad General Funds and furnish challan

to if," n=tt. Director of Mines & Geology for obtaining waybills'

NDITIONS: The Pattadar shall:';;;; ;" the conditions and the rules made under River c-onservancy

i.il"rabq; A"dhia praoest' water Land & Trees Act 2002 or anv

suitaUte nutes/Amendments to be issued by Govt from time to time

""i-E*i-".""t 
Protection Act 1986 and subsequent amendments

i.rr"i Uv ti,"'si"te and Central Governments from time to time'

5. CO
(1)

ADM&G
PATTADAR

Maintain records of dispatch of de-casted sand from the
specified pattaland to the specified stockyard and shall file
monthly returns on the quantity of sand de-casted to the Asst.
Director of Mines & Geology & Deputy Director of Mines & Geology
concerned.
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6. Any other specific condition deemed fit in the opinion of the confirmation
authority on a case-to-case basis as per local conditions (to be
mentio ned ).

(2). Obtain way bills in Form S-2 from the Asst. Director of Mi0es &
Geology concerned and dispatch de-casted sand from the specified
pattaland to specified stock yard.

(3) Maintain daily production and dispatch register & statutory
retu rns/clea ra n ces prescribed under various statutes at the specified
a rea.

(4) De-cast sand from the specified pattaland in a systematic
manner as per the guidelines issued by the District Collector from
time to time.

(5) Not use Tractors more than 3 Cu. Mt. capacity for transportation
of sand de-casted from specified pattaland to stock yard.

(6) Not allow tractors carrying sand to ply over the flood banks.

(7) Use the paths authorized by the Tahsildar concerned to approach
the specified pattaland.

(B) Transportation of de-casted sand from specified pattaland to the
stockyard shall be through designated route only.

(9) Not to de-cast sand more than the permitted quantity and beyond the
specified thickness. Sand de-casted beyond the specified boundaraes
or an excess of permitted thickness shall be treated as unauthorized
de-casting and Iaable for penalization.

(10) De-casting of sand from the specified pattaland shall be by
manual means and no machinery is permitted except in specific
pattalands where there is no impact on Ground Water table and with
the prior approval of District Collector/District WALTA Authority.

(11) Erect and maintain at his own expense, boundary pillars at each
corner or angle in the line of boundary of the Specified pattaland for
de-casting sand.

ADM&G
PATTADAR



,1 r.
C: 3v-

MINES & MINERALS - The Telangana State Sand l4ining Rules, 2015
Amendments - Orders - Issued.

INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT

G.O.l'4s.No.30. Dated:06 .0 5.20 1 5

Read the fo llowin o

1. G.O.Ms.No.38, I nd.&Com. ( 14 ines.I) Dept., dated 12-12-2014
2. G.O.Ms.No.3, Ind.&Com.(Mines.I)Dept., dated 08-01-2015.
3. G.O.Ms.No.15, Ind.&Com.(Mines.I)Dept., dated 19-02-2015
4. From the Director of Mines & Geology, Hyderabad

No.87 / P / 2014, Dt. 13.04.2015
Letter

ORDER:

The following Notification shall be published in an Extraordinary lssue of
the Telangana State Gazette, dated the 6th May, 2015

NSUEIEAEqN

In exercise of the powers conferred by Section 15(1) of Mines & Minerals
(Development & Regulation) At, 1957 (Central Act 67 ot 7957), the Governor of
Telangana hereby issues the following amendments to the Telangana State Sand
Mining Rules, 2015 issued in G.O.Ms.No.3, Industries & Commerce (Mines-I)
Department, dated 08-01-2015 and same published in the Telangana Gazetee,
dated:08.01.2015 and subsequently amended from time to time.

AMENDMENT
ln the said Rules,

1. In rule a(1)(v)(f), after the word "weighment" the word "or Volumetric"
shall be added.

2. In rule-5 (1)(f), after the word "weighment slip" the word "or Volumetric
slip" shall be added.

3. In rule 7
(a)in sub-rule (1)(b) after sub clause (1), the following shall be inserted

namely-
"(vi).The project officer/nominee of TSMDC shall also be part of joint
inspection team for the patta land where --the pattadar is giving

wiliingness/consent for de-casting sand to TSMDC "

GOVERNMENT OF TELANGANA
ABSTRACT

(b) for sub-rule (2) the following shall be substituted, namely-:

"After receipt of joint inspection report, the Assistant Director of Mines and

i""i"s; i;"."."6d shall stipulate the period of d: :!t]1".9 and place the

p"."p"lift r"i J"-.*ting sana'before the District Level Sand committee "

(c) for sub-rule (3), the following shall be substituted' namely-

"The District Level Sand Committee (DLSC) shalt examine the proposals on

de-iasting sand from patta lands and accord its approval'

(d) In sub-rule (4)t"'(i) ,;;;;; iu),'to. tt'" word 'Government' the words "District Level sand

committee" shalt be substituted'
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(ii) after clause (b), the following clauses shall be inserted, namely:

(c) Any pattadar giving willingness/consent to entrust de-casting sand
from his pattaland through Telangana State Mineral Development
corporation shall enter into an agreement/understanding with
Telangana State Mineral Development Corporation. After the
approval of de-casting by the District Level Sand Committee and on
production of willingness/consent, the District Level Sand
Committee shall authorize the Telangana State Mineral
Development Corporation to de-cast sand from that pattaland.
Depending upon the extent of pattaland or quantity of sand to be
de-casted, the Telangana State Mineral Development Corporation
shall make arrangements on its own or appoint a raising contractor
under strict competitive bidding process. The sand so de-casted
shall either be moved to stockyards managed by the Telangana
State Mineral Development Corporation or disposed directly from
the patta land.

(d) upon according permission by the District Level Sand Committee
being State PSU, Telangana State f4ineral Development corporation
is exempted from payment of refundable security deposit
equivalent to 25olo of seigniorage fee on the entire assessed
quantity of sand. M/s.Telangana State Mineral Development
Corporation shall enter into an agreement in amended Form-S4(a)
as appended to this order with the Asst. Director of Mines &
Geology concerned, remit seigniorage fee on the quantity of sand
proposed for de-cast in advance before issue of dispatch permit in
transit form in amended Form-S3(a).

(e) an sub-rule (5), after clause (d), the following clauses shall be inserted
namely;:

(e) Telangana State Mineral Development Corporation shall de-cast
sand from the pattaland and dispose alongwith amended transit
Form-S3(a) issued by Assistant Director of Mines & Geology
concerned duly indicating the quantity, destination, date & time.
Every vehicle carrying de-casted sand from pattaland shall either
carry amended Form-S3(a) at all times from source to end
consumption point or Form-E transit pass if the de-caste sand is to
be disposed from the stockyards managed by Telangana State
M ineral Development Corporation.

(0 M/s.Telangana State Mineral Development Corporation shall
dispose de-casted sand from the pattaland as per the sale price
fixed by the Government from time to time.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR
SECRETARY TO GOVERNMENT & CIP

To
The Commissioner of printing, Statronary & Stores purchase (ptg. Wing)
Hyderabad. (He is requested to publish the above Notification in the Extra_

Ordinary issue of Tela nga na 
-Gazette, 

and arrange to send 2SOO copies ofthe same to Government in Industries & Comm6rce (ll.ij oepartment;.The Director of Translation, Telangana, Hyderabad. 1ne is requesteO tofurnish the Telugu version of the Notificatron dir".ito if,u Cornmissioner,
_, _ Printrng, Stationary & Stores purchase ( ptg. Wing),- iyj;; bad)The Director of Mines and Geotogy, Telanga"" St""t", riJi"rl-Olj
The vice chairman & Managing oirector, ierangariii"i""uii"It
"., ., D_gveloOment Corporation Ltd., HyderabJd.
AII the District Collectors/Joint Collectors in the state of Telangana throughDirector of Mines and Geology, Hyderabad.



9/
GOVERNMENT OF TELANGANA

FORM-S3(a)
Transit Form for De-casting Sand from Pattalands by TSMDC

(See Rule 7(4))

Transit Form No.- District Code:_
Book No.

Order No. & Date of permission issued by DLSCTADM&G

1. Name of the Pattadar

2. Name & Address of the Consignee in case of
direct dispatch to end consumption point or
details of TSMDC stockyard:

3. Location of the De-casting area:

a) Sy.No.
b) Village
c) Mandal

4. Destination (end consumption poinV
TSMDC stockyard) :

5. Date & Time of issue:

6. Vehicle No. :

7. Quantity:

8. VAT/TIN No. :

Signature of the Consignor/
Authorized Person.

Signatu re of the
Issuing
Authority

Conditions:

1. Overwriting in any form in the Transit form makes it invalid.
2. The driver shall carry the duplicate stamped copy of the transit form and

hand it over to consignee.
3. The original Transit Form shall be surrendered by the consignor to the

issuing authority.
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The Irrigation & CAD Department.
The Transport, Roads & Buildings Department
The Panchayat Raj & Rural Development Department
The Revenue Department.
The Commissioner of Transport, Hyderabad.
The Commissioner of Panchayat Raj, Hyderabad
All the Departments of Telangana Secretariat.
Copv to :
P,S. to Principle Secretary to the Hon'ble Chief Minister.
P.S to Hon'ble Minister for Mines and Geology.
P.S. to Hon'ble Minister for Panchayat Raj & Information Technology.
P.S. to Hon'ble Minister for Irrigation.
P.S. to Chief Secretary to Government.
P.S. to Secretary to Government & CIP, Ind. & Com Dept.
P.S. to Secretary to Government, Ind & Com Dept.,
The Joint DirectoryDeputy Directors/Assistant Directors of Mines and Geology
Dept., through the Oirector of Mines & Geology, Hyderabad.
The Law (A) Department.
The General Administration (Cabinet) Department.
SflSc.(c. No.9060 / M.t(L) / 2014)

//Fotwatded::By o'de /
SECTION OFFICER

q.
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FORM-S4(a)

Agreement for De-casting Sand from Pattaland by TSMDC
lsee Rule 7(4)l

This agreement entered into on this _ day of 20-
between Asst. Director oF Mines & Geology District on behalf of
Government of Telangana State, which expression shall unless repugnant to the
subject or context mean and include its successors, assignees and
representatives etc.. on one part.

AND

M/s Telangana State Mineral Development Corporation Ltd., Rep. by
Authorized Signatory sri_ having office located at 4th
Floor, Rear Block, Hyderabad Metro Water & Sewerage Board Complex,
Khairtabad. Hyderabad (hereinafter referred to as Authorized Agency to de-cast
sand from pattaland on behalf of the pattadar) which expression shall include its
successors in interest on other part.

Whereas, the District Collector & Chairman, District Level Sand
Committee vide order No._ dated _ accorded permission for de-
casting sand from pattaland situated between the following geo-coordinates:

Pattaland permitted for de-casting sand

sl.
No.

Reference Point
Geo-coordinates

Extent
(in Ha)

Qty. of sand to be
de-casted
(in Cu.Mt.)

Longitude Latitude

This contract is subject to the extent, terms and conditions of order,
Telangana State Sand Mining Rules, 2014 or any suitable Rules/Amendments to
be issued by Govt. from time to time.

NOW IT IS MUTUALLY AGREEO AND DECLARED BY AND BETWEEN PARTIES
HERETO AS FOLLOWS:

1. SCOPE OF THE WORK:

M/s TSMDC shall de-cast sand from the specified pattaland situated in
SurveyNo._,_village, Mandal, _ District

2. PERIOD OF THE AGREEMENT:
(i) The agreement shall be inforce with effect from - to .

(ii) The agreement is not transferable.

3. QUANTITY OF SAND TO BE DE-CASTED; M/s TSMDC shall:

(i) De-cast sand as per the quantity indicated in the order of
conflrmation from the specified pattaland as estimated by the

Ground Water Department during joint inspection'

(ii) De-casting shall confine to the thickness specified by the G,round

Water Deiartment from the pattaland having the boundaries fixed'

(iii) Dispose the de-casted sand during the period of agreement after
p"Vr"nt of Seigniorage Fee in advance as Per the prevailing rates

or revised from time to time'

PATTADAR
ADM&G

(iv) Disoose de-casted sand from the pattaland after obtaining Transit

iliH;i"or#;3(Jirio. tn" competent authoritv either to end
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consumption point or to stockyard managed by TSMDC as the case
may be. In case of dispatches to stockyard, the disposal from the
stockyard shall be after obtaining Form-E from the competent
authority.

(v) Maintain records of dispatch of de-casted sand from the specified
pattaland and shall file monthly returns on the quantity of sand
de-casted to the Asst. Director of Mines & Geology concerned.

4. PAYMENT OF SEIGNIORAGE FEE:

5. CONDITIONS: M/s TSMDC shalt:

M/s TSMDC shall pay Seigniorage Fee in advance for the quantity of sand
proposed to be de-casted from time to time as per the prevailing scheduled
rates or revised from time to time in the Zilla parishad ceneral Funds and
furnish challan to the Asst. Director of Mines & Geology for obtaining transit
form in amended Form-S3(a).

1. Abide by the conditions and the rules made under River Conservancy Act,
1884, Andhra Pradesh Water Land & Trees Act 2OO2 or any suitable
Rules/Amendments to be issued by Govt. from time to time and
Environment Protection Act 1986 and subsequent amendments issued by
the State and Central Governments from time to time.

2. Obtain way bills in amended Form-S3(a) from the Asst. Director of Mines
& Geology concerned and dispatch de-casted sand from the specified
pattaland to end consumption point. If the dispatch is to stockyard
managed by TSMDC, the disposal from the stockyard shall be after
obtaining Form-E from the Asst. Director of Mines & Geology concerned.

3. Maintain daily production and dispatch register & statutory
returns/clearances prescribed under various statutes at the specified area.

4. De-cast sand from the specified pattaland in a systematic manner as per
the guidelines issued by the District Collector from time to time.

5. Not allow vehicles carrying sand to ply over the flood banks.

6. Use the paths authorized by the Tahsildar concerned to approach the
specifled pattaland.

7. Disposal of de-casted sand from specified pattaland shall be through
designated route only.

8. Not to de-cast sand more than the permitted quantity and beyond the
specified thickness. Sand de-casted beyond the specified boundaiies or in
excess of permitted thickness shall be treated as unauthorized de-casting
and liable for penalization.

9. Erect and maintain at their own expense. boundary pillars at each corneror angle in the line of boundary of the Specified pitiatana for de_castin!sand.

6 Any other specific condition deemed fit in the opinion of the Districtcollector/chairman, DLSC on a case-to_case Oasis as perioiii conditions (to bementioned).
ADM&G 

PATTADAR
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Mines & Minerals - New Sand Mining Policy, 2014 - Certain amendments
to the Telangana State Sand Mining Rules, 2015 - Orders - Issued.

INDUSTRIES AND COMMERCE (MINES.I) DEPARTN4ENT

G.O.MS.No.54 Dated:21.08.2015
Read the followino

1) G.O.Ms.No.38, lndustries and Commerce (Mines.I) Department,
Dated : 12.12.2014.

2) G.O.Ms.No.3, Industries and Commerce (Mines.I) Department,
Dated:08.01.2015.

3) G.O.Ms.No.15, Industries and Commerce (Mines.I) Department,
Dated: 19.02.2015.

4) From the Director of Mines & Geology, Hyderabad Letter
No.87 /P/2074, Dated : 13.04.2015

5) G.O.Ms.No.30, Industries and Commerce (Mines.I) Department,
Dated:06.05.2015.

6) From the Director of Mines & Geology, Hyderabad Letter
No.A7 / P / 2014, Dated.05.08.2015

ORDER:

The following notification shall be published in the extraordinary issue
of the Telangana Gazette dated the 21't August 2015.

NOTIFICATION
In exercise of the powers conferred under Sub-section (1) of Section

15 of 14ines & Minerals (Development & Regulation) Act, 1957 (Act No.67 of
1957), the Government of Telangana hereby issue the following amendments
to the Telangana State Sand Mining Rules, 2015 issued in G.O.l4s.No 3,
Industries and Commerce (Mines-1) Department, Dated:08.01.2015 and
amended from time to time.

AM ENDM ENT
ln the said Rules:

GOVERNMENT OF TELANGANA
ABSTRACT

1. In Sub-rule (1) (f) of Rule 5 issued vide G,O.Ms.No.3, Industraes and
Commerce (Mines.I) Department, dated:08-01-2015, the following shall
be substituted:

M/s TSMDC shall generate on-line Transit Pass (Form-E) instead of being
issued by the Asst. Director of Mines & Geology concerned for dispatch of

sand from stockyard.

2. (i). In Sub-rule (4) (c) of Rule 7 as amended vide G'O Ms No 30'

ait"A 
'OO-OS-ZO 

f5, the following shall be substituted:

(i) The de-casting sand in any pattaland abutting river bed' to

make the land suitable for cultivation shall be by M/s Telangana

State Mineral Development Corporation Limited'

/ii\ The District Level Sand Committee will hand over the pattaland
\"'r ;;' ;;.;;i";;";a state Mineral Development corporation

Limited for de-casting of sand'

M/s.Telanqana State Mineral Development, C"!p:,*llT -l'.i:::f
*1ri'""i"r'rnto agreement with the oattadar and comply wrtn

;'.l:i #"; :;"dliiont ut deemed iit as per the procedure

,?i""j t" conduct de-castinq sand from pattaland '

( iii)

lP.r.ol

f,rC
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(iv) The pattadar may get 35olo of the share from the sale amount
with a maximum ceiling of Rs.200/- per Cu. Mt. earned by
1.4/s.Telangana State l4ineral Development Corporation Limited
due to sale of sand de-casted from his / her pattaland.

(ii). In Sub-rule (5) (e) of Rule 7 as amended vide G.o.lvls.No.30,
Industries and Commerce (l-lines.l) Department, dated:06-05-2015, the
following sha ll be substituted:

M/s.Telangana State Mineral Development Corporation Limited shall
generate on-line Transit Form {Form-S3(a)} instead of being issued
by the Asst. Director of Mines & Geology concerned for dispatch of
sand from de-casted area after payment of seigniorage fee and
obtaining perm it.

3. In Sub-rule (1) of Rule 13 as amended vide G.O.Ms.No.15, Industries and
Commerce (Mines.I) Department, dated:19-02-2015, the following shall
be added:

After collection of penalty on the excess quantity, the vehicle shall be
referred to Transport and Commercial Tax Department for taking
necessary action.

In Sub-rule (2) of Rule 13 as vide G.O.Ms.No.15, Industries and
Commerce (14ines.I) Department, dated 19-02-2015, the following shall
be added:

(ii) Sand quantity over and above the capacity permitted by the
Transport Department shall be levied and collected penalty @
Rs. 2000/- per MT.

(iii) After collection of penalty as per (i) and (ii) above, the vehicle
shall be referred to Transport Department and Commercial Tax
Department for taking necessary action.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUI4AR
SECRETARY TO GOVERNMENT & CIP

4

(i) The penalty mentioned at column (2) and (3) is to the extent of
sand quantity permitted by the Transport Department.

To
The Commissaoner of Printing, Stationary & Stores purchase (ftg. Wing)
Hyderabad. (He is requested to publish the above Notification in the Extra-

Ordinary issue of Telangana Gazette, and arrange to send 25OO copies
of the same to Government in Industries & Commerce (M.I) Dept.,).

The Director ofTranslation, Telangana, Hyderabad. (He is requested to
furnish the Telugu version of the Notification direct to ihe
Commissioner, printing, Stationary & Stores purchase (ptg.Wing),
Hyderabad)

The Director of Mines and Geology, Telangana State, Hyderabad
The Vi.c Chairman & Managing Director, ielangana Staie pf,neraf

... Development Corporation Ltd., Hyderab;d.
All the _Drstrict Collectors/Joint Collectors in the state of Telangana throughDrrector of Mines and Geology, Hyderabad.
The Irrigatron & CAD Department.
Thc Transport. Roads & Burldings Department
rne panchayat Raj & Rural Development Department
The Revenue Department.

lContd. P.3l
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The Director General of Police, Hyderabad
The Commissioner of Rural Development, Hyderabad.
The Commissioner of Transport, Hyderabad.
The Commissioner of Panchayat Raj, Hyderabad
All the Departments of Telanqana Secretariat.
The Director, Ground Water Department.
The Member-Secreta ry, Telangana State Pollution Control Board, Hyderabad
The Engineer-in-Chief, Irrigation Department.
Copv to :

P.S. to Principle Secretary to the Hon'ble Chief Minister.
P.S to Hon'ble Minister for Mines and Geology.

. to Hon'ble Minister for Panchayat Raj & Information Technology.

. to Hon'ble Minister for Irrigation.

. to Chief Secretary to Government.

. to Secretary to Government & CIP, Ind. & Com Dept.

. to Secretary to Government, Ind & Com Dept.,
The Joint Directors/Deputy D irectors/Assista nt Directors of Mines and
Geology Dept., through the Director of Mines & Geology, Hyderabad.
The Law (A) Department.
The General Administration (Cabinet) Department.
sflsc. ( c. No. 9060 / M.t(7) / 20 7 4)

//FORWARDED :: BY ORDER //
SECTION OFFICER

P.S
P,S
P,S
P,S
P,S
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GOVERNMENT OF TELANGANA

ABSTRACT

Mines & Minerals - New Sand Mining Policy, 2014 - Certain amendments to the
Telangana State Sand l"'lining Rules,2015 - Orders - Issued.

9_8!_EB:

NOTIFICATION

In exercise of the powers conferred under sub-section (1) of Section 15 of
Mines & Minerals (Development & Regulation) Act, 1957 (Central Act No.67 of
1957), the Governor of Telangana hereby issue the following amendment to the
Telangana State Sand Mining Rules, 2015 issued in G.O.Ms.No.3, Industries and
Commerce (Mines-1) Department, Dated:08.01.2015 and subsequently amended
from time to time.

AMENDMENTS

The following notification shall be published in the extraordinary issue of
the Telangana Gazette dated the 26th February, 2016.

In the said rules in Rule-4 after sub-rule (2) of the following sub-rule shall
be inserted namely:

(3). complaint Adiudicatino Mechanism:' ' -rf,e fotto*ing complaint adjudicating mechanism is evolved to entertain

the g rieva nces/co;pla ints by any citizen/Nco's in an effective and time bound

ma nne r:
l. Complaint Adjudicating Committee comprises of the following:

i. Collictor and District Magistrate concerned - Chairman

ii. Superintendent of Police of concerned District - Member'

iii. o"i,*v Director of Mines and Geology of the Region - Member'

. Enquiry Team comPrises of:

Revenue Divisional Officer concerned'
Deputy Superintendent of Police concerned'

AJ#"t birector of Mines and Geology, vigilance/ Assistant
^--Ji.".ior-oirqines and Geology concerned wherever the Assistant

Director of Mines and Geology, Vigilance post do not exrst

lP.r'o I

II

G.O.MS.No. 9 Daledt 24/02/2016
Read the followino:

1) G.O.1,4s.No.38, Industries and Commerce (Mines.I) Department,
Dated : 12.12.2014.

2) G.O.Ms.No.3, Industries and Commerce (Mines.l) Department,
Dated:08.01.2015.

3) G.O.Ms.No.15, Industries and Commerce (Mines.I) Department,
Dated:19.02.2015.

4) G.O.Ms.No.30, Industries and Commerce (t4ines.I) Dept.,
dt.06.05.2015

5) G.O.Ms.No.54, lndustries and commerce (Mines.I)
Dept., dt.21.08.2015.

6)Darections of Hon'ble Hiqh Court in PIL.No.297 of 2014,
dated :28. 12.2015.

7) From the Director of Mines & Geology, Hyderabad Letter
No.A7 lP/2O14, Dated.05.02.2016 & 08.02.2015.
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tll. The procedure of the Complaint Adjudicating Committee (CAc) is as follows

a.Any person/Non-Governmental organization/party shall file
complaint regarding illegal sand mining and transportation to the
Collector and District Magistrate with material evidence either
through online or otherwise. Each such complaint will be uniquely
n u m bered.

b. The Collector and District Magistrate shall forward the complaint to
the enquiry team to conduct enquiry by duly causing inspection in
presence of complaanant and the other party if any, and submit
enquiry report within fifteen days from the date of receipt of
complaint from the Collector and District Magistrate.

On receipt of enquiry report, the complaint adjudicating committee
shall hear the matter attended by enquiry team in presence of the
complainant and other party if any, and pass speaking orders within
seven days.

d. If aggrieved by the orders passed by the complaint adjudicating
committee, the complainant may prefer an appeal before the State
Level Committee comprising of Director of Mines & Geology and
Additional Director General (Law and order), office of the Director
General of Police, Hyderabad and headed/chaired by the Prl.
Secretary/Secretary, Industries & Commerce Department.

e. State Level Committee after due hearing shall dispose the appeal
and pass speaking orders within thirty days from the date of filing
a ppea l.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA STATE)

ARVIND KUMAR
SECRETARY TO GOVERNMENT & CIP

To
The Commissioner of Printing, Stationary & Stores Purchase (ftg. Wing)

Hyderabad. (He is requested to publish the above Notification in the
Extra-Ordinary issue of Telangana Gazette, and arrange to send 2500
copies of the same to Government in Industries & Commerce (M.I)
Dept.,).

The Director of Translation, Telangana, Hyderabad. (He is requested to
furnish the Telugu version of the Notification direct to the
Commissioner, Printing, Stationary & Stores purchase (ptg. Winq),
Hyderabad)

The Director of Mines and Geology, Telangana State, Hyderabad.
The Vlce Chairman & Managing Director, Telangana State Mineral

Development Corporation Ltd., Hyderabad.
All the District Collectors/Joint Collectors in Telangana State.
The Spl. Chief Secretary, panchayat Raj & Rural Development Department.
The Principal Secretary, Transport, Roads & Buildings Department.
The Principal Secretary, Revenue Department.
The Principal Secretary, Home Department.
The Director General of police, Hyderabad.
All District Superintendents of police in Telangana State through the Director

General of police, Hyderabad
Station House Officers of all police Stataons in Telangana State through theSuperintendent of police of concerned District-.
The Commissioner of Rural Development, Hyderabid.
The Commissioner of Transport, Hyderabad.
The.Comm issioner of panchayat Raj, Hyderabad
All the Departments of Telangana Secretariat.
The Director, Ground Water Department.

c
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P,S
P.S
P,S
P,S

The Member-Secretary, Telangana State Rollution Control Board, Hyderabad.
The Engineer-in-Chief, Irrigation Department.
Copv to:
P.S. to Addl.Principle Secretary to the Hon'ble Chief Minister.

to Hon'ble Minister for Home.
to Hon'ble Minister for Mines and Geology.
to Hon'ble Minister for Roads and Buildings.
to Hon'ble Minister for Panchayat Raj & Information Technology and

l"lunicipal Administration & Urban Development.
P.S, to Hon'ble Minister for Irriqation.
P.S. to Chief Secretary to Government.
P.S. to Secretary to Government & CIP, Ind. & Com Dept.
The loint Directors/Deputy D irecto rslAssista nt Directors of lulines and
Geology Dept., through the Director of Mines & Geology, Hyderabad.
The Law (A) Department.
The Advocate General, High Court, Hyderabad.
The Government Pleader for Industries and Commerce, High Court, Hyderabad.
The General Administration (Cabinet) Department.
S7Sc. (C. No.9060 /M.t(t)/2014)

//FORWARDED :: BY ORDER//

SECTION OFFICER



4g



L/6

SUSTAINABLE SAND MINING
MANAGEMENT GUIDELINES

2016

I

II

;Ir

ffi
fs

' .a

t"'!d

il llt ttr . 
.

,lr ll i

,

I

,1

I
,lI i,

. _i.,i ;

.il . ;i^s

1..
ir
ii:.

't'il
-:=-.

r li

}i
ttf:q

t !
In

t
rll,

f,.

I'-r I

I

1fq{ qd{rul r{fiI. iiltt Erq tle

trl
i-,.

i1

l

\-
Xtinlstry ol Elwlronmcn} rofe3r anc rdrrrrryr'!

lndira Paryavaran Bhavan' Jor Bagh Road' ewtlclhl'llol
www'moel nic'in



u7ffi

Acknowledgment

The Sustainable Sand Mining Management Guidelines 2016. has been
prepared after extensive consultafion with the states and stakeholders over a period
of last one year. The Guideline assimilates the knowledge and experience of
stakeholder. The main objective of the Guidelines is to ensure sustainable sand
mining and environment friendly management praclices rn order to restore and
maintain the ecology of river and other sand sources. The team of the ofiicers of
Ministry of Environment. Forest and climate change who have worked for preparing
these Guidelines comprised of following:

1 Shri Manoj Kumar Singh, Joint Secretary

2. Dr_ U. Sridharan, Scientist,F'

3. Dr. R.B. Lal, Scientist'D,

4. Dr. Sonu Singh, Scientist 'D,



Ltga\

IIIIi S;BY OF ENVIEONMENI FOffEST ANO CLIMATE CHANGE .OOVERNMENTOF INDIA

-{l

?

SUSTAINABLE SAND MINING MANAGEMENT GUIDEI,INES

SI.N CONTENTS

03

05

0l Foreword

Preface
0102 Executive Summary
OE03

090.1 Need for Policv Guidelines
090-5 Objective of the Guidelines

The Eftect of Sand and Gravel Mining ll
t.+01 General A to Sustainable Sand and Gravel Minin
t6The World Scenario06
IE09 Indian Scenario
l9l0 for Demand of SandThe Price Elastic
l9ll
2ll2 Suslainable Sand and Gravel Mining Guidelines
24l3
28Management Plan1.1

33on Marine BiodiversityMarine Sand Mining andt5
Reducing Consum on ofSandl6

of the Committee headed by Sectetary. MoEF - 2010Thel7
.+0Regime of Law and Administrative Orders Relating to Mining of

Minor Minerals
l8

19

58Management of Sand Deposited aUer Flood on Agricultural Field

of Farmers

20

60Minin of Sand from Agricultural Field
6()Customary Rights on Sand Mining
6l/ Annecuts / Lakes / CanalsDesilting of Reservoirs / B
62PlanMini

Evaluating The Of Sand Mining25
(r-1

Monitorin s stem for Sustai nable Sand Mini26
61tal Clearance and EnsuringAdministrative Structure for Environmen

Com iance of EC Conditions

uirement of Environmental Clearance

Mining andbeing Considered asExemption of Certain Cases from

Req
7.1

Standard Environmenta tbr Sand MiningI Conditions19

E
r

w@@ r
j

SUSTAINABLE SANO MINING MANAGEMENT GUIDELINES ' 2016

E!r€,. t!-FI

TABLE OF CONTENTS

Page

Introduction

06

Pmcess of Sediment Transport

The Structure of District Survey Report

]J

The Issues and Management of Mining In Cluster

12
28



u7

-l I/INISTRY OF ENVIRONMENT, FOBEST ANO CLIMATE CHANGE - GOVERNi/ENT OF INDIA

APPENDIX

Sl.No. CON'tIiN'TS Page

-10 Table - l: Revenue from Sand Mining in State / UT 19

-ll Table - 2: Number of Mining Leases in State 80

Table - 3:Average Size of Sand Mining Leases in State / UT: 2014-15 8l

3-3 Table - 4: Average Period of Sand Mining Leases in State / UT 82

-t.t Table - 5: Common Method and Practice of Sand Mining in the

State / LIT

6,)

.15 Table - 6: Suggestions / Recommendations from states for

Environmentally Sustainable Sand Mining

85

36 Table - 7: Best Practice of Sand Mining adopted in District / State / UT 93

31 Table - 8: Status of Promulgation of Rule on Sand Mining in the

Stare / I IT

95

Table - 9: Normal Dates of Onset and withdrawal of South-West

Mortsoon

91

SUSTAINABLE SAND MINING MANAGEMENT GUIDELTNES. 2016

)

@

3l



I 90

FOREWORD

Envrronmental protection and Sustainable Devolopment have b€en lhe corn€r6toaos of the policjes and

proceduresgovemingtheindustrialandolhgrd6veloprnonlalactiviti*inlndia'TheMinist'yofEnvironment.Foresl
and Ctrmate Change has lak€n several policy inatrative6 and enacted €nvironmental snd pollution control leoislalions lo

prevent rndiscrimi;at€ exploitation of nslural resource5 ahd to promole integratlon ot €nvironmental concerns in

dcveloDmental o.oteds Ono such rniliative i5 the Notificstion on Environm€nlal lmpact Assessmenl (ElA) of

J.""i""-"",a prorecl" i""r"o on 14'n September, 2OOO under the provisions of Environm€nt (Proteclion) Act 1986

making EIA mandatory for cerlarn categone6 o, devek pmenlal proiecls'

Anolherlandma,kdecisionhssbeenlakenwiththenewnotificalionsdatedl5.0l,20l6and20,0l20l6onminlng
of mlnor minerals and constitution of Districl L€vel Environment lmpact Assessment Aulhority and Dishct Level

FnvironmentAppraisalCommittse,Thiswillensureenvironmenlellysustainableminingespeciallyforsandandgravel
underc]osesupervisionofdistricteuthorities.Useofinformalionlechnologyand.nformaiiontechnologyenabled
servrces Io. scienlific monrtoring of mining and transportalion of mined out material is another importanl feature ol

above notilicalron

Sandandgravelareoneollhemoslimportanlconstruclionmaterials'Ensuringlheirsvailabihtyisvitalforthe
dcvclopmenl oitha infr"alrr"trra in the country Thore are difforent sources of ssnd and gravel' the most rmporlanl

a,nongthemislheriverAstherequirementoflh€seconsfLrctlonmaterislsisonrise'th€yalsoareveryviialforlhe
health,physicslcharscteroftherivarandthcdifferentimpo.tantfunctionsoftherivef'Theextractionofsandand
grauer tio.n tt e ;te, Uodies has to be regulat€d and done with adoption ol required envlronmental safeguards'

tn view ol evotvrng 6cenario in inctustry and development seclor, My Ministry has prepared 6 'sustainable sand

f,,f,n,ng'f.,f"n"g"rn"nf 
_Gr-ridetines' 

tne 6r'rtdelines interclio too)a on propaElion of Distnct Survev Repo'l

;;;;"*;"i;"r", Marine Sand Mining and lmp'ct on Manne Biocliversjtyi lssues and Managem6nt ol Mining in

ctustert Management ol sand Daposited ;6r Flood on Agricutturel Field ol Farmers; Mining of sand from Agriculturel

I rcld Monitonng System for Sustainable iana frfininq us,;g fntormation Tecnnology Systemi Creation of Oistricl Level

I lv,oamenl lmpacl Assessment o,no'ity iOg'*] and Diskicl Level Expert.Apprarsal Commrtlee (DEAC) lo'

qrant'ng fnvrronmenl Clearance lor 
"'rl"rlgJ 'tno' 

Minersls: Exemplron of csrlsrn ce6es for requrremeni or

i.r,r.,i.n* c""r".." and Standard Enviro;mental Condilions tor Suslainable Sand Mining'

g-6rfl qr++o-{
Prakaeh Jav.dekar

qlq {* (T{iie cini)
I'IUSTEE OF SIATE {INDEPENDENT CfiARGEJ

cqtctsr, r< qri o-a-sE qR-adn

ENVIBONMET{T. FOREST & CLIMATE CHANG€
qr{d ar..6.rr / GovEBNilEMr OF INOIA

. State Pollution control
re environmentelly susta

(Prak Ja

lhe Guidelines will help the Departmenk of Mines and Geology

lnduslries Regulators. Aulhoritios and vadous Slakeholdors to ensu

Country

Boards/Commitlees.
inable mining in lhe
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PREFACE

Sand is naturally occurring granular material composed of finely divided rock and mrneral
particles. Sand and gravel together known as aggregate, represent the highest volume of raw matenal
used on earlh The mining ol aggregate has been continuing for many years. Now the mining of
aggregates has reached a level threatening the environment and ecosystem besides also reaching a

evel of scarcity that would threaten the economy. lt is recommended that sand and aggregate minrng.

and quarrying should be done only after sound scientiflc assessment and adopting best practices lo
limit the impact on the environment.

The main objectives of the Guidelines, inter-alia, includes to ensure that sand and gravel

mining is done in environmenlally sustainable and socially responsible manner; availabilaty of

adeq;ate quantity of aggregate in sustainable manner; improve the effectiveness of monitorrng of

mining and transportation oi mined out material, conservation of the river equilibrium and its natural

enviroinment by protection and restoralion of the acological systemi avoid aggradaton at the

downstream relch especialty those with hydraulic structures such as jetties, water intakes etc: to

ensure the rivers are protected from bank and bed erosion beyond its stable profile; no obstruciron to

the river flow, water transport and restoring the riparian rights and in-stream habitats; to avoid

po utron of river water teading to water quaiity deterioralion; to prevent depletion of ground water

reserves due to excsssive dr,ining out oi grouna wateri and streamlining the process Ior grant of

envtronmental clearance (EC) for sustainable mining.

The recommendations for management of sustainable sand extraction are the key obJectrves

of the Guilelines Emphasis is given tJthe setting up of monitoring plans that will provide data on

orofrle chanoes and sediment transport capacity to enable the authorities to evaluale the longlerm

&;; ; l#-;;,;s- "airiii"" 
both upstroam and downsrream of sand extracrion srtes. specral

emohasrs rs oiven oi mon[onng of the mined out matenal, which is key to the suc@ss of envirorrrenl
:::::::::;;;; -i; ;;;; ir'a;J rr enabled services lor effective monitorins or the quantitv or

ffi.ffiffi;ff; 
"'ni 

ii-"port"t,on along with process reengineering has been made a part of lhe

Gurdelne. The Guidetrnes propo"" i"t.g"tion of ;esponsibrlity:nd aulhority to the cuttrng edge level

I e the Drstnct Envlronment tmpaJ-e-s"sesstent Authority ;long with streamlnrng the process of

irprJ"ia"iar*t, environmeni management plan and environmenl clearance in cluster srtuaton
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EXECUTIVE SUMNIARY

The sand and gravel are one of the most important construction materials. Ensuring their

availability is vital for the development of the infrastructure in the country. There are different

sources ofsand and gravel, the most important among them is the river. As the requirement ofthese

conskuction materials is on rise, they also are very vital for the health, physical character of the

river and the different important functions of the river. The extraction of sand and gravel liom the

river bodies has to be regulated and done with adoption of required environmental safeguards.

For making available these resources, a mapping of these resources at the district level.

identitication of appropriate sites fo, extraction, appraisal ofthe extraction prmess, putting in place

the required environmental safeguards, and rigorous monitoring ofthe volume ofex$acted mate al

is required to ensure sustainability of the entire process.

The district is the unit of administration which is best placed to do the mapping of these

resources, adopt the best environmental practices for extraction of these materials and monitor its

extraction and movement. The large number ofleases which arc awarded, the scattered geographical

location of lhe availability of these materials and decentralized requirement and usage of the sand

and aggregates also places districts in a unique position to play a vital role in adoption of
environmental safeguards needed for sustainable extraction of river sand and gravel.

Rerommendations for management of sustaioable sand extraction are the key objective of

the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on

profile changes and sediment transPort capacity to enable the authorities to evaluate the lonS-tetm

eflect of the mining activities both upstream and downstream of sand extraction sites.

Special emphasis is given on monitoring of the mined out material, which is key to lhe

success of environment management plan. So use of IT and IT enabled services for efltctive

monitoring ofthe quantity ofmined out material and transportation along with Process reengineering

has been made a part ofthe Guideliness. The Guidelines proposes delegation of responsibility and

authority to the cutting edge level i.e. the District Environment Impact Assessment Authority along

with streamlining the process of impacl assessment, environment management plan and environment

clearance in cluster situation.

promotion of manufactured sand, artificial sand and altemative technologies in construction

materials and processes are also required for reducing the dependence and demand on naturally

occurring sandand gravel. Development of slag sand, sand from stone chips and there certilication

under BIS is an important steP in this direction'

f, F-.'-a'
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INTRODUCTION

Sustainable Development is built on three pillars - environmental, social and economic.

Sustainable development cannot be achieved ifthe environment is protected but poverty is prevalent

in a si-enilicant part ofthe population. Similarly, sustainable development cannot be achieved through

inappropriate economic growth, if it undermines the environment in which people and businesses

exists. These Guideliness support that fundamental concept, promoting environmental protection,

lirniting negative physiological, hydrological and social impacts under pinning sustainable economic

-!:r'owth.

Sand and gravel have long been used as aggregate for construction of roads and building.
Today. the demand for these materials continues to rise. In India, the main sources ofsand are river
llood plain, coastal sand, paleo channel sand, and sand from agricultural fields.

Riyer sand mining is a common practice as habitation concenrates along the rivers and the

mining locations are preferred near the markets or along the transportalion route, for reducing the

transponation cost. River sand mining can damage private and public properties as well as aquatic

habitats. Excessive removal of sand may significantly distort the natural equilibrium of a stream

channel.

Removing sediment liom the active channel bed in river interrupt the continuity of sediment

trunspoft through the river system, disrupting the sediment mass balance in the river downstream
and induces channel adjustments (usually incision) extending considerable distances (commonly

onc kilometer or more) beyond the extraction site.

The magnitude ofthe impact basically depends on the magnitudes ofthe extraction relative
to bed krad sediment supply and transport through the reach. Implementation of the principles and
processes outlined in this Guidelines will limit the negative extemalities ofsand and gravel mining.

{s
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NEED FOR POLICY GUIDELINES

Sand is naturally occurring granular material composed of finely divided rock and minerrl

panicles between 150 micron to 4.75 mm in diameter 0S 383- 1970). Sand is formed due to weathering

of rocks due to mechanical forces. In the process the weathered rocks forms gravel and then sand.

Sand and gravel together known as aggregate, represent the highest volume of raw material

used on earth after water The mining of aggregate has been continuing for many years. Now the

mining of aggregates has reached a level threatening the environment and ecosystem besides alstr

reaching a level of scarcity that would theateo theeconomy.It is recommended that sand & aggregate

mining, and quarrying should be done only after sound scientific assessment and adopting best

practices to limit the impact on the environment.

It is also felt that the greater use of substitute material (Manufactured Sand, artificial sand

etc.) & construction technology, and sustainable use ofthe resource could drastically reduce adverse

impact of mining on the environment.

OBJECTIVE OF THE GUIDELINES

The Guideliness has been based on the following principles:

. Uncontrolled sand mining is not sustainable

. Compliance with present and future legislation and regulations on the subject is mandatorl'

rnd not voluntary.

. Each lease holder should be given the opportunity to selt'-regulate to the extent th t il can

demonstrate conpliance with legistation and regulations.

. Where self- r.egulation lails to deliyer compliance with legislation and regulations. increascd

formal enforcemenr and monitoring should be implemented with punitive measures applied

in line with the legal framework.

. There is a need to protect the envilonment and the right ofthe population to live in clean and

safe sunoundings, with the need to use natural resources in a way that will make a pQsitive

and sustainable contribution to the economy'

The main objectives of the Guidelines

.ToensurethatsandandgravelminingisdoneinenvironmentallySustainablelndsocillly
rcsponsible manner.

. To ensure aYailability of adequate quantity of aggregate in sustainable manner'

.ToimProvetheeffectivenessofmonitoringofminingandtransportationofminedoutmaterial'

I-
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Iinsure conservltion of the river equilibrium and its natural environment by protection and

fc\to[Jlion ol the ecological system.

i\r()id aggradation at the downstream reach especially those with hydraulic structures such

irs ictties. water intakes etc.

Ilnsure thut the livers are protected lrom bank and bed erosion beyond its stable protile.

No obstruction to the river flow. water ransport and restoring the riparian rights and in-

streum habitats,

Avoid pollution of river water leading to water quality deterioration.

To prevent depletion of ground wuter' rcserves due to excessive draining out of ground water.

'Ii) pfevent ground water pollution by prohibiting sand mining on tissures where it works as

tlller pri(n to ground water rechatge.

'fo nraintain the river equilibrium with the application of sediment nansport principles in

determining the locations, period and quantity to be extracted.

Streanrlining and simplifying the process for grant of environmental clearance (EC) tin'

sustuinable mining.

SU STAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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THE EFFECT OF SAND AND GRAVEL MINING

Mining within ol near liverbed has a direct impact on the stream's physical characteristics. such ils

channel geometry, bed elevation, substratum composition and stability, in-stream roughness ol the

bed. tlow velocity. discharge capacity, sediment transport capacity, turbidity. temper ture ctc.

Alteration or modification of the above attributes may cause hazardous impact on ecological

equilibrium of riverine regime. This may also cause adverse impact on in-stream biota tnd ripariiln

habitats. This disturbance may also cause changes in channel configuration and tlou'-paths.

The effects of sand and gravel mining are as follows:

a) Extlaction of bed material in excess of replenishment by transport f[om upstrean] c Uscs tlrc

bed to lower (degrade) upstream and downsream of the site of removal.

b) In-stream habitat is impacted by increase in river gradient. suspended load. sediment transpo|t

and sediment deposition. Excessive sediment deposition tbr replenishment increases turbidity

which prevents penetration oflight required t'or photosynthesis and reduces lb<d availabilitl
of aquatic launa.

c) Riparian habitat including vegetative cover on and adjacent to the river banks il conlrols

erosion. provide nutdent inputs into the stream and prevents intrusion of pollutants in the

stream through runoff. Bank erosion and change of morphology of the river can destro)' thc

riparian vegetative cover

d ) Bed degradation are rcsponsible for channel shiliing, causing loss of properties and deg[rdut ion

of landscape, it can also undermine bridge supports. pipe lines or other stluctules'

e) Degradarion may change the morphology of the river bed, which constitutes one aspecl 01'

the aquatic habitat,

u Degradation can deplete the entir.e depth of glavelly bed material, exposing othel subsllxlcs

that may underlie the gravel, which could in tum affect the quality ofaquatic habital. Lowelins

of ground water table in the flood plain because of lowering of riverbed level as wcll as t'ivet

water level takes place because of extraction and draining out of excessive ground witter

tiomtheadjacentareas.So,ifafloodplainaquiferdrainstothestream.g()undwatellcvels
can be lowered as a result of bed degradation'

g) Lowering ofthe water table can destroy riparian vegetation'

h) Excessi ve pumping of gound water in the process of mining in abandoned channels depletes

ground water causing scarcity of irrigation and drinking water' In extreme cases it mly crellle

ground tissures and subsidence in adjacent areas'

i) Flooding is reduced as bed elevations and flood heights decrease' reducing hazard fbr humrn

occupancy of floodplains and the possibility of damage to engineering works'

i ) The supply ol overbank sediments to floodplains is reduced as flood heights decrease'

k) An un-scientific and unregulated sand and gravel mining tends to increase channel brnk

-e
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'Ihe other deleterious impacb of indiscrcte mining include

l-oss offiparian habitat resulting from direct removal ofvegetation along the stream bank to facilitate
the use of a dragline or through the process of lowering the water table, bank undercutting, and
chunnel incision. The physical composition and stability of substrates are altered as a result of in-
stream mining and most of these physical effects may exacerbate sediment entrainment in the channel.

Fu hermore, the process of in-stream mining and gravel washing produces fine sedimen$ under all
llow conditions, resulting in a deposition offine sediment in riffles as well as other habitats at low
discharge. Excess sediment is considered the greatest pollutant in waters and constitutes one ofrhe
mrjor environmental factors in the degradation of stream fisheries.

Ilowever, in-stream mining may contribute additional sediment to downsream reaches due to the
disruprion of substrate stabirity. once sediment enters the stream, it is best to tet naturar
geomorphological and hydrological processes reach a dynamic e4uilibrium, rather than funher
exacerbaring the situation by additional disturbance.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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scouring and erosion. This causes a Iarge degree of meandering of rivers and sometimes it

could be in kms.

Rapid bed degradation may induce bank collapse and erosion by increasing the heights ol'

banks.

Polluting ground water by reducing the thickness of the filter material especially if mining is

taking place at top of recharge lissures.

Choking of sand layer which acts as lllter for ingress ofground water tiom river by dumping

o1'tlner material, compaction oflilter zone due to movement of heavy vehicles. It also reduces

the permeability and porosity of the filter material.

Renroval ofglavel f'rom bars may cause downstream bars to erode ifthey subsequently rcceive

iess bed material than is carried downsfteam tiom them by tluvial transpofi.

Ecological et'lects on bird nesting, tish migration, angling, etc.

lndiscrete mining activities lead to increased concentration of suspended sediment in thc

river rvhich in tum causes siltation of water resources projects.

fln-scientilic and unregulated sand and gravel mining leads to the severe health hazards like
air quality degradation and dust tbg.

Direct destruction fiom heavy equipment operationi discharges liom equipment and relueling.

Biosecurity and pest risks.

Inrprcts on coastal processes.
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AII other things being equal:

a) Extracting gravel from an excavation that does not penetrate the water table and is ktcated

away from an active sheam channel should cause little or no change to the natural hydrologicll

pro{resses unless the stream captures the pit during periods of tlooding.

b) In-stream extraction of gravel from below the water level of a stream genertlll' causes ntole

changes to the natural hydrologic processes than limiting extraction lo a ret-erencc Poinl
above the water level.

c) In-stream extraction ofgravel below the deepest part ofthe channel (the thalweg) -sener lly

causes mol€ changes to the natural hydrological processes than limiting extraction to a

ret'erence point above the thalweg.

d) Excavating sand and gravel from a small straight channel with a narrow floodplain generrlll-

will have a greater impact on the natural hydrological processes than excavations on a braided

chrnnel with a wide floodplain.

e) Extracting sand and gravel tiom a large river or stream will generally create less impact lhrn

extracting the same amount of material from a smaller river or stream.

t) Over-extraction of gravel can destabilise channels and banks, and/or affect the ecologic

functioning ofrivets panicularly ifundenaken at the wrong time, or in the wrong place. ot' in

a way that damages the river bed or margins.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELI NES - 2016
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GENERAL APPROACH TO SUSTAINABLE SAND
AND GRAVELMINING

Following considerations should be kept in mind for sand / gravel minlng:

&) Pans of the river reach that experience deposition or aggradation shall be identified first. The

Lease holder/ Environmental Clearance holder may be allowed to extract the sand and gravel

deposit in these locations to manage ag$adation problem.

b) The distance between sites for sand and gravel mining shall depend on the replenishment rate

of the river. Sediment rating curve for the potential sites shall be developed and checked

ugainst the extracted volumes of sand and gravel.

c) Sand and gravel may be extracted across the entire active channel during the dry season.

d) Abandoned stream channels on terrace and inactive floodplains be preferred rather than active

channels and their deltas and flood plains. Stream should not be diverted to form inactive

channel.

e) Layers of sand and gravel which could be removed from the river bed shall depend on the

width of the river and replenishment rate of the river

l) Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the
concave bank.

g) Segments ofbraided river system should be used prefbrably falling within the lateral migration
area of the river regime that enhances the feasibility of sediment replenishment.

h) Sand and gravel shall not be extracted within 200 to 500 meter from any crucial hydraulic
structure such as pumping station, water inEkes, and bridges. The exact distance should be
ascertained by the local authorities based on local situation. The cross-section survey should
cover a minimum distance of 1.0 km upstream and 1.0 km downstream ofthe potential reach
lbr extraction. The sediment sampling should include the b€d material and bed material load
betbre, during and after extraction period. Develop a sediment rating curve at the upst eam
end of the potentiar reach using the surveyed cross- section. using the historical or gauged
llow rating curve, determine the suitable period of high flow that can reprenish the extracted
volume. carculate the extraction vorume based on the sediment raring curve and high flow
peritd alier determining the allowable mining depth.

i) sand and graver courd be extracted liom the downstream of the sand bar at river bends-
Retaining the upstream one to two thirds of the bar and riparian vegetation is accepted as a
merhod to promote channel stability.

SUSTAINABLE SAND MINING MANAGEI\,IENT GUIDELINES 2016
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.j) Flood discharge capacity ofthe river could be maintained in areas where there ale significant

flood hazard to existing structures or infrastructure. Sandandgravel mining may be allorved

to maintain the natural flow capacity based on surveyed cross- section hist(n y.

k) Altematively. otlchannel or floodplain extraction is recommended to rllorv tivers to leplenish

the quantity taken out during mining.

l) The Pi€dmont Zone (Bhabhar area) perticularly in the Himalayan foolhills, where riverbed

material is mined. this sandy-gravelly track constitutes excellent conduits and holds thc grcrler

potential for ground water recharge. Mining in such areas should be prefe[ed in locations

selected away tiom the channel bank stretches.

m) Mining depth should be restricted to 3 meter and distance from the bank should be J meter or

l0 percent of the river width whichever less.

n ) The bon ow area should preferably be located on the river side of the proposed embrnkme nt.

because they get silted up in course of time. For low embankment less than 6 m in height.

bonow area should not be selected within 25 m from the toe/heel of the embankment. In c se

of higher embankment the distance should not be less than 50 m. ln order to obviittc

development of flow parallel to embankment, cross bars of width eight times the depth of

bonow pits spaced 50 to 60 meters centre-to-centre should be left in the borrow pits.

o) Demarcation of mining area with pillars and geo-ref'erencing should be done prior to st lt ()1

mining.

5USTAINABLE SAND MINING MANAGEMENT GUIDEL |NES - 2016

E{&." @
-Fr

-

.' _ra' - .



6s

IT,IINISTRY OF ENVIRONIT,{ENI FORESIAND CLIMAIE CHANGE. GOVEBN{,IENT OF INOIA

THE WORLD SCENARIO

Sand and gravel are mined world-wide and account for the largest volume ofsolid material extracted
globally- Formed by erosive processes over thousands of years, they are now being extracted at a

rate lar greater than their renewal. Furthermore, the volume being extracted is having a major
impact on rivers, deltas and coastal and marine ecosystems, resulting in loss of land through river or
coastll erosion. lowering of the water table and decrease in the amount of sediment supply. Despite

thc colossal quantities of sand and gravel being used, increasing dependence on them and the

signiucant impact that their extraction has on the environment, this issue needs thr be er attention
and awareness.

Globally. berween 47 and 59 billion tonnes of material is mined every year of which sand and

glavel. known as aggregates, account for both the largest share (from 687. to 857r) and rhe fastest

growth in extraction increase. Although more sand and gravel are mined than any other material,
reliable data on their extraction is not available. The absence ofglobal data on aggregates mining
nakes environmental assessment very difticult and has contributed to the lack of awareness about

this issue. One way to estimate the global use of aggregates indirectly is through the production of
cemenl for concrete (concrete is made with cement, water, sand and gravel). The production of
cement is reported by 150 countries and it reached 3.7 billion tonnes in 2012 (USGS,20l3a). For
elch tonne ofcement, the building industry needs about six to seven times more tonnes ofsand and
gravel (USGS, 2013b). Thus, the world's use of aggregates for concrete can be estimated at 25.9
billion tonnes a year for 2012 alone.

Added to this are all the aggregates used in land reclamation, shoreline developments and road
embankments (for which the global staristics are unavailable), added to this is the 180 million
tonnes of sand used in industry (USGS, 2012). Aggregates also contribute to 907o of asphalt
puvements and 80% ofconcrete roads (Robinson and Brown, 2002). Taking all these estimates into
lccount, a conservative estimate tbr the world consumption of aggregates exceeds 210 billion tonnes
il Ye!r.

This large quantity of material cannot be extracted and used without a significant impact on the
environment. Extraction has an impact on biodiversity, water turbidity, water table levels and
landsclpe and on ciimate through carbon dioxide emissions from transponation. There are also
s.ci,-ec,nomic, cultural and even political consequences. In some extreme cases, the mining of
marine aggregates has changed international boundaries. such as through the disappearance ofsand
isllnds in lndonesia (New York Times,20l0; Guerin, 2003).

The impacts ofsand mining can be mainly categorized as follows:

6
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Biodiversity Impacts on related ecosystems (for example; fisheries)

Land loss€s

Hydrological functions Change in water flows, flood regulation and marine cuncnts

lvat€r supply Through lowering of the water table and pollution

lnfrastructures Damage to bridges. river embankments and coastal

infrastructures

Climat€ Directly through transpofl emissions

Landscape Coastal erosion. changes in deltaic structures, quatric:.
pollution of rivers

Extreme events Decline of protection against extreme events (tlood, drought.

storm surge)

World over sand was until recently extracted in land quarries and riverbeds; however, a shilt to

marine and coastal aggegates mining has occured due to the decline of inland resources. River and

marine aggtegates remain the main sources for building and land reclamation. For concrete, in-

stream gravel requires less processing and produces high-quality material while maline ag-ure8ate

needs to be thoroughly washed to remove salt. Ifthe chloride is not removed from marine aggregate.

a structure built with it might collapse after few decades due to conosion ofsteel reinforced sn-uctures.

Most sand from deserts cannot be used for concrete and land reclaiming, as the wind erosion process

tbrms round grains that do not bind well.

SL]STAINABLE SAND MINING MANAGEMENT GUIDELIN ES - 2016

@r{s* - r

IMPACTS ON DI'SCRIPI'ION

Both inland and coastal through erosion



dr
OF ENVIBONMENI FOBEST AND CLIMATE CHANGE. GOVEBNMENT OF INDIA

INDIAN SCENARIO

The duta on consumption of sand and aggregate in country is not available with any source. It can

be derived indirectly liom the usage of cement, construction of roads and sto\rying of mines. The

trcnd lbr aggregates extraction can be estimated using cement production as a proxy.

C-ement production has multiplied three-fold in the Iast 20 years from 1.37 billion tonoes ofcement

in 1994 ro 3,7 billion tonnes in 2012 (USGS, 2013a) mainly as a result of rapid economic growth in

Asia (UNEP and CSIRO, 20ll). Five counries: China (587o), lndia (6.75Vo), the United States

(27 ). Brazil and Turkey - produce 70% ofthe world's cement (USGS, 2013c). The consumption of
cement is expected to reach 324 million tonnes, which equates to use of 2.2 billion tonnes of
agglegates. This is in addition to sand and aggregates used in stowing of mines, industry and other

rllied usage.

In India the main sources of sand are:

(r) Rivcr (r'ilerbed and llood plain).

( l) ) l-rrkes and reservoils.

(e) Agriculturaltields(Haryana).

rtl) ('oastill / matine sand.

(c ) I)alaco channels (Bikaner in Rajitsthan).

SUSTA INABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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THE PRICE ELASTICITY FOR DEMAND OF SAND

As the price elasticity of demand for sand is inelastic (-0.88), any increase in price in absence

of marketable alternative will not have any significant impact on demand. Use of crushed

stones or other substitute material should be promoted. The regional context of aggregate

resources, market demand, and the environmental impacts of various altematives must be

understood before any site-specific proposal for aggregate extraction can be reviewed.

Evaluation of aggregate supply and demand should be undertaken on the basis of production-

consumption regions, encompassing the market for aggregate and all potential sources of
aggregate within an economical transport distance. The finite nature of high-quality alluvial
gravel resources must be recognized, and high-quality PcC-grade aggregates should be reserved

only for the uses demanding this quality material (such as concrete). AlternatiYe sources should

be used in less demanding applications (such as road sub-base). Part rePlacement with fly ash

in roads and embankments be promoted in place of sand and aggregates.

The environmental costs of sand mining should be incorporated into the price of the product

so that alternative sources that require more processing but have less environmental impact

become more attractive.

The loose boundary (consisting of movable material) of an alluvial channel deforms under the

action of flowing water and the deformed bed with its changing roughness (bed forms) interacts

with the flow. The resulting movement of the bed material (sediment) in the direction of flow is

called sediment transport and a critical bed shear stsess must be exceeded to start the Panicle

movement.

Such a critical shear stress is referred as incipient (threshold) motion condition, below which the

particles will be at rest and the flow is similar to that on a rigid boundary' Some sediment particles

roll or slide along the bed intermittently and some others saltate (hopping or bouncing along the

bed). The material transPorted in one or both of these modes is called 'bed load"

Finer paticles (with low fall velocities) are entrained in suspension by the fluid turbulence and

transported along the channel in suspension This mode of transport is called 'suspended load''

Sometimes finerlarticles from upland catchment (sizes which are not present in the bed mat€[iul)'

called 'wash load', are also transported in suspension The combined bed material and wash load is

called 'total load'.
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Bed load ranges from a few prcent of total load in lowland rivers to perhaps 15% in Mountain

Rivers to over 60%, in som€ arid catchments. Although a relatively small part of the total sediment

Ioad. the arrangement of bed load sedimenl constitutes the architecture of sand, and gravel-bed

chunnels.

The late of sediment transport typically increases as a power function of flow; that is, a doubling of
llow typically poduces more than a doubling in sediment transport and most sediment transport

occurs during tloods. The environmental impacts from in-stream mining can be avoided, if the

annual bed load is calculated and aggregate extraction is restricted to that value or some ponion of
it. To accurately limit extraction to some ponion ofbed load, the amount ofsediment that passes the

in-stream mining site during a given period of time must be calculated.

There is a large amount of uncenainty in the process ofcalculating annual rates of bed load transpon.

llow much coarse material is moved, how long it remains in motion as also how far it moves

depends on the size, shape & packing of the material and the characteristics of the river flow.

l)()wnstream movement commonly occurs as irregular bursts of short-distance movement separated

by longer periods, when the particles remain at rest. Because bed load changes liom hour-to-hour,

day-to-day, and year-to-year, estimating annual bed load rates is a dynamic process involving careful

examination.

Constanr variations in the flow ofthe river make the channel floor and riverbanks adynamic interlace,
where some materials are being eroded while others are being deposited. The net balance of this
activity, on a short- term basis, is referred to as scour or fill.

On a longterm basis, continued scour results in erosion (degradation), while continued fill results
in deposition (aggradation).

A general indicator of the stability of a stream relates to the amount of vegetation present. Gravel
bars that are yegetated or where the gravel is tightly packed, generally indicate streams, where the
gravel supply is in balance. Streams with excessive gravel generally have gravel bars with little or
no vcgetation, and are surfaced with lmsely packed gravel.
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SUSTAINABLE SAND AND GRAVEL MTNING GUIDELINES

The bload principle on which any sustainable sand mining Guidelines / policy can be based is thlt
river/ natural resources must be utilized for the benellt ofthe present and future generation, so rivcr'

resources should be prudently managed and developed. The preparation of District Survery Rcpotl

is an important initial step.

The Proeesses under the Guidelines:

(a) ldentification of areas of aggradation / deposition where mining can be allou'ed: rncl

identification ofareas oferosion and proximity to infrastructural structures and installiltions

where mining should be prohibited. Use of satellite imagery firr identilying areas rtl'sand

deposit and quantity be done,

(b ) Calc ulation of annual rate of replenishment and allowing time for replenishment aftcr m in ing

in area.

(c) Identifying ways of scientific and systematic mining.

(d) Identifying measures for protection ofenvironment and ecology.

(e) Determining measures for protection ofbank erosion.

(t) A bench mark (BIvo with respect to mean sea level (MSL) should be made essentirl to in-

mining channel reaches (MCR). Below which no mining shall be allowed.

(S) Identifying steps for conservation of mineral.

(h) Permrnent gauging facilities (for discharge and sediment both) should be made compulsorl'

lbr the sites having excessive mining in consultation with Central Water Comlnission or ltnl

competent State AgencY.

(i) Implementing safeguards for checking illegal and indiscrete mininS

Rrllowing the above processes, to begin with it is important to plepare a survey document mapping

the status of sand sources in a district. This survey should be conducted and reporl be prepared lirr'

each district. Though it is an acceptable tact that rivers cut across districts and States and ever'1

riverisanecosysteminitself.But,keepinginviewthefactthatthedist-rictisthemostestablished
unitofadminisu-ationatwhichthiskindofsurvey,planningandmonitoringcanbeensuredef.l.ectivell.

itisproPosedthatevelydistrictwillpreparethisdocumenttakingtheriverstr.etchinthatdistt-icllls
an ecological unit and inventorising other sources of sand in the district'

Besides. the production of aggregate in a particular area is a tunction of availability of naturll

lesources. the size of the population, the economy of the area and various developttcntal ancl

intiastructural works being undertaken in the area'

*S'IINIALE SIiIO MINING MANAGEMENT GUIDELINES ' 2016
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'fhc natural lesources must be utilized in environment friendly manner in scientific and systematic

wiry rnd with the objective of sustainable development the policy on the subject should h ,e

Plovisions tbr protection ofenvironment & ecology. These factors can be accounted lbr in a mosl

ctlicicnt milnner at district level.

'I-hc sustxinable mining plan needs to be dynamic. A survey should be carried out by the Distlict
Iinr ilonment Impitct Assessment Authority (DEIAA) with the assistance of Geology Depanment,

lristtion Dcpanmenl, R)rest Depanment, Public Works Depanment, Cround Water Boards, Remote

Scnsing Dep nment and Mining Deparlment etc- in the distict at regulal intervals.

l'he surley shall contain:
l. Disllicl wise detail of river or stream and other sand source.

L Distlicl wise lvuilability of sand or gravel or aggregate resources.

-1. Disrrict wise detail ofexisting mining leases ofsand and aggregates.

Rased on th is su rYe) document, the action plan shall divide the river/ stream/ other sou rces of
lh(,Distri(t into the following categories:

l. River / Stream beds sections / other sources suitable fbr extraction of sand and aggregates.

l. River / Stream beds sections / other sources prohibited lbr extraction of sand and aggregates.

'Ihe river/ streams/ other sources ofsand and aggregat€ are studied on following parameters:

a) Geomorphologicalstudies
i1 Place of origin
ii ) Cnlchment area.

iii) Genelal protile of river stream.

i\,) Annual deposition tactor.

r') Replenishment.

r,i) Total potential of minor mineral in the river bed.

h) Geological studies

i) Litholo-cy of catchment alea.

ii) Tectonics and structural behavior ofrocks.

c) Climatic Factors

i) Intensity of ruinlall.

ii) Climrrc Zone.

iii ) Temperature valiation

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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The following points to be considered while selecting the river / strtam for mining besides the

above paramet€rs:

i) A stable river is able to constantly transpon the flow of sediments produced by watershed

such that it's dimensions (width and depth) pattem and vertical profile are maintained without
aggrading (building up) or degrading (scouring down).

ii) The amount of boulders, cobbles, pebbles, and sand deposited in river bed equals k) the

amount delivered to the river fiom catchment area and from bank erosion minus xmount

transported downstream each year.

iii) It is compulsive nature of river to meander in their beds and therefore they will have to be

provided with adequate corridor for meandering without hindrance. Any attempt to diminish
the width of the corridor (floodway) and curb the tieedom to meander would prove

counterproductjve.

iv) Erosion and deposition is lavr' ofnature. The river stream has to complete its geomorphological

cycles from youth, mature to old age.

v) River capturing is unavoidable.

vi) Fundamentally the lowest point of any stream is fixed by sea level.

This survey document should be preparcd in the district based on direct and indirect benetits of
mining and identification of the potential threats to the river / sream beds in the district.

Besides, calculating the carrying capacity of the river / stream beds / other sources to tind out

maximum quantity available to be allowed for removal each year fiom the sources. it should also

provide various measures to regulate sand and aggregare mining in a systemic wuy

It has to provide for environmentally safe depth of mining and safeguards of banks by prescl ibing

safb distance trom banks. It is required that there should be a Sub-Divisional Committee which

should visit each site and make recommendation. The Committee should comprise of Sub-Divisional

Magistrate, Ofticers from Irrigation department, State Pollution Control Board orCommittee. Forcst

department, Geology or mining officer shall visit each site for which environmental clearance has

been applied for and make recommendation on suitability of site for mining or prohibition thereof.

@ r.[-14
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THE STRUCTURE OFDISTRICT SURVEY REPORT

'Ih€ report can have following structure:

l. lntfi)duction

l. Overview of Mining Activity in the District

3 ]'he List of Mining trases in the District with location, area and period of validity

-1. Details of Royalty or Revenue received in last three yeafi

-i. Detuil of Production ofSand or Bajari or minor mineral in last three years

(r. Plrrcess ol Deposition of Sediments in the rivers of the District

7. Cienerrl Protlle of the District

ti. Lrnd Utilizution Pattern in the district: Forest, Agriculture, Honiculture, Mining erc

9. Phvsiography of the District

i0. Rainlall:month-wise

I I. Geokrgy and Mineral Wealth

12. Drainage Systcm with description of main rivers.

Sl.No. NAIlIE OF RIVER AREA DRAINED
(Sq. Km)

7o A REA
DRAINED

l-1. Salient l-eatures of Important Rivers and Streams:

Sl.No. Name of the RiYer /
Stream

Total Length in th€

District (in Km)
Place of
origin

Altitude
at Origin

l{. Methodology Adopted for Calculeting of Minerat potential

The mineral potentiar is calculated based on field investigation and geology of the catchment area
of the river/ streams. As per the poricy ofthe state and location, depth of minable minerar is defined.
The area lbr remoyal of mineral in a river or sream can be decided depending on geo-morphology

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES
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and other lactors. it can be 507,. to 607c of the area of a paflicular river/stream, e.g. in Himlchll
Pradesh mineral constituents like boulders, river born bajari. sand up to a depth of one mele| arc

considered as resource mineral. Other constituents Iike clay and silt are excluded as wuste while

calculating the mineral potential of particular river/ strcam.

The specific gravity ofeach mineral constituent is different. While calculating the mineral potentiirl.

the average specific gravity is taken as 2.25. The percent of mineral constituent like boulder. river'

bajari. sand also varies tbr dift'erent river and streams. While calculating the mineral potcntiirl thc

percenta-se of each mineral constituent is taken as, Boulders 35-407c, Bajari - 30-35%. Sand 25-

-107c and 5-107r, fbr silt and clay.

The quantum of deposition varies fiom stream to stream depending upon tactors like ciltchn)ent

lithology. discharge, river profile and geomorphology of the river course. There ar€ certlin
geomorphological features developed in the river beds such as channel bar. point bal etc. rvlrerc

annual deposition is more even two to three meters.

For illustration one example of Yamuna River in Sirmaour district of Himachal Pradesh is

given below:

Note: Considering the density of river bed material to be l'89 g/cm3

Present Status of Mining

Thisgivesthedetailofminingleasesalreadyinoperationinthisstretch'areaandproductioninlsl
three years tiom these leases is calculated'

E-Sa

Portion of the River /
Str€am Recommend€d

for lVlineral Concession

Length of
area

recommended

for mineral
concession

(in kilometer)

Average

width of area

recommended
for mineral
concession
(in meters)

Arca
rtcommended

for mineral
concession
(in squarc

meter)

Mineable
mineral

potential (in

metric tonne)
(607. of total

mineral
potential)

From Downstream of
confluence with Tons

River to Behral near

Haryana and Uttar

Pradesh border

3l 118 14818000 I(r60.l6ll
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Nlineral Potential is calculated in following way:

\lineral Potential

Ilouldcr (l\lT) Baiari (1\'IT) Sand (N'lT) Total Mineable Mineral Potential
(MT)

-s601204 6801462 4400946 16803612

Annual Deposition

.108088 264057 10082 t 7

Rrcorrrmrndation:

li'om thc ilbove it is clear that about 16803612 metric tonnes of mineral is available up lo depth of
onc rrlclcr in the river bed of Yamuna in Sirmour district.
'l'he irnnuul deposilion is l00E2l7 MT.
'lhc arelagc annurl produclion is 80000 Mll
So. l67l.l(rl2 MTol mineral can be safelv removed.

ln similar manner it should be calculated for each river and strcam in the district and compiled
in following format:

About the si

/ stream can

ze of the mining leases for rhe aggregares it should be borne in mind that a river
be divided into two zones, which in-turn is dynamic i.e. tt. ,or" of"rorion una

Sl.\o. R iler/
Strcam

Portion of the
river / slream
recommended

for mineral
concession

Length of the
recommended

area for
mineral

concession

(in kilometer)

Average

width of the
rtcnmmended

ar€a for
mineral

concession
(in meters)

Ama
recommended
for mineral
concession

(in sq.mtrs.)

Mineable
mineral
potential
(in metric

tonne)
(609o of

total mineral
potential)

'lbtal for the
l)istrict
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zone ofdeposition. These zones ofdeposition and erosion are extended in different patches

in the river.

Any mining lease granted in larger tract can cover both the zones, and mining activity in

zone oferosion can further aggtavate the problem oferosion and as such the mining activity
can be allowed only in the zone ofthe deposition. The mining leases oflargerareas in rivers

are neither in interest of environment nor in the interest of mineral conservation.

In Himalayan states the rivers and wasteland has been mostly classed as forest land and

mining on that requires diversion of forest land and payment ofcompensatory afforestation

and NPV etc. The land in river beds in hilly tracts and many small rivers at any one site

seldom exceed 5 hectare, so not allowing sand mining leases less than 5 hectare on river
beds further aggravates the situation. So the size of mining lease for river sand mining
should be determined by the State as per the local situation.
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MANAGEMENT PLAN

RiYer Bed Mining Recomm€ndations:

a) Permit Mining Volume Based on Measured Annual Replenishment

In the first year following adoption of the management plan, a volume equal to the

estimated annual replenishmenl could be extracted from the reach of channel.
Replenishment (up to the elevation ofthe selected channel configuration) would need

to occur before subsequent extraction could take place. The concept of annual
replenishment accounts for the episodic nature of sediment transport. For example,

during wet periods with high stream flows, and a high contribution of sediment from
hill slopes and tributaries, monitoring data would show that sand and gravel bars are

replenished quickly. During drought periods with low stream floq and little sediment

supply or transport. monitoring data would likely show that bars were replenished at a

slower rate.

The use of monitoring data is essential in measuring when actual replenishment occurs.
The use ofthe concepr ofannual replenishment protects long-term channel stability as

well as aquatic and riparian habitat by extracting a volume sustainable by watershed
processes.

b) Rstrb[sh an Absolute Elevation below Which No Extraction May Occur
(Minimum Enveloped Level or Redllne).

The absolute elevation below which no mining could occur or "redline,, would be
surveyed on a site-specific basis in order to avoid impacts to structures such as bridges
and to avoid vegetation impacts associated with down-cutting due to excessive removal
of sediment. An extraction site can be determined after setting the deposition level at I
m above natural channel thalweg elevation, as determined by the survey approved by
mine plan approving authority.

c) Limit River B€d Extraction Methods to Bar Skimming

If mining is limited to the downstream end ofthe bar with a riparian buffer on both the
channel and hill slope (or floodplain) side, bar skimming would minimise impacts.
other methods such as excavation of'enches or poors in the row flow channer lower
the local base level, and maximise upstream (head cutting and incision) and downstream
(widening and braiding) impacts. In addition, direcr disturbance ofthe subsrrate in the
low llow channer shourd be avoided. Trenching on bars may be beneficiar in the tuture
if rhe river becomes severely aggraded, flat, shallow and braided. Trenching of bars
may initially impact a smaller area of riparian habitat than skimming _ as a result of
excavating deeper rather rhan shallow skimming of a large area. Howeyer, over the

I
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long-term, the upstream and downstream effects ofa trench on the bar or in the chrnnel

may offset any short-term benefit derived from this method.

d) Extract Sand and Gravel from the Downstream Portion of the Bar:

Retaining the upstream one to two thirds of the bar and dparian vegetation while
excavating from the downstream one to two third ofthe bar is accepted as a method lo
promote channel stability and protect the narrow width ofthe low llow channel necessary

for aquatic life. Sand and gravel would be re-deposited in the excavated downstream
one to two thirds of the bar (or downstream of the widest point of the bar) u'here an

eddy would form during sediment transporting flows. In contrast, ifexcavation oceur\

on the entire bar after removing existing riparian vegetation, there is a grerter potenti l

lbr widening and braiding of the low flow channel.

e) Concentrate Activities to Minimise Disturbance:

River bed extraction activities should be concentrated or localised to a few bars rather

than spread out oyer many bars. This localisation ofextraction will minimise the at'ea

of disturbance of upstream and downstream effects. Skimming decreases habitat and

species diversity - these effects should not be expanded over a large portion ol'the
area.

f) Revieu Cumulative Effects of Sand and Gravel Extraction:

The cumulative impact of all mining proposals should be revierved on an annull bitsis

to determine ifcumulative riverine eft'ects or efl-ects to the estuary are likell.

g) Maintain Flood Capacity:

Flood capacity in the river should be maintained in areas where there are signitlerlrtt

flood hazards to existing structures or infiastructure.

h) Establish a Long-term Monitoring Program:

Monibring of changes in bed elevation and channel morphology. and aqultic ancl

riparian habitat upstream and downstream ofthe extraction would identily an-v- itnpacts

of sand and gravel extraction to biologic resources. Long-te[m data co]lected ovel a

period of decades as sand and gravel extractitln occurs will provide data kr trse in

determining trends.

i) Minimise Actiyiti€s That Release Fine Sediment to the Riv€r:

No washing, crushing, screening, stockpiling, or plant oPerations should occur at ot'

below the streams "average high water elevation," or the dominant discharge. These

and similar activities have the potential to release fine sediments into the stream.

providing habitat conditions harmful to local fish.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016

I qFr '



+7

MINISTRY OF ENVIFONMENT. FOREST AND CLIMATE CHANGE . GOVEFNiVIENT OF INDIA

j ) Retain Vegetation BuITer at Edge of Water and Against River Bank:

Riparian vegetation performs several functions essential to the proper maintenance of
geomorphic and biological processes in rivers. It shields river banks and bars tiom
erosion. Additionally, riparian vegetation, including roots and downed trees, serves as

cover for fish, provides food source, works as a filter against sediment inputs, and aids

in nutrient cycling. More broadly, the riparian zone is necessary to the integrity of the

ecosystem providing habitat for invenebrates, birds and other wildlife.

k) The River Bed mining should only be allowed during the dry season.

No River bed mining should be permitted during rainy season (see Appendix 9)

l) An Annual Status and Trends Report:

This report should review permitted extraction quantities in light of results of the

monitoring program, or as improved estimates of replenishment become available.
The report should document changes in bed elevation, channel morphology, and aquatic

and riparian habitat. The re;xrrt should also include a record of extraction volumes

permitted, and excavation location, Finally, recommendations tbr reclamation, ifneeded
should be documented.

2. ()ff-ChannelorFloodplainExtractionRecommendations

a) Floodplain Extraction should be set back from the Main Channel

b)

In a dynamic alluvial system, it is not uncommon for meanders to migrate across u

floodplain. In areas where sand and gravel occurs on floodplains or terraces, there is a
potential for the river channel to migrate toward the pit. Ifthe river erodes through the
area left between the excavated pit and the river, there is a potential for "river capture."
a situation where the low flow channel is diverted though the pit. In order to avoid
river capture. excavation pits should set back fiom the river to provide a buffer, and
should be designed to withstand the 100-year flood (10O-yearARI). Adequate buffer
widths and reduced pit slope gradients are prefened over engineered structures which
require maintenance in perpetuity. Hydraulic, geomorphic, and geotechnical studies
should be conducted prior to design and construction of the pit and bund. In addition
to river capture, extraction pits create the possibility of stranding tish.

The maximum depth of Floodplain Extraction should remain above the Channel
Thalweg

Floodplain pits should not be excavated below the eleyation of the thalweg in rhe

adjacent channel. This will minimise the impacts ofpotential river capture by limiting
the potential tbr head cutting and the porential of the pit to trap sediment. A shallow
excavation (above the water table) would provide a depression that would fill wirh
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u,ilter pa-rt of the year, and develop seasonal wetland habitat. An excavation belou' the

water table would provide deep water habitat.

c) Side Slopes of Floodplain Excavation Should Renge from 3: I to 10:1

Side slopes ol a tloodplain pit should be graded to a slope that ranges tr'om 3: I k) I0: L

This will allow lbr a range of vegetation fiom wetland to upland. Steep sidc slopcr

excavated in floodplain pits on other systems have not been successfully- reclnimcd.

since it is difticult for vegetation to become stabilised. Tenace pits should be designcd

with a large percentage ofedge habitat with a low gradient which will naturrlly sustuin

vegetation at a variety ()f water levels.

d) Place Stockpiled Topsoil above the 25-year Return Period or ARI Lerel

Sttxkpiled topsoil can introduce a large supply of fines to the river during a llorxl
event and de8rade fish habitat. Storage above the 25-year llurd (25-year ARI) inunddtion

level is sut'ficient to minimise this risk.

e) Floodplain Pils Should Be Restored to Wetland Habitat or Reclaimed for
Agriculture

The key to successful restoration or reclamation is to conserve ot impott aderlulttc'

material to re-fill the pit, while ensuring thut pit margins arc gtaded to ullou lirr
development of signilicant wetland and emergent vegetation.

0 Establish a Long-term Monitoring Program

A long-term monitoring program should provide data illustrating any imP cts to [ivcr'

strbility. groundwatel tisheries. and riparian vegetation. The monitoring progritm should

assess the success of any reclamation or restoration attempted.

g) An Annual Status and Trends Report

The status and trends report described previously should include a section on tlle
hydrologic and biologic components of lloodplain pit reclamation.

Extraction Methods

The important methods of sand and gravel mining operations are as bclorv:

a) Bar scalping or skimming is extraction of sand and gravel liom the surlace of brtrs.

This method generally requires that surtace irlegularities be smoothed out and thll the

extracted material be limited to what could be taken above an imaginary line sloping

upwards and away lrom the water tiom a specitied level above the river's wilter surlace

at the time of extraction (typically 0.3 - 0.6 m (t-2 ft). Bar scalping is commonll'

repeated year after year. To maintain the hydraulic control provided to upstream by lhe

Ritfle head, the preferred merhod ofbar scalping is now generally b leavc the top onc

third (xpproximately) of the bar undisturbed. mining only from the downstrelm tu ()-

IET-}.q

3.
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b) Dry-Pit Channel Mining

Dly-pit channel mines are pits excavated within the aclive channel on dry intetmittent
or ephemeral stream beds. Dry pits iue often left with abrupt upstream margins, from
u.hich head cuts are likely to propagate upstream.

c) Wet-Pit Channel Mining

Wcrpit rnining involves excavation of a pit in the active channel below the surtace

water in a perennial stream or below the alluvial groundwater table.

d) Bar Excavation

A pit is excavated at lhe downstream end of the bar as a source of uggregate and as r
sitc k) h ap sand and gravel. Upon completion, the pit may be connected to the channel

at ils downstream end to provide side channel habitat.

e) Channel-wide River bed Mining

ln rivers with a highly variable tlow regime. sand and gravel ure commonly extracted

ilcross the entire active channel during the dry season. The bed is evened out and

unilirlnrly (or nearly so) loweled.

Reclamation Plans

Reclamation plans should include;

a) A baseline survey consisting ofexisting condition cross-section data: Crcss-sections
must be surveyed between two documented endpoints set back tiom the top of bank,
and elevations should be relerenced to bench mark:

b) The proposed nrining cross-section data should be plotted over the baseline dala to
illusnale the venical extent of the proposed excavation;

c I The cross-section of the replenished bar should be the same as the baseline datil. This
illustrates that the bar elevrtion after the bar is replenished will be the same as the bar
betine exlraction;

d ) A plan imetric map showing the aerial extenr of the excavation and extent of the riparian
bufters:

c ) A planting plan deveioped by a plant ecologist lamiliar with the tlora of rhe river fbr
any areas such as roads that need to be restoredt

l t A monitoring plan: The appropliate reclamation plans can turn river-bed and tloodplain
sand and gravel mining operations into something perceived bv the public as desirable.
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MARINE SAND MINING AND IMPACT ON
MARINE BIODIVERSITY

The mining of marine aggregates is increasing significantly. Marine sand mining has had an

impact on seabed flora and fauna. Dredging and extraction of aggregates fiom the benthic (sca

bottom) zone destroys organisms, habitats and ecosystems and deeply affects the composition of
biodiversity, usually leading to a net decline in faunal biomass and abundance or a shift in species

composition. Aggregate particles that are too fine to be used are rejected by dredging boats, releasin-u

vast dust plumes and changing water turbidity, resulting in major changes to aquatic and riparian

habitats over large areas.

Diracl and indlrlcl imprct3
J h(,.olad lurtdty
2 Fa. fa6 chrtg.s o ldaa ad qfia.lb
3 Pasnee sldrBnl 90nF
4 Plu,rE drspdsal

5 &abad ladlnonl t!'!€a.!
6 D!Fo!dt@ ldn !€dnEnl rlurEs
7 Adrt a qreinor pk 1L

I S,lp. 'ibdmay msr

I Sa&d .ahoval brtryn hc dr&ge
10 Oodr.d rEc
11 Adm iota,rllg plt}nr€

t2. 8..a ol dlpoet

lYbhl colo.m E Rosolras - ssnd and gtivol I B€dtod Licence boondary

Figure: Direct and indirect consequences ofaggregates dredging on the marine environtnent.

Source: Tillin, H.M.. Houghton, A.J.. Saunders, J.E., Drabble. R. and Hull. S.C.. 2011. Dircct and lndtrcct

lmpacts oiAggregate Dredging, Manne Aggregate Levy Sustainability Fund (MALSF). Science IlonograPh

Scrics l. l-46.
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REDUCING CONSUMPTION OF SAND

Because sand is still very cheap - sand itselfis fieely accessible; only exfaction and transportation costs

need to be covered - there is little or no incentive to induceachange in our consumption. Despite the very
high value of minerals found in the sand, it is mosdy used for concrete or is buried under highways.
Recycled building and quarry dust material can be a substitute for sand. Concrete rubble should be

recycled to avoid using aggrcgates, at least for low-qualiry uses.

Subsritures for sand are available. Quarry dust could be used to replace sand in general concrete structures.
'[he rcplacement of sand by up to 409o of incinerator ash exhibits higher compressive strength than

regu lar cemen t mortars. Some desen sand can be used if mixed with other material. There are altemati ves

fin building houses, including wood, straw and recycled material. However, the current building industry
is gealed toward concrete know-how and equipment.

Tlaining of architects and engineers. new laws and regulations, and positive incentives are needed to
initinte a shiti for lowering our dependency on sand. Renewable and recycled materials need to be

txrgeted fbr building houses and roads. Use of Manufactured Sand (M-Sand) also needs to be promoted.

Alternative sources ofsand and gravel, which accumulate at the bottom of dams, can also be targeted.
'I'heir use would address theproblem ofthese aggregates accumulating which leads toa reduced capacity
oidams to st(re waterand could result in the dams'water intakes being blocked. Dams regularly release

Iarge amounts of water to tlush out aggregates.

l'hc important standard setting Mies in India are taking steps to promote the usage of altematives to
sand and gTavel. Bureau oflndian Standards, the National Standards Body of the country, considering
the scarcity of sand and coarse aggregates liom natural sources, has evolved number of altematives
which are ultimately aimed at conservation of natural resouces apart flom prcmoting use of various
waste materials without compomising in quality.

These measures include permitting in the Concrete Code (IS 456) as also in the National Building Code
ot lndia, the use ofslag - a waste fiom steel industry, fly ash - a waste from thermal power plants, crushed
over-burnt bricks and tiles - waste from clay brick and tile industry, in plain cement concrete as an
alternative to sand/natural aggregate, subject to fulfilling the rEqufements of the Code. This Code,
tu n her. encoumges use of fly ash and ground ganulated blast fumace slag as part replacement of ordinary
Rrnland cement in plain as well as reinforced cement concrete.

The Indian Standard on concrete mix design (IS 10262) has been upgraded to include guidance and
examples of designing concrete mixes using fly ash and slag. Provisions for compliance for requisite
quality of concrete made using fly ash and slag have been duly covered for the manufacturers ofready-
mixed concrete in the Indian Standard Code of practice for RMC (IS 4926).

BIS has also formulated an Indian Standard Specification fol artificial lightweight aggregates covering
manutrctured aggregates, such as foamed blast fumace slag, bloated clay aggregate, sintered fly ash
lg-lxegate and cinder aggregate (lS 9142).

A sedcs of Indian Standixds has also been lbrmulated on various precast concrete products such as solid
itnd hollow concrete blocks.light weight concrete blocks, autoclaved aerated concrete blocks, preformed
li)anr concrete blocks. partial pretabricated concrete flooring and rooting units, concrete pipes, etc, all
permitting use of tly ixh and slag.
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THE REPORT OF THE COMMITTEE
HEADED BY SECRETARY, MoEF - 2010

A Committee headed by Secretary, Ministry ofEnvironment and Forest was set up on the subject in

2010. The Committee considered this subject in detail and prepared a rePort. The importan( parts ol
the report are as follows:

Definition of l\Iinor Ntineral:

The term 'minor mineral' is defined in clause (e) of Section 3 of MMDR Act. 1957: '3 (e) ' minot'

minerals" means building stones, glavel, ot'dinary clay. ordinary sand other than sand uscd tbr'

prescribed purposes and any other material which the Central Government may, by Notification in

the Gazette of India declare to be a minor minerall'

The term 'ordinary sand' used in clause (e) of Section 3 of the MMDR Act. 1957 has been furthet'

cla fied in rule 70 of the MCR, t960 as:

(iv) Purposes ofstowing in coal mines,
(v) For manufacture of silvicrete cement,
(vi) Manufacture ofsodium silicate and for
(vii) Manufacture of pottery and glass.

Additionally, the Central Government has declared the following minerals as minor minerals:

Sl.No. Minor Minerals

i) Boulder
ii) Shingle
ii i) Chalcedony pebbles

used for ball mill
purposes only

iv) Lime shell. kankar 
]

and limestone used

in kilns for
manufacture of lime

used as building
lmaterial

v) Murrum

Sl.No. Minor Minerals

vi)

vii) Fuller's earth

viii) Bentonite

ix) Road metal

x) Reh-matti

Sl.No. NIinor !Iinerals

xi)

xii) Marble
xii i) Stone used for ntaking

household utcnsils
xiv) Quartzite and

sandstone when used

for purposes of
building or for making

road metal and

I household utensils

xv)

-saltpetre, 

and

Ordinary earth (Used for filling or leveling purposes

embankments, roads, railways building)

in construction or
xvi)

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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It may thus be observed that minerals have been classified into major and minor minerals based on
their end use rather than level of production, level of mechanization, export and imporl etc. There
do exist s()me minor mineral mines of silica sand and limestone where the scale of mechanization
and level of production is much higher than those of industrial mineral mines. Further, in terms of
the ecenomic cost and revenue. it has been estimated that the total value of minor minerals constitutes

rbout l07r of the total value of mineral production whereas the value of non- metallic minerals
comprises only 3q.. It is, therefore, evident that the operations of mines of minor minerals need to
be subject t() some regulalory parameters as that of mines of major minerals. Further, unlike India
lhcre does not exist such system in any other country where minerals are classitied as major and

minor based on end usage. Thus, there is a need to relook at the definition of 'minor minerals' per

se. lt is. therefore, recommended that Ministry of Mines along with Indian Bureau of Mines, in
consultation wirh the State Oovernments may re-examine the classification of minerals into major
and minor categories so that the regulatory aspects and environment mitigation measures are

appropriately integrared for ensuring sustainable and scientific mining with least impacts on

cnvironmenl.

Size of the Mine Lease:

Area tbr grant of mine lease varies liom State to State. Maximum area which can be held under one
or more mine lease is 2590 ha or 25.90 sq. miles in Jammu and Kashmir. Rajasthan prescribed a

nrinimunl limit of I ha fbr a lease. Maximum area prescribed for permit is 50x50 m. In most of the
Srrres area of permit is not specified in the rules.

lt has recently been obsewed by Punjab and Haryana High Court in its order dated 15.05.2009 that
State Government are apparently granting short term permits by dividing the mining area into small
zones in eff'ect to avoids environmental norms. There is, thus a need to bring uniformity in the
extent of area to be granted for mine lease so &s to ensure that eco- friendly scientific mining
practices can be adopted. It is recommended thar the minimum size of mine lease should be 5 ha.
Further'. preparation of comprehensive mine plan for contiguous stretches of mineral deposits by
the respective State Governments may also be encouraged. This may suitably be incorporated in the
Mineral Concession Rules, 1960 by Ministry of Mines.

Period of Mine Lease:

'l'he period of lease varies from state to state depending on type of concessions, minerals and its
end use. The minimum lease period is one year and maximum 30 years. Minerals like granite where
lruge investments are required, a period of20 years is generally given with the provisions of renewal.
Pernrits are generally granted for shon periods which vary from one month to a maximum one year.
In Stutes like Haryana, minor mineral leases are auctioned for a particurar time period. Mining is
considered to be capital intensive industry and considerable time is lost for developing the mine
betbre it attains rhe status of fulry developed mine. If the tenure of the mine lease is short. it would
enc.urage the lessee to concentrate more on rapid exploitation of mineral without realry undenaking
adequate measures for recramadon and rehabilitation of mined out area, posing thereby a serioui
thrcat to the environment and health of the workers and public at large.
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There is thus, a need to bring uniformity in the period of lease. It is recommended that a minimum
period of mine lease should be 5 years, so that e.o- friendly scientific and sustainable mining
practices are adopted. However, underexceptional circumstances arising due tojudicial interventions.

short term mining leases / contracts could be granted to the State Agencies to meet the situation

arising there from.

Cluster of Mine Approach for Smsll Slzed Mines:

Considering the nature of occunence of minor mineral, economic condition of the lessee and the

likely difficulties to be faced by Regulatory Authorities in monitoring the environmental impacts

and implementation ofnecessary mitigation measures, it may be desirable to adopt cluster approtch
in case of smaller mine leases being operated presently. Further, these clusters need be provided

with processing/crusher zones for forward integration and minimizing excessive pressure on road

infrastructure. The respective State Governments / Mine Owners Associations may tacilitate

implementation of Environment Management Plans in such cluster of mines.

Requirement of Mine Plan for Mlnor Minerals:

At present, most of the State Govemments have not made it mandatory lbr preparation of mining

plan in respect of minor minerals. In some States like Rajasthan, eco- friendly mining plans arc

prepared. which are approved by the State Mining Department. The eco- friendly mining plans so

prepared, though conceptually welcome, are observed to be deficient and need to be madc

comprehensive in a manner as is being done for major minerals. Besides, the aspects of reclamation

and rehabilitation of mined out areas, progressive mine closure plan, as in vogue for major minerals

could be introduced for minor minerals as well.

It is recommended that provision for preParation and aPproval of mine plan, as in the case of major

minerals may appropriately be provided in the Rules governing the mining of minor minemls by the

respective State Govemments. These should specifically include the provision for reclamation and

rehabilitation of mined out area, progressive mine closure plan and Post mine land use'

crestion of separste corpus for Recl&motion / Rehabilitstion of Min€s of Minor Minerals:

Mining of minor minerals, in our country is by and large unorganized sector and is practiced in

haphazard and unscientific manner. At times, the size of the leasehold is also too small to address

the issue of retlamation and rehabilitation of mined outs artas. It may, therefore. be desirable that

before the concept of mine closure plan for minor minerals is adoPted, the existing abandoned

mines may be reclaimed and rehabilitated with the involYement ofthe state Government. There is

thus, a need to create a separate corpus, which may be utilized for reclamation and rehabilitation of

minedoutareas.ThefespectivestateGovemmentsmayworkoutasuitablemechanismforcreation
of such corpus on the'polluter Pays'principle' An organizational sfiucture may also need to be

created for undertaking and monitoring these actiYities'

Depth of Mining:

Mining of minerals, whether major or minor have a direct bearing on the hydrological regime of the
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area. Besides, affecting the availability of water as a resource, it also affects the quality of water
through dircct run ofgoing into the surface water bodies and infilration / leaching into groundwater.
liufther'. groundwater withdrawal, dewatering ofwater from mine pit and diversion of surface water
may cuuse surlhce and sub- surface hydrologic systems to dry up. An ideal situation would require
thut qurrrying should be restdcted to unsaturated zone only above the phreatic water table and
should not intersect the groundwater table at any point of time. However, tiom the point of view of
mineral conservation, it may not be desirable to impose blanket ban on mining operation below
groundwater table. It is, therefore, recommended that detailed hydro-geological report should be

prcpared in respect of any mining operation for minor minerals to be undertaken below groundwater
table. Brsed on the findings of the study so undertaken and the comments/ recommendations of
Central Ground Water Authority/ State Ground Water Board, a decision regarding restriction on
depth of mining lbr any area should be taken on case to case basis.

Uniform Minor Mineral Concession Rules:

The economic value of the minor minerals excavated in the country is estimated to contribute to
about 97. of the total value of the minerals whereas the non- metallic minerals contribute to about
2.87 . Keeping in view the large extent of mining of minor minerals and its significant potential to
adversely al'fect the environment, it is recommended that Model Mineral Concession rules may be
liamed fbr minor minerals as well and the minor minerals may be subjected to a simpler regulatory
regime. which is, however, similar to major minerals regime.

River Bed Mining:

L Environment damage being caused by unregulated river bed mining ofsand, bajri and boulders
is anracting considerable attention including in the couns. The following recommendations
are therefore made for the river bed mining.

(a) In the case of mining leases for riverbed sand mining, specific river stretches should
be identified and mining permits/lease should be granted stretch wise, so that the
requisite safeguard measures are duly implemented and are effectively monitored by
the respective Regulatory Authorities.

The depth of mining may be restricted to 3m / water level, whichever is less.

For canying out mining in proximity to any bridge and / or embankment, appropriate
safety zone should be worked out on case to case basis, taking into account the structural
parameters, lcrcational aspects, tlow rate etc. and no mining should be carried out in
the safety zone so worked out.

('onclusion:

(b)

(c)

Mining of minor minerals, though individually, because of smarer size of mine reases is perceived
lo have lesser impact as compared to mining of major minerals. However, the activity as a whole is
seen to have significant adverse impacts on environment. It is, therefore. necessary that the mining
.f rninor minerals is subjected to simprer but strict regulatory regime and carried out only under an
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approved framework of mining plan, which should provide for reclamation and rehabilitation ofthe
mined out areas. Further, while granting mining leases 6y the respective State Govemments "location

of any eco-liagile zone (s) within the impact zone of the proposed mining area, the linked Rules/

Notifications governing such zones and thejudicial pronouncements, if any, need be duly noted.

The Union Ministry of Mines along with Indian Bureau of Mines and respective State Governments

should therefore make necessary provisions in this regard under the Mines and Minerals
(Development and Regulation) Act, 1957, Mineral Concession Rules, 1960 and adopt model

Guideliness to be followed by all States (emphasis supplied)".
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REGIME OF LAW AND ADMINISTRATIVE ORDERS
RELATING TO MINING OF MINOR MINERALS

'fhe Entry -54 of List I in Schedule VII to the Constitution of India is the entry which empowers the

Pirrliament in respect of 'Regulation of Mines and Minerals Development. Entry 23 of List 2 of the

same Schedule, read with Anicle 246 (3) ofthe Constitution confers legislative powers on the State

Legislature in respecr of Regulation of Mines and Mineral Development, but, this power is subject
to the provisions of List I with respect to the regulation and development under th€ control of the

Union. The Parliament, with the object to amend and consolidate the law relating fo the regulation
of labour and safety in mines enacted the Mines Act, 1952. Section 2 (JI) of the Mines Act. 1952

detrnes "minerals" to mean, all substances which can be obtained from the earth by mining, digging,
drilling, dredging, hydraulicing, quarrying or by any other operation and includes mineral oils (which,

in turn. include natural gas and petroleum). On lst June, 1958, the Mines and Minerals (Development

lnd Regulation) Act, 1957 was promulgated. This Act provides, inter alia, for general restrictions
on undertaking prospecting and mining operations, the procedure for obtaining prospecting licenses
or nrining leases in respect of the land in which the minerals vests in the Oovernment, the rule
making power for regulating the grant ofprospecting licenses and mining leases, special powers of
Cenrral Government to undertake prospecting or mining operations in certain cases, and for
development of minerals.

Thc pK)tection of natural environment is one of the fundamental duties of every citizen under
Arlicle 5l-A of the Constitution of lndia. Article 48-A of the Constirution, obliged the State to
endeavor to protect and improve the environment and to safeguard the foresrs and wild life of the
coLrntry. The Environment (Protection) Act and Rules, 1986 were enacted and came into force on
l9th November', 1986. The object of this Act is to provide for rhe protection and improvement of
envilonment and for matters connected therewith. Under provisions of the Act and Rules of 1996,
MoEFCC has issued various Notifications regulating the mining of minor minerals, specitically
stating the procedures that were required to be complied by persons intending to carry on such
mining activity and for the authorities to regulate the same.

Prior b t994, there was no specific regime in place in relation to mining activity being canied out.
The Notificarion issued by MoEF on 27th January 1994, in exercise of the powers vested in it
under Sub-Rule 3 of Rule 5 ofthe Rules of 1986 and Sub Section (l) and Clause (v) ofSub-section
(2) of section 3 of the Acr of 1986, prescribed the requirement and procedure for seeking
Environmental clearance for the projects listed in schedule I. schedule I of this Notification did
nol list mining projects of minor minerals. On the contrary, the prcjects covered under S. No. 20 of
Schedule I of this Notilrcation were onry "mining projects (major mineral) with leases more than 5
hestures".

It provided tbr the constitution of Expen Committees and preparation of Environmentar Impact
Assessment Repo( which was to be evaluated and assessed by ihe Impact Assessment Agency. ln
cxe.cise of its starurory pow€rs afbre-indicated. rhe central Government on l4th september.2006,

SUSTAINABLE SAND MINING MANAGEMENI GUIOELINES 2016

"-@



('.' gs

IlI]i"! STFY OF ENVIBONMENT, FOREST ANO CTIMATE CHANGE , GOVERNIVENT OF INDIA

issued a Notification, i.e., 'Environment Impact Assessment Notification, 2006'. In terms of this

Notification, the projects as stated in the Schedule to this Notification rcquired prior Envinrnmental
Clearance as per the procedure. The projects have been categorised into two kinds. i.e.. Category 'A'

and Category 'B' under Clause 2 of the Notification. Projects under Category 'A' were required to
take prior Environmental Clearance by MoEFCC. For Category 'B' projects, Environmental Clearance

was to be given by State Environment Impact Assessment Authority (SEIAA).

The mining of minerals (both major and minor) were brought under the ambit ofthe EIA Notitication.
2006. The mine lease area of more than equal to 50 ha was Category 'A' and mine lease area less

than 50 ha and more than equal to 5 ha was category 'B' projert. Mine lease area of less than 5 ha

(both major and minor) was kept out of EIA Notification purview.

The Notitication of2006 came to be amended by Notitication dated lst December, 2009. lt includcd

the category of non-coal mine and coal mine lease and provided that non-coal mine lease of arca

more than equal to 5 ha and less than 50 ha will be category 'B' and mine lease area more than equal

to 50 ha will be category 'A'. Similarly, mine lease area of more than equal to 5 ha and less than 150

ha tbr coal mine lease will be category'B'and mine lease area ofcoal mine more than t50 ha will he

category 'A'. Here again mining lease area of less than 5 ha (both coal aod non-coal mine) was kept

out of EIA Notification purview.

The Hon'ble Supreme Court, vide its order dated 27 .2.2012 in I.A. No.l2- l3 of 20 t I in SLP (C t

No. t9628- 19629 of 2009 titled Deepak Kumar etc. v/s State of Haryana & Ors. has inter alia ordered

"We, in the meanwhile, order that leases of mifior mineral including their renaval for on trco ol
less than fve ltectares be granted by the States/Union Territoies only after getting etNirot nent.ll
cleartnce from tlrc MoEF."

Hon'ble Apex Court in Deepak Kumar's case (supra) extensively examined the environmental

concerns, in the context of mining of minor minerals, considering its imPact on the environment.

The Apex Court observed that Extraction ofalluvial material from within or near a streambed has a

direct impact on the stream's physical habitat characteristics. These characteristics include bed

elevation, substrate composition and stability, in-stream roughness elements, depth, velo,city. turbidity.

sediment transport, sheam discharge and temperature. Altering these habitat characteristics can

have deleterious impacts on both in-stream biota and the associated riparian habitat. The demand

tbr sand continues to increase day by day as building and consruction of new infrastructures and

expansion of existing ones is continuous thereby placing immense pressure on the supply of the

sand resource and hence mining activities are going on legally and illegally without any testrictions.

Lack of proper planning and sand management cause disturbance of marine ecosystem and also

upset the ability of natural marine processes to replenish the sand. Quarrying, mining and removal

of sand from in-stream and upstream of several rivers. which may have serious envitrnmental

impact on ephemeral, seasonal and perennial rivers and river beds and sand extraction may have ltn

adverse effect on biodiversity as well. Further it may also lead to bed degradation and sedimentation

having a negative effect on the aquatic life.

Apex Court observed that without conducting any study on the possible environmental impact on/
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in the river beds and else- where the auction notices have been issued. Hon'ble Apex Court observed

tha( "We are of the considered view that when we are faced with a situation where extraction of
alluvial material within or near a river bed has an impact on the rivers physical habitat characteristics,

like river stability, flood risk, environmental degradation, loss of habitat, decline in biodiversity, it
is not an answer to say that the extraction is in blocks of less than 5 heclares, separated by I kilo
metcr. becruse their .collecti ve impact may be significant, hence the necessity ofa proper
environmental assessment plan".

In order to ensure compliance of the aforesaid order of the Hon'ble Supreme Coun, MoEF issued an

OM No.L- I l0t t/47l201l-IA.II(M) dated 18.05.2012 stating inter alia that all mining projects of
minor minerals including their renewal, irrespective of the size ofthe lease would henceforth require
prior EC and that the projects of minor minerals with lease area less than 5 ha would be treated as

Category "B" as defined in EIA Notitication, 2@6 and will be considered by the respective State

Environment Impact Assessment Authorities (SEIAAs) notilied by MoEF and following the

procedure prescribed under the EIA Notification, 2006.

On 24th June, 2013, MoEF issued another Ofnce Memorandum stating Guideliness for consideration
of proposals tbr grant of Environmental Clearance under the Notification of 2006 for mining of
'brick earth'and 'ordinary eanh'having lease area ofless than 5 hectares. Referring to thejudgment
of the Hon'ble Supreme Court in the case of Deepak Kumar (supra) and its Office Memorandum
dated l Sth May, 2012, it further considered that the brick kiln' manufactures had stated that it was

small scale activity requiring that cenain depth should be kept outside the purview of En vironmental
Clearance. Having considered various aspects, examining the recommendations of the Expen
(\)mmittee, constituted by MoEF, finally it was directed as follows:

"( ) The activities of borrowing / excavation of'brick eanh' and ordinary earth', upto an area of less

than -5 ha, may be categorized under '82' Category subject to the following Guideliness in terms of
the provisions under'7.I Stage( I )-Screening' of EIANotification, 2006:

(i.) The activity associated with bonowing/excavation of'brick earth'and 'ordinary earth' for
purpose of brick manufacturing, construction of roads, embankments etc. shall not involve
blasting.

(ii) The borrowing/excavation activity shall be restricted to a maximum depth of 2 m below
general ground level at the site.

(iii) The bonowing/excavation activity shall be restricted to 2 m above the ground water table at
the site.

(iv) The borrowing/excavation activity shall not alter the natural drainage pattem of lhe area.

(v) The borrowed./excavated pit shall be restored by the Foject proponent for useful purpose(s).

(vi) Appropriate fencing all around the bonowed/excavated pit shall be made to prevent any
mishap.

SUSTAINABLE SAND MINING MANAGEMENT GUTDELINES 201t;
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(vii) Measures shall be taken to prevent dustemission by covering of borrowed/excavlted earth

during transportation.

(viii) Saf'eguards shall be adopted against health risks on account of breeding of vectots in the

watef bodies created due to borrowing/excavation of earth.

(ix) Workers / labourers shall be provided with tacilities for drinking water and sanitation.

( x ) A berm shall be lett fiom the boundary of adjoining field haying a width equal to at leilst hll l'

the depth of proposed excavation.

(xi) A minimum distance of l5 m fiom any civil structure shall be kept fr om the periphery ol' a n )
excaYation area.

2. (a) The concerned SEIAA while considering granting environmental clearance ttr such

activity tbr brick earth / ordinary eanh will prescribe the Guideliness as slated at ( i) to
(xi) above and specify that the clearance so granted shall be liable to be canccllcd in
case of any violation of above Guideiiness.

(b) Notwithstanding what has been stated at (a) above, the following will apply:

(i) No borrowing of earth / excavation of'brick earth' or 'ordinary eanh' shrll be

permitted in case the area of borrowing/ excavation is within I km of bou ndarr

of national parks and wild life sanctuaries.

(ii) In case the area of borrowing / excavation is likely to resu lt into a cluster s ituat ion

i.e. ifthe periphery ofone borrow area is less than 500 m from the periphell of
another bonow area and the total borrow area equals or exceeds 5 ha, the ncliYil)

shall become Category 'B l' Project under the EIA Notification. 2006. In such rr

case. mining operations in any ofthe borrow areas in the cluster will be allorlecl

only if the environmental clearance has been obtained in respcct of thc cluster'.

This issues with the approval of the Competent Authority."

These directions which were specific only to'brick earth'and'<.rrdinary earth' activities tirl rrerts

less than 5 hectares. as decided to be categorised as'B 2'Category projects, subject to the restrictions

stated in the memorandum. provided that if the cluster area exceeded 5 hectares. then it urruld

become Category 'B 1' and would not be treated as Category 'B 2' projects. The ubove Ollicc
Memorandum was not dealing with the issues of sand mining or any other minor mineral rctir it1'

except 'brick earth' and 'ordinary earth'. Further, MoEF has issued an amendment to EIA Notitlc tion

vide Notification S.O. 2731 (E) dated 9th September 2013 and amended the EIA Notificattrn. 2006

tbr item I (a) as follows:
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(l) (2) (3) (4) (5)

'l(il) (i) Minin-s of
minerals.

2 50 ha of mining

lease area in respect

of non-coal mine

lease

<-50 ha of mining
lease area in respect of
minor minerals mine

lease ; and

<50ha25haof
mining lease area in
respect of other non-

coal mine lease.

General Conditions shall apply
except for project or activity of
less than 5 ha of mining lease

area for minor minerals:

Provided that the above
exception shall not apply for
project or actiYity if the sum

total ofthe mining lease area of
the said project or activity and

that ofexisting operating mines

and mining projects which were

accorded en vironment
clearance and are located within
500 metres ftom the periphery

of such project or activity
equals or exceeds 5 ha.

>t50 ha of mining
lease area in respect

of coal mine lease.

< l50ha 25haof
mining lease area in

respect of coal mine

lease.

(i) Prior environmental clearance

is required at the stage ofrenewal

of mine lease for which an

application shall be made up to

two years prior to the date due

for renewal. Further, a period of
two years with effect liom the 4th

April,20tl is provided lbr
obtaining environmental
clearance for all those mine
leases, which were operating as
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__l

( I ) (2) ( 3 ) (5 )

(ii) SIurry
pipelines
(coal lignite
and other

ores)

passing

through
national
parks or
sancnuries

or coral

reefs,

ecologically

sensitive

arcas.

All projects.

on the 4th April, 201I with
requisite valid environmental

clearance and which have lallen

due for renewal on ol atiel the

4th November, 201l:

Provided that no fiesh
envircnmental clearance shall b€

required for a mining project or'

activity at the time ofrenewal of
mining lease, which has aheady

obtained environmental
clearance under this notilication.

(ii) Mineral prospecting is
exempted.
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In this Notification a new category ofminor mineral was introduced and it was provided that mining

lease area of minor mineral less than .50 ha will be category 'B' and will require EC. Accordingly the

nrinor mineral mining projects having less than 5 hsctare of lease area are required to be appraised

b)' the SEIAA/SEAC of respective State for granting environment clearance. It was provided that

the project or actiyity of less than 5 ha of mining lease area for minor minerals will be exempt tiom
the General Conditions. Simultaneously the concept ofcluster was inaoduced and it was provided

that rhe exemption of applicability of General Conditions shall not apply for project or activity il'
the sum total of the mining lease area of the said project or activity and that of existing operating

mincs and mining projects which were accorded EC and are located within 500 m liom the periphery

of such project or activity equal or exceeds 5 ha.

The anomaly created by the Notit'ication dated 09.09.2013 was conected vide Notification No.
S.O. 2601 (E ) dated 7th October 2014, and category of minor mineral was deleted and mining
lcases were again classed as non-coal mine and coal mine and mining lease area of less than 50 ha

wirs made category 'B' for non-coal mine and mine lease area of less than equal to 150 ha for coal
mine was made category 'B'. The mine lease area ofless than 5 ha was exempt from the applicability
of Ceneral Conditions and cluster concept of Notification dated 09.09.2013 was retained.

SUSTAINABLE SAND [,llINING MANAGEMENI GUIDELINES , 2016
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The Ministry, on 24th December, 2013, issued anotherOffice Memorandum for consideration

ol proposals 1br Srant ofEnvironmental Clearance regarding categorisation ofCategory 'B' projects

inro Category 'B (l)' and'B (2)'. Mining of minor minerals had been separately dealt with in this

Otllce Memorandum. This Oftice Memorandum stated that no ri ver sand mining project with mining

lease area of less than 5 hectares may be considered for grant of Environmental Clearance. Such

area up to 25 hectares would be categorised as'B (2)'and such projects were to be considered,

subject to the stipulations stated therein. This Office Memorandum stated that no Environmental

Clearance would be granted for extraction of minor minerals from any riverbed where the area is

less than 5 hectares. Sand mining, in area other than riverbeds, would be permitted, only if the

l'roject Proponent takes Environmental Clearance.

'the Ministry vide Notification No. S.O. 1599 (E ) dated 25.06.2014 reduced the area of t0 kilo
meter ft) 5 kilo merers tbr applicability of General Conditions increasing the delegation to States by
tnking eut projects located in 5 to l0 kilo meter ofinterstate boundary, CEPI, and, PAs tiom category
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Notification S.O. 260f (E) dated 7th October 2014 provides as follows:

ri:t-v*
J

(t) (2) (3) .l)( )(5

'l(a)

( ii) Sluny
pipelines (coal

lignite and ulrcr
ores) passing
through

lnational parks

or sanco.raries cr
coral reefs.
ecologically
sensitive areas

2 50 ha of mining
lease area in
respect of non-
coal mine lease.

> 150 ha of
mining lease area

in respect of coal
mine lease.

Asbestos mining
irrespective of
mining area.

All projects.

<50 ha of mining
lease area in respect

of non-coal mine
lease.

< 150 ha of mining
lease area in respect

of coal mine lease.

General Conditions sha ll
apply except for project or
activity of less than 5 ha of
mining lease area:

Provided that the above
exception shall not apply for
project or activity if the sum
total ofthe mining lease area

ofthe said project or activity
and that ofexisting operating
mines and mining projects
which were accorded
environment clearance and
are located within 500 metres

from the periphery of such
project or activity equals or
exceeds 5 ha.

Note:

(i) Prior environmental
clearance is required at the

stage of renewal of mine
lease for wh ich an
application shall be made up
to two years prior to the date

due for renewal.

Provided that no fresh
environmental clearance
shall be required for a mining
project or activity at the time
of renewal of mining lease.

which has already obtained
environmental c leara nce
under this notification.
(ii) Mineral prospecting is
exempted. "
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'rhe NGT vide order dated 13.0t.2015 (o.A. No. 123 of 2014 and M.A. No. 419 of 2014) has

declared rhe Notitication dated 09.09.2013 as invalid, inoperative and quashed it. The above order

h s also quashed the paragraph 4 (b) (i) of O.M. dated 24th June 20t3 which provided that "No

bonrrrving of earth / excavation of 'brick earth' or 'ordinary earth' shall be permitted in case the area

ol hrrrowing / excavation is within I km of boundary of national parks and wild litb sanctuary."
'l'hough this provision was taken from the observation of Hon'ble Supreme Coun in W.P No. 435 of
l0l I (Goa Foundation Vs. Union of India) and order dated 04.08.2006 of Supreme Court in IM
Gotluvarucut Thirumulpad v. Union of India & Ors. Supreme Court has taken a view that I km.

liom the boundaries ofNational Parks and Sanctuaries would be a safety zone, subject to the orders

lhat mly be made in IA No.l000 regarding Jamua Ramgarh Sanctuary and the State will not grant

any Temporary Working Permit (TWP) in these safety zones comprising I km. from the boundaries

of National Parks and Sanctuaries.

Sinilarly the proviso at paraeraph 2 (iii) of O.M. dated 24.12.2013 which says that "No river sand

nrining project. with mine lease area less than 5 ha, may be considered for granting EC" has been

quashed. This condition was taken from the recommendations of the Committee headed by the

Secretary. MoEF constituted in 2010. The above proviso were quashed on the ground that as EIA
Notilic{tion places no such restriction, so same cannot be imposed by an executive order and many

hill States find it very difficult to get an area equal to or more than 5 ha. in riverbed. The information
made available by the States also makes it clear that majority of the mining leases of sand are of
rrer less than 5 hectares,
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THE ISSUES AND MANAGEMENT OF
MINING IN CLUSTER
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InI.A.No. l2-13of20llinSLPNos.729-731/2011,2183312009,12498-499 12010, SLP (C )

CC ... 16157 I 2oll & CC 18235 I 201I (Deepak Kumar and Ors. Vs. State of Haryana and Ors.

etc.) Hon'ble Supreme Court in its ordet dated 27 .02.2012 on the subject of cluster has quoted the

submission of affidavit dated 23.11.201I of MOEFCC. It says that "The Ministry is of the opinion

that where the mining area is homogeneous, physically proximate and on identifiable piece of land

of 5 ha. or more, it should not be broken into smaller sizes to circumvent the EIA Notification. 2006

as the EIA Notification, 2006 is not applicable to the mining projects having lease area of less than

5 ha. The Repon of Committee on Minor Minerals, under the Chairmanship of Secretary (E&F)

with representatives of various state governments as members including the State of Huryana tnd

Rajasthan recommended a minimum lease size of5 ha for minor minerals for undertaking scientilic

mining for the purpose of integating and addressing environmental concerns. Only in cases of
isolated discontinued mineral deposits in less than 5 ha, such mining leases may be considered

keeping in view the mineral conservation".

The order further quotes that "Cluster of Mine Approach for Small Sized Mines: Conside ng the

nature of occurence of minor mineral, economic condition of the lessee and the likely dilliculties

to be faced by Regulatory Authorities in monitoring the environmental imPacts and implementation

of necessary mitigation measures, it may be desirable to adopt cluster approach in case of smaller

mine leases being operated presently. Further these clusters need be provided with processing /
crusher zones tbr forward integration and minimizing excessive pressure on road infiastructule.

The respective State Governments / Mine Owners Association may facilitate implementation of
Enyironment Management Plans in such cluster of mines." The order has funher quoted the letter

dated 1.06.2010 written by the then Minister of Environment, Forest and Climate Change which

says on the subject that "A cluster aPproach to mines should be taken in case of smaller mines leases

operating cu[ently". The Hon'ble Court has ordered that "The State of Haryana and various other

States have not so far implemented the above recommendations of the MoEF or the Guideliness

issued by the Ministry of Mines before issuing auction notices granting short term permits by way

of auction of minor mineral boulders gravel, sand etc., in the river beds and elsewhere of less than

5 hectares. We thereforc. direct to all the States, Union Territories, MoEF and the Ministry of Mines

to give effect to the recommendations made by MoEF in its report of March 2010 and the model

Guideliness framed by the Ministry of Mines, within a period of six months from today and submit

their compliance reports."

"We in the meanwhile, order that leases of minor mineral including their renewal lbr an area of less

than five hectares be granted by the States/ Union Territories only after getting environmentrl

clearance from the MoEF."
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1'he Minisry vide O.M. No. L- I l0l t/47l201llA.II (M) dated l Sth May 2012 said that "In order to

ensure compliance of the above referred order of the Hon'ble Supreme Coun daled 21 .02.2012, it
has norv been decided that all mining projects of minor rninerals including their renewal, inespective

of the size of the lease would henceforth require prior environment clearance. Mining projects with

lcase area up to less than 50 ha including projects of minor mineral with lease area less than 5 ha

rvould be treated as Category'B'as defined in EIA Notification, 2006 and will be considered by the

lespective SEIAAs notified by MoEFand following the procedure prescribed underEIA Notification,
2006."

On the issue ofcluster, the Notifications No. S.O. 2731 (E ) dated 09.09.2013 and Notification No.

S.O. No. 2601 (E ) of07.10.2014 were issued.

The above Notitications in Schedute at Item No. I (a) in Conditions mentions that "General

Conditions shall apply except for projects or activity of less than 5 ha of mining lease area:

Provided that the above exception shall not apply for project or activity if the sum total of the

mining lease arca of the said project or activity and that of existing operating mines and mining
projects which were accorded environment clearance and are located within 500 meters tiom the

periphery of such projects or activity equals or exceeds 5 ha. The Office Memorandum No. J-

l3OlA l2l20l3-lA-ll (l) dated 24.12.2013 is about Guideliness for consideration ofproposals fbr
grant ol environment clearance under Environment Impact Assessment Notification 2006 and its

amendments - regarding categorization of Category 'B' projects/ activities into Category 'B l' & '82'.

The above O.M. besides categorizing the Category B into Category Bl & 82 also has directions on

mining of brick earth / ordinary eanh and river sand mining. These provisions are as fbllows:

"Nlining of minor mincrals:

As of now' mining projects of minor minerals with less than 50 hectare of mining lease areas are

cutegorized as Category 'B' as per Notification S.O. 2731 (E ) dated 9th September 2013. Also vide
O.M. No. L-ll0lll47l20ll-lA-U (M) dated 24.06.2013, Guideliness has been issued regarding
categorization of mining projects of brick eanh and ordinary earth having lease areas less than 5
hect re as Category'B2' subject to stipulations stated therein.

ln the above backdrop, the projects of mining of minor minerals, categorized as Category 'B' are
heleby categorized as '82' as per the following:

(i) 'Brick Eanh'/'Ordinary Earth' mining projects having lease area less than 5 ha will be

considered lbr granting EC as per the aforesaid Guideliness issued by MOEF on 24.06.2013.

( ii) 'Brick Earth'/'Ordinary Eanh'mining projects with mining lease area more than equal to 5 ha

but less than equal to 25 ha and all other minor, mineral mining projects with mining lease

area < 25 ha, except for river sand miningprojects will be appraised as Category 'B2' projects.

SUSTAINABLE SAND [,lINING MANAGEMENT GUIDELINES , 2016
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These projects will be appraised based on the following documents:

(il) Form- I rs per the Appendix-l under the EIA Notit'icutirrn 2006

rhr Prc-feasibility repon of the project

(c) Mining plan approved by the authorized agency of the concerned State Governmenl.

Provided in case the mining lease area is likely to result into a cluster situation, i.e. if the periphely

of one lease rrea is less than 500 metel fiom the periphery of another lease area and the total lcase

area equals or exceeds 25 ha, the activity shall become Category 'B l' Project under the EIA

Notitication. 2006. In such a case, mining operations in any of the mine lease areas in the cluster

will be allowed only if the environmental clearance has been obtained in respect t.lf the clustet.

About river sand mining it says that:

(iii) No river sand mining project. with mine lease area less than 5 ha. may be considered lirt'

granting EC. The river sand mining projects with lease area more than equrl to 5 ha but lcss

than 25 ha will be categorized as '82'. In addition to the requirement ofdocumenls. as hft)ughl

out above under sub-para (ii) above for appraisal, such projects will be considered subject lo

the fbllowing stipulations:

(a) The mining activity shall be done manually. The deprh of mining shall be restricled to

3 m / water level, whichever is less.

(b) For carrying out mining inproximityto any bridge and /orembankment. appropriittc

safety zone shall be worked out on case to case basis to the satisfaction of SEA('/
SEIAA. taking into account the structural parameters, locational aspects. t)ou'ratc

etc., and no mining shall be can ied out in the safety zone so worked out Noin-sneam

mining shall be allowed.

(c) The mining plan approved by the authorized agency of the State Government shutl

inter-alia include study to show that the annual replenishment of sand in the mining

lease area is sufficient to sustain mining operations at levels prescribed in the mining

plan and that the transport infrastructure is adequate to transport the mines matelial. In

case of transportation by road the transporl vehicles will be covered with the tarpatrlin

to minimize dust/ sand particle emissions.

(d) EC will be valid for mine lease period subject to a ceiling of -5 years.

Provided. in case the mining lease area is likely to result into a cluster situation i.e. it the periphery

of one lease area is less than I km frOm the periphery of another lease area and total lease aleil

equals to or exceeds 25 ha., the activity shall become Category 'B [' Projects under EIA Notiticiltion.

2006. In such a case. mining operation in any ofthe mine lease area in the cluster Nill be allou'cd

only it the environment clearance has been obtained in respect of the cluster.
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The NGT order dated 13.01.20t 5 in O.A. No. l23of20l4andM.A.No.4l9of20t4hasfollowing
direetitxs on the issue of cluster: "In light of the judgment of the Supreme Coun and what has

emerged tiom the various cases that are subject matter of this Judgment, we direct the Ministry of
EDvironment and Forest to formulate a uniform cluster policy in consulntion with the States for
pcrnritting minor mineral mining activity including its regulatory regime, in accordance with law.

Notit'ication S.O. 1559 (E ) dated 25th June 20[4provides that "Any project or activity specified in
Category 'B' will be appraised at the Central l-evel as Category 'A', if located in whole or in pa-rt

within 5 km. liom the boundary ol (i) Protected Areas; (ii) CEPI; (iii) ESA; (iv) I n t e r - s t a r e

boundaries or international boundaries

'Ihe NGT vide its order dated 13.01.2015 has quashed the Nolification dated 9th September 2013,

but similar provision on clusters exists in Notification dated 7th October 2014.

'Ihe EIA Notification 2006, as amended makes it clear that projects in respect of non-coal mine

lelses. where the area is more than equal to 50 hectares would require prior Environmental Clearance

tiom MoEFCC, while the projects of area less than 50 hectares would be appraised for prior
Environmental Clearance at the level of SEIAA.

The EIA Notitication of 2006 in Clause ? specifies the stages through which projects for gmnt of
Ilnvironmental Clearance are required to be passed and processed. The stages include Screening,

Scoping. Public Consultation and Appraisal, upon which, the Expert Appraisal Committee makes

recommendation to the MoEF/SEIAA. Under 'Screening', this Clause 7 also provides for a t'urther
biturcation ofprojects falling under category 'B' into 'B l' and 'B 2'. The relevant part ofClause 7,
derling with this aspect, reads as under: "Stage (l) - Screening (Only for Category 'B'projects and

rcrivities): [n case of Category 'B' pro]ects or activities, this stage will entail the scrutiny of an

rpplicarion seeking prior environmental clearance made in Form I by the concemed State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity requires
lurther envir onmental studies for preparation ofan Environmental Impact Assessment (EIA) for its
rpplaisal prior to the grant of environmental clearance depending up on the nature and location
specificity ol the project . The projects requiring an Environmental Impact Assessment report shall
be tefmed Category 'B l' and remaining proJects shall be termed Category 'B2'and will not require
an En vironment Impact Assessment report. For categorization of projects into B I or 82 except item
8 (b). the Ministry of Environment and Forests shall issue appropriate Guideliness from time to
timc."

Thc Ministry on 24th December, 2013, issued Office Memorandum for consideration of proposals
tin'grunt of Envircnmental Clearance regarding categorisation of Category 'B' projects into Category
'B l' and 'B2'. Mining of minor minerals had been separately dealt with in this Office Memorandum.
Such trea up ro 25 hectares would be categorised as'B 2'and such projects were to be considered,
\ubjc(r lo lhe stipulations slated rherein.
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The EIA Notification, 2006 does not provide for issuance ofEnvironment Clearance to Cluster of
mines. It provides for EC to individual lease holders / project proponents. This position has also

been upheld by the Hon'ble Supreme Court in its judgment of Viyek Bansal Vs. State of Haryana

that EC should be applied for and granted to the individual lease holder

There has been rising concerns about adverse impact of mining on small leases (less than 5 hectrre.)

in case the numbers of such leases are large and they are located in close proximity to each other.

This leads to the definition of Cluster. To avoid the rigors ofenvironment impact assessment studies.

environment management plan and the environment clearance there has been a tendency to break

the leases into size which does not attract the provisions ofenvironment impact assessment studies,

environment management plan, public consultation and the environment clearance. In Deepak

Kumar's case Hon'ble Supreme Coun also encountered this situafion and in its order dated 27.02.2012

mandated that no mining lease or renewal be done without environment clearance inespective of
size.

It is seen that the categorization of mines into 'B I' and '82' category in which Category '82' lerses

are being exempted from the requirement of Environment lmpact Assessment, Envitonment

Management Plan, and Public Consultation for grant of EC, in many cases now the mining leases

are being given for 25 hectares or less. This defeats the purpose and intent of Hon'ble Supreme

Court Judgment which orders environment clearance fot all mining leases irrespective ofsize. The

environment cleamnce without Environment Impact Assessment, Environment Management Plan.

and Public Consultation does not serve the Purpose of environment clearance which is to ensurc

environmentally sustainable and socially responsible mining. So if a cluster or indi vidual lease size

exceeds 5 hectare, the EIA"/ EMP should be completed in the process of grant of prior environment

clearance.

The EIA Notification, 2006 and subsequent amendments to that or any O.M. issued by the Ministty

do not provide for pro,cedurcs and Competent Authority for environment clearance for cluster. [n a

cluster there will mostly be situation where there are a number ofdifferent lease holders and as per

the settled law the lease holder has to do the working of mine and the lease holder is the one who

can apply for and get the environment clealance. The conditions stipulated in the envilonment

clearance have to be complied by the EC holder and any violation of that empowers the authority to

cancel the environment clearance or prosecute the EC holder if necessitated by the circumstances.

For cluster there is no mechanism about who will apply for EC, EC will be issued in whose name,

and who will be responsible for compliance of EC conditions.

The intent of cluster assessment is to have a holistic knowledge of the impact on environment by

different mines operating in close proximity of each other. There are also requirement of mitigative

measures which need implementation in concerted manner by different EC holders of that cluster.

To ensure that it is important that there should be an integrated Environment ImPact Assessment /
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Environment Management Plan for the cluster to be presented before the authority appraising the

projects and considering the proposals for grant ofEC. This integrated EIA./ EMP can be prepared

lry either the lease holder, group of lease holders, State or the State Agencies. This EIA,/ EMP need

to be prepared by the accredited consultants / Registered Qualified Persons ofthe State Govemments.

1-he application tirr EC and grant of EC should be done in the name of individual lease holders in

the background of the integrated EIA/EMP report. The Competent Authority (SEIAA,/ SEAC /
EAC) will entertain indiyidual lease holder's application for grant ofEC to individual mining lease

projects in that cluster in the name of lease holders. The conditions related to mitigaliye measures

necessitated by the integrated EIA/EMP may run across more than one lease holder or EC holders.

lhat should tigure in each EC accordingly and its compliance be ensured by the individual EC

holders.

The Hon'ble Supreme Court, NGT, SEAC/EAC and the Project Proponents have raised issue of
ctuster in mine lease allotment and environment clearance for the same, so following conditions

need kr be ensured for cluster of mines:

L To address the concern of adverse impact of minor mineral mining on environment it is

proposed that all mining activiry including river sand mining (above 5 hectare individual or

eluster) will need to prepare Environment Impact Assessment Report and Environment

Management Plan before grant ofenvironment clearance. These reports (EIA /EMP) can be

prepared by the State or State nominated Agency / the Project Proponent (s).

2. As can be seen tiom the data provided by the States most of the mining leases for minor
minerals are of lease area less than 5 hectare. It is also reported that in hill states getting a

stretch in riyer with area more than 5 hectare is very uncommon. So the size of lease tbr
minor minerals including river sand mining will be determined by the States as per their
circumstances.

3. The EIA Notification, 2006 does not provide for cluster EC, it provides for issuance ofEC to
individual project proponents and the same has also been upheld in thejudgment of Hon'ble
Supreme Court in Vijay Bansal vs. State of Haryana case. So EC will have to be applied lbr
und issued to the individual projecr proponent.

4. A cluster shall be formed when the distance between the peripheries ofone lease is less than

500 meters from the periphery of other lease in a homogeneous mineral area.

5. The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or
Environment Management Plan are re{uired to be prepared for the entire cluster in order to
capture all the possible externalities. These repons shall capture canying capacity of the
cluster, transportation and related issues, replenishment and recharge issues, geo-hydrological

study ofthe cluster area. The Environment Impact Assessment or Environment Management
Plan shall be preparcd by the State or State nominated Agency or group ofproject proponents
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in the Cluster or the project proponent in the cluster.

6. The individual lease holdefs in cluster can use the spme Environment Impact Assessmenl or

Environment Management Plan for application for environmentai clearance. The cluslcr

Environment Impact Assessment or Environment Management Plan shall be updlted as pcr'

need keeping in view any significant change.

7. There shall be one public consultation fbr entire cluster alier which the final Envilonment

lmpact Assessment or Environment Management Plan report for the cluster shall be prepalcd.

8. The details of cluster Environment Impact Assessment or Environment Management Plan

shall be retlectcd in each environmental cleu ance in that cluster and District Expert Appraisirl

Committee (DEAC). SEAC, and EAC shall ensure that the mitigalive meusurc\ cmanJtin!:

fiom the Environment Impact Assessnrent or Environment Management PIan study lre tirlll
reflected as environmenral clearance conditions in the environmental clearance's of indiviclLnl

project ploponents in that cluster.

9. As the sand is mostly mined from rivers and majority of the rivers which rre imporl nl

source ofsand also tbrm boundary between States. so because ofGeneral Conditions n'rost ol'

the sand mining projects become Category 'A' project. So the General Conditions will nol

apply in case of river sand and gravel mining projects on account of being in 5 kilometel ol
inter-state boundary.

10. The Committee headed by the District Magistrate or District Collector will be empou'clcd to

appraise and grant EC for mining leases up to 5 ha in case of individual lease and up to 25hl

in clse of cluster lbr sand mintng.

I i . ln case the mining leases are in cluster ( if periphery of one lease is within 500 metcrs ).

fbwling are the categodzation of projects:-

> Category 'B2'Project: Clusterareaofmineleasesupto5haandtobedealtatDElAA/

DEAC level

) Category 'B2'Project: ClusterareaofMineleases>5haand<25hawithnoindividuul

lease > 5 hu and to be dealt al DEIAA/DEAC leYel

> Category 'Bl'Project: Cluster of mine leases of area > 25 hectales with individttirl

lease size < 50ha and to be dealt at SEIAA/SEAC level

) Category 'A' Project: Cluster of any size with any of the individual lease )50hu and Io

be dealt at MoEFCC/EAC level
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The schematic presentation ofrequirements on Environmental Clearance ofSand Mining including

cluster situation is detailed as below:-
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MANAGEMENT OF SAND DEPOSITED AFTER
FLOOD ON AGRICULTURAL FIELD OF FARMERS

1'he Standing Committee on Water Resources on issues, concerning flood management,

conrpensrtion, and status of ownership of submerged and eroded land in the country including

conrpensation to tarmers fbr loss of their crops destroyed by floods and right to disposal of the sand

lctt in the flelds of farmers in its meeting held on 29.04.2015 made observations on this subject.

The Committee observed that pursuant to Hon'ble Supreme Coun of India decision in "Deepak

Kumur Case" in 2012, regulations were framed by the Ministry of Mines to guide environmental

cleurance of minor minerals. ... The Committee, therefore, desires the Ministry ofWater Resources,

River Development and Ganga Rejuvenation to work in close coordination with the Ministry of
Mines and Enyironment, Forest and Climate Change to frame regulations / Guideliness in this

regard expeditiously.

I lining of Sand

The Conrmittee further observed that due to the floods, the agricultural land of farmer is destroyed

and rendered infbnile. Further the farmer loses his Iivelihood as the produce of his land is destroyed

by tlood and become unsalable. The farmer is also deprived of the right of lifting sand from his
l nd, He is therefore, leli helpless and destitute and leave their land in search ofjob.

The Committee observes that "mining operation" means any operation undenaken tbr the purpose

of winning any mineral. Accordingly, if desilting is undertaken perse with the objective of winning
u nrinerul then only it will be construed as a mining operation. Apparently, if the desilting is undertaken
not tbr winning any mineral, it will not be construed as mining operation and therefore, the farmer
c n r€move the sand from the land without requiring the requisite permits. However, the committee
strongly feels that the farmer be given the right to use and dispose-ol'f the sand accumulated over
their land post tlood, by incor?orating the necessary provisions in the Mines and Mineral
(Development and Regulation) Acr, 1957',.

Removal of sand from the agricurtural fierd by the owner farmer ofthe land from environment point
.f view will not be considered as mining operation and its removar and disposal can be alrowed
u'irhout rhe requirement ofenvironment crearance till it is done onry to the extent of recraiming the
rg'icultural land. The sand deposited after flood only be removed, so no mining / digging berow the
ground level is allowed. For removing sand in case where private land has gone into the river due to
erosion' the reguirement of mining lease and environment crearance will continue. This operation
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of removal of sand deposited on agricultural field should be done after a mapping of deposition is

done by the Land Management Committee of the Gram Panchayat. The sand so deposited post

flood can be removed by the farmer owning the land / group of farmers affected by this post tlood

sand deposition or the Gram Panchayat. Customary rights to removc and dispose off the sand should

be given to the famer affected by deposition of sand on account of sudden flood in his agricultural

land.

@
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MINING OF SAND FROM AGRICULTURAL FIELD

This plactice is prevalent in Haryana, where the top layer ofsoil varying between I and 2 meters is

removed and stacked separately and thereafter the sand deposit which may be l0-15 meter deep is

nrincd. Atier removing the sand layer up to a maximum depth of 09 meters, the top soil stacked is

spread out on the field and the same is brought under the cultivation. Though the level of this land
(mined out area) is lowercd to the depth of the excavation and in initial years of cultivation the
pnxluctivity is low, but the productivity ofthe fields improves with continued cultivation and addition

of or-ulnic manure in the field. In Haryana some leases are of large area (ranging from 1000 hectare

b 2000 hectare) the agricultural fields and river bed both are included in the same lease for mining.

The lirllowing recommendations should be kept in mind for mining in such leases:

Mining of sand in such mine leases will require environment clearance.

The lease should be of sand mining either from the agricultural field or river. In same lease

both type of area should not be included.

The sand mining from agricultural field is being done in Haryana for a long time and it can be

done in a more sustainable manner without adverse impact on agricultural productivity, if
proper environmental safeguards are taken.

The slope of mining area adjacent to agricultural fields should be proper (preferably 45-60
degree) and adequate gap (minimum l0 feet) be left from adjacent agricultural field to avoid
erosion and scouring.

CUSTOMARY RIGHT ON SAND MINING

1'hc native people have their long held customary rights ro take silt, sand & soil from their tanks and
nearby rivers tbr their use or community works in the village in almost all the states in some tbrm
or lhe other.

Next to rhe reserved tbrests, tanks and riyers are the biggest common propenies in India. Most of
the villuge tanks are 'government propenies' with some exceptions of privately held tanks. Land
rcvenue depanment, irrigation department and forest department is given powers to deal with propeny
right'and hence protecting all tanks and rivers preventing damages including encroachments is
their responsibility. The rocar vi agers were given 'customary rights' under the Revenue Department
o'dcrs, and other laws rerated to panchayats and Easemenls to take sand, soir and earth foragricultural
and domestic purposes wirhour seeking any permission from anyone. The States s'ive to keep these
customary'ighrs to use such resources like soil and sand for individuals work and community work
in the village intact withour requirement of any permit and clearance. These customary rights need
to be protected and respected.

-1
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DESILTING OF RESERVOIRS / BARRAGES /
ANNECUTS / LAKES / CANALS

These structures are generally in possession and maintenance of Irrigation Department / Minor
lrrigation Department / PHED ofState Governments. The dams and reqervoirs can be a significant
source of sand. Many such structures are silted and their water holding capacity has gone down
considerably. ln some instances to compensate for silted capacity raising of height of dam or
construction of new structures is proposed which further leads to submergence of new areas of
agricultural field and forests. Taking up desilting ofsuch projects can serve dual purpose of increasing

the water holdingcapacity and making available the sand fbr other usage. In some States the llTigation
Department is permitted to use it for the departmental works free of charge and balance can be

disposed of in market after paying the due royalty. A detailed study is required to be can'ied out to
verily economic viability and environmental sustainability before contemplating dredging ofsbrage
reservoirs for sand / gravel mining.

The de-silting of rcservoir, dredging for upkeep and maintenance ofstructures, channels and averting
natural disasters will not be treated as mining for the purpose of environmental clearance.

The Ministry of Water Resources (MoWR) view on desiltation from flood control point of view is
as lbllows:

A multidisciplinary Committee (Mittal Committee) under the chairmanship of Dr. B.K. Minul.
formerChairman, CentralWaterCommission was constituted by MoWR, vide letter dated 08.10.2001

to identify cause and extent ofsiltations in rivers, suggest measures to minimize siltation, examinc

as to whether desilting is a technically feasible means to minimize magnitude of tlood in rivers.

suggest appropriate technology/ methods of desilting of rivers, Propose a realistic operational
proglamme in a time bound manner and other related aspects. The committee studied in respect of
few sites on Ganga, Brahmpusa, Godavari, Krishna etc., and inter-alia concluded that:

i) Siltation in river is not pronounced and alarming;

ii) Desilting of rive6 for flood control is not an economically viable solution;

iii) Dredging in general has been found to be inadequate and should not be resorted to. pafticularly

in major dversl

iv) There are, of course, some locations such as tidal rivers, confluence points with narrow

constfictions and the like which can be tackled by desilting after thorough examination rnd

techno-economic justifi cation;

v) Selective dredging is suggested depending upon local conditions; and

vi)Desiltingofriverscanmarginallyminimizethemagnitudeoffloodsandbeeffectiveonlyfor
a short period.

Thus,desiltingingeneralisnotfeasibletechnically,duetoseveralreasonslikenon-sustainability,
noi- uraitoUitity olvast land required for disposal of dredged 

-material 
etc' This cannot be viewed in

irototlon of ottte, opproaches to manage floods' Desilting of ri.vers.in vulnerable reaches may be

;;;t,;d ;;r;'riodel study, if it isiound techno-economically viable' For navigation purposes'

the river reaches in the water ways pati may be dredged to have minimum dePth of water'

@
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MININGPLAN

The Environment Clearance shall be given to only those mining leases which have mine plan approved

by the Competent Authority designated by the States. Modification of the mining plan during
opcration will also need approval of the Competent Authority. The Mining Plan shall be prepared

by the Recognised Qualified Persons (RQP). The person to be recognized for preparing the mining
plan should be a holding a degree of Mining Engineering, Environmental Engineering or a post

gladuate degree in Geology granted by a University established or incorporated by or under a

Centrnl Acr or a State Act including any institutions recognized by the UGC or any equivalent
qualillcation granted by any University or institution outside India and have a professional experience

of three yelrs of working in a supervisory capacity in the field of mining after obtaining a degree.
'l'he Stutes will devise their own mechanism of selection and empanelment of RQPs. A mining plan

should be valid tbr a period of 5 years, which can be renewed further.

EVALUATING THE TMPACT OF SAND MINING

To assess the impact of mining and effect of remedial measures can be assessed through monitoring.
This is also required for mid-course corrections. Monitoring will provide data to evaluate the upstream

and downstream effecs of sand and gravel extraction activities, and long-term changes. A brief
repon summarizing the annual results of the physical and biological monitoring should document

the evolution of the sites over time, and the cumulative effecls of sand and gavel exraction. The

summary should also recommend any modification ofextraction rates needed to minimize impacts

of extlaction.

Sand Replenishment Geomorphology and Hydrology:

Physical monitoring requirements ofsand and gravel extraction activities should include surveyed
channel cross-sections, longitudinal profiles, bed material measurements, geomorphic maps, and

discharge and sediment transport measurements. The physical data will illustrate bar replenishment
and any changes in channel morphology, bank erosion, or panicle size.

In addition to local monitoring for replenishment at specific mining sites, monitoring of the entire
reach through the estuary will provide inlbrmation on the cumulative response of the system to
srnd and gravel extraction. For example, it is important for downstream bars and the estuary to
receive sulficient sand and gravel to maintain estuarine structure and function. Because the elevadon
of the bed of the channel is variable from yqu to year, a reach-based approach to monitoring will
provide a larger context for site-specific changes. If long-term monitoring data show that there is a
reach-scale trend of bed lowering (on bars or in the thalweg), the extraction could be limited.
Cross-sections:

Su'veyed channel cross-sections should be located at permanentry documented sites upstream,
d.wnstream and within the extraction area, cross-sections intended [o show reach- scale changes
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should be consistently located over geomorphic features such as at the head of ritlles, acrors th{]

deepest pan of pools, or across particular types of channel bars.

Cross-section spacing should be close enough to define the morphology ofthe river channel. Cross-

section data should be surveyed in March or April to evaluate changes that may occur during thc

flooding season.

Cross-section data should be collected over the reach to the estuary, and locllly upstleam.

downstream. and within each mining site. This long-term monitoring data should be collected antl

anulyzed even if no mining occurs in order to understand and estimate the sand budget of the ri\cr
reach.

Photo-documentation:

Photographs of the project sites should be taken prior to excavation to d(rument the baseline

conditions, and again during each monitoring session. Photos should be taken twice a year. Photos

of structures nearby like outfalls / off-takes, intakes, bridges and other structures may also be regularly

taken.

Groundwater Level:

Monitoring wells should be established adjacent to each ofl'-channel floodplain excuvation to record

changes in ground water levels. Measurcments should be taken monthly. This should help rn ll'sc

surtace u,ater and ground water interaction along the reach.

Extent and Quality of Riparian Vegetalion:

Document the extent and quality of riparian ve-qetation. including successionill stirtus. and {n\
incrcase in disturbance indicators (non-native plants). The extent ofriparian habitat can be deternr ined

utilising aerial photos. Habitat quality data, i.e., successional status and species composition. must

be determined through tield reconnaissance.

Riparisn Vegetation Maps:

Develop yearly maps of the sensitive habitat areas and document their acrial extent over tinc.
These maps may be combined with the geomorphic maps. Monitor sites identilied as sensiri\e li)r
disturbance in excess ofexpected geomorphic trends - i.e.. massive bank wasting up or dou'nstleanr

flom an active mine site. Monitor sand and gravel mining impacts which may translate up and

downstream, causing accelerated erosion of sensitive zones and impacting the ability of new habitirt

to form due to excessive scour or sedimentation.

This monitoring / documentation should be done by the EC holders and will be regularly oheckcd

and assessed by the DEIAA for corrective steps in time. The DEIAA should review the status of
monitoring and documentation data of each mining site especially for sand mining once in a year'.
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NIONITORING SYSTEM FOR SUSTAINABLE SAND MINING

-l'he implementation of these Guideliness on Sustainable Sand Mining is not possible till States

creatc a robust mechanism to monitor the mining operation and measure the mined out mineral. The

cnti[() excrcise ofEnvironment Impact Assessment and Environment Management Plan aims towards

rraking the mining process environmentally sustainable. The Environment Clearance letter indicates

lhe EC capaciry that is the quantity of material which can be mined in a year. If this quantiry is not

nreasured, and much more mineral than envisaged in the EC is mined out then the entire process of
EC is [endered futile. Keeping above objective in mind it is required ofthe State / State Agencies to

clcate and establish a robust system to monitor and measure the mined out mineral at each lease

Iocation:rnd its transportation in State.

The State Governments have tried various methods for monitoring the sand mining in their arcas,

the main feature of which generally has been through Transpon Permits (T.P). The prindng of
liansport Permits on security paper, invisible ink mark, fugitive ink background, VOID pantograph

and Unique Barcode are some of the tools used by the States. These tools need to be backed by

suitable software and dedicated websites with security certifications at different levels.

'l'he system proposed is that States should issue Transport Permit. Bar code on the T.P when scanned

using rhe system, will generate a unique invoice number. The bidder has to enter destination, distance

between plot and destination, vehicle number etc in fie system. After scanning, unique bar code

number: invoice date & time and validity date & time is sent to the bidder, which need to be written

on T.P. Validity of T.P is calculated based on distance between plot and destination. After validity

time is over the T.P. stands invalid. The ollicers involved in monitoring should be provided with the

android application using which the T.P. can be checked anywhere on road. As soon as the bar code

on T.P gets scanned through using android application, all details of T.P such as plot details, vehicle

details. validity time erc. should get fetched from server. This means, if anything is re-written on
'l.P lnd attempt is made to reuse the same, it can be traced immediately, Registering of T.P on

servel can be done using website, using android application (smartphone with intemet) or even

through SMS (smartphone without internet). This implies that TP can be registered on server even

if only mobile phone range is available on plot. Various reports can be generated using the system

showing daily lifting reports and user performance repon. This way the vehicles carrying sand can

be tracked fiom source to destination.

SUSTAINABLE SAND MINING MANAGEMENI GUIDELINES. 2016
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MONITORING SYSTEM FOR SUSTAINABLE SAND MININ(;

PROCEDURE ['OR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security featurc of Tlansport Permit shall be as under:

(a) P[inted on lndian Banks'Association (lBA) appfiJwd Magnetic Ink Charactcl

Recognition (MICR) Code paper.

(b) Unique Barc-ode.

(c) Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f) void Pantograph.

(S) Watermark.

Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.

(b) Large Size Plots (More than 5 he€tare): CCTV camera. Personal Computer (PC). Internrt

Connection. Power Back up.

(c) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of
volume of the trailer of vehicle used.

Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website; Scanning ofreceipt on mining site can be done through barcode scrnner nd

computer using the sotlware;

(b) Android Application: Scanning on mining site can be done using Android Application

using smart phone. It will require internet availability on SIM cardl

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS

through mobile. Once Transpon Permit or Receipt get uploaded, an unique invoice

code gets generated with its validity period.

SUSIAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security

l'eatures enumerated at Paragraph I above and issue them to the mine lease holder through

the District Collector Once these Transpon Permits or Receipts are issued, they would be

uploaded on the server against that mine lease area. Each receipt should be preferably with
pre-lixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that
parlicular barcode gets used and its validity time is recorded on the server. So all the details

of transporting of mined out material can be captured on the server and the Transport Pelmit
(n' Receipt cannot be reused,

Chscking 0n Route:

The statTdeployed for the purpose ofchecking of vehicles carrying mined mineral should be

in a position to check the validity of Transport Permit or Receipt by scanning them using

website. Android Application and SMS.

Breakdown of Yehicle:

ln case the Vehicle breakdown, the validity of Transpon Permit or Receipt shall be extended

by sending SMS by driver in specific format to repon breakdown of vehicle. The server will
register this information and register the breakdown. The State can also establish a call centre,

which can register breakdowns ofsuch vehicles and extend the validity period. The subsequent

restan of the vehicle also should be similarly reported to the server or call centre.

Ttacking of Vehicles:

The route of vehicle from source to destination can be tmcked through the system using

check points, RFID Tags, and GPS tracking.

Alerts or Report Generation and Action Redew:
'Ihe system will enable the authorities to develop periodic report on different parameters like
daily litiing report, vehicle log or history, lifting against allocation, and total litiing. The

system can be used to generate auto mails or SMS. This will enable the District Collector or
District Magistrate to get all the relevant details and shall enable the authority to block the

scanning tacility of any site lbund to be indulged in irregularity. Whenever any authority

intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall

be mandatory for the olficer to fill in the repon on action taken. Every intercepted vehicle

shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and entbrcement

of Environment Management Plan will be ensured by the DEIAA, SEIAA and the State

Pollution Control Board or Committee. The monitoring arrangements envisaged above shall

be put in place. The monitoring of enforcement of environmental clearance conditions shall

be done by the Central Pollution Control Board, Ministry ofEnvironment, Forest and Climate

Change and the agency nominated by the Ministry for the purpose.

t.

:!.

6.

7

IJ

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016

i



//?

IIIN]STRY OF ENVIRONIVENT. FOREST ANO CLII4ATE CHANGE - GOVEHN]VENT OF INOIA

ADMINISTRATI1IE STRUCTT,RB FOR ENVIRONMENT
CLEARANCE AND ENST]RING COMPLIANCE

OFEC CONDITIONS

An no mining in allowed without Envimomental Clearance. The process ofEC involves preparation

of EIA/EME PER and mine plan.

The EIA./EMP can be prepared by the State Govemment or any agency ofthe State, group of project

proponents in the cluster or the individual project proponent. The EIA/EMP can be prepared by the

accredited consultants or the Registered Qualified Person(s) / agencies selected by the States.

DISTRICT ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

The CentralGovernment hasconstituted the Districtkvel Environment ImpactAssessment Authority

(DEIAA), for grant of environmental clearance for Category '82' Projects for mining ol minor

minerals, for all the districts in the country.

For. minor minerals including sand and gravel mining lease of area up to 5 hectare in case of
individual lease and up to 25 ha in case of cluster for sand mining, the grant of EC will be done by

the District Environment Impact Assessment Authority (DEIAA) headed by the District Magistrate

or District Collector This Authority will be responsible for proper and sustainable management of
sand mining in the district. The Authority will be responsible for designating the area / stretch in

river suitable for mining in the district and also identifying the area / stretch in river prohibited for

sand mining. The Authority will ensure clear demarcation of mining site, is documentation, and

ensuring that no mining takes place without EIA / EMP and EC of the mining site.

The Chairperson and offrcial members of the Authority for lhe disiricts should hold otlice during

their tenure in the district on said posts and the expert member shall hold office for a peliod of three

years from the date of nomination by the Competent Authority. The Committee shall meet at least

once in a month.

@

The District Environment Impact Assessment Authority (DEIAA) :

The DEIAA u ill hxve lbllo$ ing composition :

l. District Magistrate or District Collector of the district

2. Seniol most Divisiona] Forest Olficer in the district

3. An cxpert member to be nominaled by the Divisional Commissioner

or Chief Conservator of the Forest

Sub-Divisional Magistrate or Sub-Divisional Officer of the

district head quarter

+.

Chairperson

Member

Member

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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I)ISTRICT LEVEL EXPERT APPRAISAL COMMITTEE:

l'hc Di\rlict Level Expert Appraisal Committee (DEAC) will appraise the cases and make

rcconrmendations to the District Environment Impact Assessment Authority for environmental

clcaranee. This Commitree will also make recommendations / suggestions on the District Survey

llcl)(n1 k) the DFIIAA- The DEAC will have tbllowing composition:

l. Senior nrost Executive Engineer, Irrigation Department Chairperson

l. Scnior nrost Sub Divisionll OtTicer (Forest) Member

.1. ,\ representative ofRemote Sensing Depanment or Ceology Membet'

Depaltmenl ol State Ground Water Department to be nominated

b! the District Magistrate or District Collector

J. Occupational health expert or Medical Oflicer to be nominated by Member

the Dist[ict Magistrate or District Collecror

5. Engineer lrom Zila Parishad Member

(). A representative of State Pollution Control Board or Committee Member

7. An expert ro be nominated by the Divisional Commissioner or Chief
Conservltor of Forest Member

li. An expert to be nominated by the Divisional Commissioner or Chief Member

Conselvator of Fotest

9. An cxpert lo be nominated by the Divisional Commissioner or Chief Member

Consetvttot of Forest

10. Senior most Assistant Engineer, Public Works Depanment Member

I l. Assistant Director or Deputy Director or District Mines Otficer or MembeF Secretilry

Geologisl in the dishict in thar order

'l hc DEAC will meet at least once a month. depending on the work load the liequency of meetings

cirn bc decided by the Chairperson of DEAC and Chairperson. DEIAA.

lirch proposrl lor the mining lease under consideration tbr environmental clearance in thc district

N,ill be inspected on-site by the Sub-Divisional Level Committee headed by the SDM.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES' 2016
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The Sub-Divisional Committee should comprise of following oflicers:

Sub-Divisional Magistrate

Sub-Divisional Otficer. Forest/ Assistant Conservator of Forest/

F,rrest Runge Ollicer'

Representative of State Pollution Control Board

SDO. Irri gation Departnrent

Geologist or Assistant Geologist or Mining Officgr'/ Mining Inspector

Chairperson

Member

Member

Member

Member

The presence of at least three members will be needed for inspeclion. This Committee shall submit

its report within 15 days from the receipt of the proposal.

The monitoring of EC conditions and enforcement of EMP will be ensured by the Distlict Collector
and the, State Pollution Conrol Board. The monitoring of enforcement of EC conditions can also

be done by the Central Pollution Control Boad, Ministry ofEnvironment, Forest & Climate Change

and the agency nominated by the Ministry for the purpose.

Schematic Pr€sentation of Requir€ments on Environmental Clearance of Sand Mining
including cluster situ.tlon

A rea of
Lease

(Ilectare)

Category
of

Project

Requirc-
ment of
EIA/
EMP

Requite

ment of
Public
Hffiring

Require.

ment of
EC

\tho will
apply for

EC

Authority
to

appraise/
grant EC

Authority
to monitor

EC

compliancc

EC Proposal of Sand Mining on the basis of individual mine lease

0-5ha '82' Form -
lM,
PFR
and

Appoved
Mine
PIan

No Yes Project
Proponent

Project
Proponent

DEAC/
DEIAA

DEIAA
SEIAA
SPCB
CPCB

MoEFCC
Agency

nominated
by

MoEFCC
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>5ha
and < 25

ha

'82', Form-I,
PFR
and

AWo\,€d
Mine
Plan
and

EMP

No Yes Projec t

Proponent
Project

hoponent
SEAC /
SEIAA

DEIAA
SEIAA
SPCB
CPCB

MoEFCC
Agency

nominated
by

MoEFCC

2 25ha
and <
50ha

'Iil' Yes Yes Yes Project
Proponent

Project
Proponent

SEAC /
SEIAA

> -i0 ha Yes Yes Yes Project
Proponent

Project
Proponent

SEAC /
SEIAA

EC Proposal of Sand Nlining in cluster situation

Cluster
arca of
mine
leases

upto5
ha

'B2' Form -
lM,
PFR
and

AFtro\€d
Mine
Plan

No Yes State,

State

Agency,
Group of
Project

Proponents,

Project
Proponent

Project
Proponent

DEAC/
DE]AA/

DELq.A
SEIAA
SPCB
CPCB

MoEFCC
Agency

nominated
by

MoEFCC

Cluster
area of
NIine

lcases >
5 ha and
<25ha
lvith no

indiridual
lcase > 5

ha

'82', Form -I,
PFR
and

Appovod
Mine
Plan

and one

EMP
for all
leases

in the
Cluster

No Yes State.

State

Aqency.
Group of
Project

Proponents,

Project
Proponent

DEAC/
DEIAA/
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General Conditions wil I not apply on account of inter- state boundaries for river sand min ing leascs.

Cluster
of mine
leases of
area >

25
hectares

with
individual
lease size

< 50ha

'81' Yes Yes Yes State,

State

Agency,
Group of
Project

Proponents,

Project
Proponent

hoject
Pr@nent

SEAC/
SEIAA

Cluster
of any

size with
any of

the
indivitual
lease )
50ha

Yes Yes Yes State,

State

Agency,
Group of
Project

Proponents,
Project

hoponent

Project
Proponent

EAC/
MoEFCC
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E)GMPTION OF CERTAIN CASES FROM BEING CONSIDERED
AS MINING FOR TTIE PURFOSE OF REQI.]IRBMNT OF

E|.I!'IRONMENIAL CLEARANCB

Kceping in view the purpose. maintenance of intiastructure, abalement of disasters, customary

elscment and property rights, it is felt that following cases may not be treated as mining for the

purpose of requirement of environmental clearance. The tbllowing cases shall not require prior

cr\ ironmental clearance. namely:-

l. Extraction of ordinary clly or sand. manuully. by the Kumhars (Potter) to pl€pare earthen

p,rr.. lamp. loy\. etc. rs per their custom\.

l. Extlilction of ordinary clay or sand. manually, by eanhen tile makers who prepare eafthen

t ilc s.

J. Removal of sand deposits on agricultural field after flood by farmers.

1. Customary extraction of sand and ordinary earth tiom sources situated in Gram Panchayat

lbr personal use or community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads.

poncls. bunds undenaken in Mahatama Gandhi National Rural Employment and Guarantee

Schemes. other Government sPonsored schemes, and community etlorts.

6. Drectging and de-silting ofdams, r'eservoirs. weirs. banages, river. and canals for the purpose

of Iheir maintenance, upkeep and disaster management.

7. Trad itional (rcupational work of sand by Vanjara and Oads in Guj:rat vide notification nunlber

GU/90( l6)/MCR-21 89(68y5-CHH, dated the t4th February' 1990 of the Government of

Gu jarat.

li. Digging of u,ell tbr irrigation or drinking water.

9. D igging of tiru ndation fbr buildings not tequiri ng pt ior envit on mental clearance

10. Excavrtion ol ordinary earth or clay tbr plugging of any breach caused in canal. nala. druin.

water body, etc., to deal with any disaster or flood like situation upon orders of Distfict

Collector or District Magistrate.

I l. Activities declared by State Government under legislations or rules as non- mining activity

rvith concuncnce of the Ministry of Environment, Forest and Climate Change' Govemment

ol lndia.

SUSTAINABLE SAND MINING MANAGEMENI GUIDELINES. 2016
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STAN'DARD ENVIRONMENIAL CON'DMONS FOR SAND NIINING

SUSIAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016

Impact Category S.No. Environmental Conditions

Stakeholder

Engagement

I In the case of private liind not owned by the lease holder an alldavit
should be obtained regarding consent of the concemed land owner (s)

for carrying out the mining operation.

2 Stakeholder awareness and ability to raise concerns and getting it lo hc

addressedl'

3 Implementation of Action Plan on the issues raised during the Public

Hearing. The hoponent shall complete all the tasks as per the Action

Plan submitted with the budgetary provisions during the Public Hearing

I Having valid lease and all the permits is very much needed.

-5 To establish a Monitoring Committee including Ltxal Panchayat. t<r

check on tratfic due to transportation and submit an annual report on

the same.

6 The dircctions given by the Honble Supreme Court of lndia vide order'

daten2T .02.2012ir, Deepak Kumar case [SLP(C) Nos. 19628- t 9629 of
20091 and order dated 05.08.2013 of the Honble National Green Tribunal

in application No. l7ll2013 may be strictly followed.

1 AII the provisions made and restrictions imposed as covered in the Minor

Mineral Rule, shall be complied with, particularly legarding
Environment Management Practices and its fund management and

Payment ofcompensation to the land owners.

Sustainable

Mining
Practices

8 District Ievel Survey Repon should be prepared and area suitable for

mining and area prohibited for mining be identified.

9 The depth of mining in Riverbed shall not exceed one meter or water

level whichever is less, provided that where the Joint Inspection

Committee certifies about excessive deposit or over accumulation ol-

mineral in certain reaches requiring channelization, it can go up to 3

meters on defined reaches of the River.

l0 No fuver sand mining be allowed in rainy season

ll To submit annual replenishment reportcertified by an authorized agency.

In case the replenishment is lower than the approved rate of ploduction.

@
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then the mining activity / production levels shall be decreased / stopped

accordingly till the replenishment is completed.

t2 Ultimate working depth shall be up to 3.0 m from Riverbed level

and not less than one meter from the water level of the River channel

whichever is reached earlier. In hilly tenain this depth be preferably

restricted to one meter.

l3 In River flood plain mining a buffer of 3 meter to be leli from the River

bank tbr mining.

l.l In mining fiom agricultural field a buffer of 3 meter to be leti from the

adjacent tield.

l.s Mining shall be done in layers of I meter depth to avoid ponding effect

and alier tirst layer is excavated, the process will be repeated tbr the

next layers.

l6 To maintain saf'ety and stability of Riverbanks i.e. 3 meter or I07r of

the width ol the River whichever is more will he lett intact as no nlining

zone.

t7 No stream should be divefied tbr the purpose ofsand mining. No natural

water course and/ or water resources are obstructed due to mining

operations.

lli No blasting shall be resorted to in River mining and without permission

at any other Place.

l9 Depending upon the location, thickness ofsand, deposition, agricultural

I and/R iverbed, the method of mining may be manual, semi-mechanized

or mechanized; however, manual method of mining shall be pretbrred

over any other method.

ldentilication
an(l ltreparation

of Nlining Site

t0

2l

Mining should be done only in area / stretch identified in the District

Level Survey Repon suitable for mining and so certified by the Sub-

Divisional Level Committee after site visia.

Mining should begin only after pucca pillar marking the boundary of
lease area is erected at the cost of the lease holder after cenitication by

the mining official and its geo coordinat€s are made available to the

District Level Commiftee.

2) The top soil in case of surface land mining shall be stored temporarily

in an earmarked site and concurently used for land reclamation.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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@
Monitoring the
Mining of
Mineral and its
Tiansportation

23 The EC holder shall keep a corect account ofquantity of mineral mined

out, dispatched from the mine. mode of transport, registration number

of vehicle, person in-charge of vehicle and mine plan. This should be

produced before officers of Central Govemment and State for inspection.

?4 For each mining lease site the access should be controlled in waythat
vehicles can ying mineral from that area are tracked and accounted fbr.

2-5 The State / District l,evel Environment Commiftee should use technology

like Bar Coding, Information and Communications Technology (ICT).
rtrr'eb based and ICT enabled services, mobile SMS App etc. to account

for weight of mineral being taken out ofthe lease area and the number

of tsucks moving out with the mineral.

26 There should be regular monitoring ofthe mining activities in the State

to ensue effective compliance of stipulated EC conditions and of the

provisions under the Minor Mineral Concessions Rules framed by the

State Government.

Noise

iv.anagement

2'7 Noise arisingout of mining and processing shall be abated and controlled

at source to keep within permissible limit.
,a Restricted working hours. Sand mining operation has to be carried out

between 6 am to 7 pm.

Air Pollution
and Dust
Management

29 The pollution due to transportation load on the environment will be

effectively controlled and water sprinkling will also be done regularly

.10 Air Pollution due to dust, exhaust emission or fumes during mining and

processing phase should be controlled aod kept in permissible limits
specifi ed under environmental laws.

3l The mineral transportation shall be caried out through covered trucks

only and the vehicles carrying the mineral shall not be overloaded.

Wheel washing facility should be irstalled and used.

Management of
Visual Impact

32 The mining operations are to be done in a systematic manner so th t the

operations shall create a major visual impact on the site.

Bio-Diversity
Pmtection

33 Restoration of flora affected by mining should be done immediately.

Twice the numberoftrees destroyed by mining to be planted pret'erably

of indigenous species. Each EC holder should plant and maintain fbr
lease period at least 5 trees per hectare in area near lease.

34 No mining lease shall be granted in the forest area without forest

clearance in accordance with the provisions ofthe Forest Conservation

Act, 1980 and the rules made thereunder

SUST,AINAELE SAND MII.]ING MANAGEMENT GUIDELINES. 2016
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35 Protection of turtle and bird habitats shall be ensured.

36 No felling of ree near quarry is allowed. For mining lease within lOkm

of the National Park / Sanctuary or in EcoSensitive Zone of the Protected

fuea, recommendation of Sranding Committee of National Board of
Wld Life (NBWL) have to be obtained as per the Honble Suprcme

Court order in l.A. No. 460 of 2004.

37 Spring sources should not be affected due to mining trctivities. Necessary

Protection measures are to be incorporated.

I\lanagement of
lnstabilit! and

Erosion

3E Removal, stacking and utilization of top soil in mining are should be

ensured. Where top soil cannot be used concurrently, it shall be stored

separately tbr future use keeping in view that the bacterial organism

should not die and should be spread nearby area.

39 The EC should stipulate conditions for adequate st€PS to check soil

erosion and control debris flow etc. by constructing engineering

suuctures

.10 Use ofoversize material to control erosion and movement ofsediments

.11 No overhangs shall be allowed to be formed due to mining and mining

shall not be allowed in area where subsidence ofrocks is likely to occur

due to steep angle of sloPe.

,+2 No exraction of stone / boulder / sand in landslide prone areas

.13 Controlled clearance of riparian vegetation to be undenaken

Waste

N{anagement

+4 Site clearance and tidiness is very much needed to have less visual impact

of mining.

.15 Dumping of waste shall be done in earmarked places as approved in

Mining Plan.

Rubbish burial shall not be done in the Rivers

Pollution
Prelention

11 The EC holder shall take all possible precautions for the protection of

environment and control of pollution.

.+E Elfluent discharge should be kept to the minimum and it should meet

the standards prescribed.

Protection of
lnfrastructure

l9 Mining shall not be undertaken in a mining lease located in 200-500

meter ofbridge, 200 meter upstream and downstream of water supply /
irrigation scheme, 100 meters from the edge of National Highway and

railway line, 50 meters from a reservoir, canal or building, 25 meter

from the edge of State Highway and l0 meters from the edge of other

SUSTAINABLE SANB MINING MANAGEMENT GUIDELINES . 20l IJ
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roads except on special exemption by the Sub-Divisional level Joint

Inspection Committee.

.s0 For carrying out mining in proximity to any bridge or embankment.

appropriate safety zone (not less than 200 meters) should be worked

out on case to case basis, taking into account the st!'uctural parameters.

location aspects and flow rate, and no mining should be carried out in

the safety zone so worked out.

.51 Mining activities shall not be done for mine lease where mining can

cause danger to site of flood protection works, places of cultural.

religious, historical, and archeological importance.

Enhancement

Road Safety

52 Vehicles used for transportation of sand are to be permitted only with of
fitness and PUC Certificates.

53 Junction at takeoff point of approach road with main road be properly

developed with proper width and geometry requircd fbr safe movement

of traffic by concession holder at his own cost.

5.1 Project Proponent shall ensure that the road may not be damaged due to

transportation of the mineral; and transport of minerals will be as per

IRC Guideliness with respect to complying with traffic congestion and

density.

55 No stacking allowed on road side along National Highways

Closure and

Reclamation

of Mined Out
Area

5(r The hoject Proponent shall undertake phased restoration, reclamation

and rehabilitation of land affected by mining and completes this work

before abandonment of mine.

57 Restoration, reclamation and rehabilitation in cluster should be done

systematically andjointly by each EC holder in that cluster. This should

be appropriately reflected as EC condition in each EC in cluster

.56 Site specific plan with eco-restoration should be in place and

implemented.

Health and

Safety

59 Health and satbty of workers should be taken care of,

60 Transport of mineral will not be done through villages / habitations.

6r The Project Proponent shall make arangement fordrinking water. first

aid facility (along with species specific anti-venom provisioning) in

case of emergency for the workers,

SUSIAINABLE SAND MINING MANAGEMENT GUIDELINES, 2016
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62 Project Proponent shall implement the Disaster Management Plan if
the mine lease area is located in Seismic Zone-lV Project Proponent

shall appoint a Committee to have a check oyer any disaster to wam

workers well before for the safety ofthe workers. Emergency helpline

number will be displayed at all levels.

6.1 Project hoponent shall appoint an Occupational Health Specialist lbr

Regular and Periodical medical examination of the workers engaged

in the Project and records maintained; also, Occupational health check-

ups for workers having some ailments like BP, diabetes, habitual

smokers, etc. shall be undenaken once in six months and necessary

remedial/preventive measures taken accordingly. Recommendations of

National Institute tbr Labour tbr ensuring good occupational

environment for mine workers would also be adopted.

61 The Project Proponent shall repon monitoring data on replenishment,

trafftc management, levels of production, River Bank erosion and

maintenance of Road etc.

I\lineral
Conservation

65 Use ofalternate material such as M-sand in place of natural River sand

shall be encouraged in order to reduce stress on natural eco-system.

SUSTAINABLE SAND MINING IVIANAGEMENT GUIDELINES. 2016
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I.IIN STqY OF ENVIBONMENT. FOBEST ANDCIIMATE CHANGE. GOVERNMENTOF INDIA

APPENDIX: TABLE - 1

REVENUE FROM SAND MINING IN STATES / UTs

(Rs. in crores)

@

Sl.No. STATE / t'.7 z0tz -

2013

2013 -

2011

201{ - 2015

0l Andaman & Nicobar 0.073 0 0

02 Arunachul Pradesh 7 8 5

03 National Capital Territory

of Delhi

0 0

04 Himachal Pradesh 0.70 0.35 0.07

05 Jharkhand 3.04 0.07

06 Karnataka 23.71 15.3 3 25.99

01 Madhya Pradesh 184.93 t19.41 t'72.53

08 Meghalaya 14.50 15.88 15.50 (as forest royalty liom go\t
contrack)rs)

09 Mizoram 0.018 0.0475 0.0861

t0 Puduchery 0.80 0.20 0.03

ll Rajasthan 173.36 2s2.06 l -r.+

t2 Tamil Nadu r 88.50 |L7.13 109. r0

Uttar Pradesh 97 .27 166.,+5 168.36

SUSIAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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NUMBER OFMINING LEASES IN STATE

':' StatesruTs not mentioned have not provided the data.

L

Sea

Shore

Agricul-

hrral field

Riyer TotalIn

stream

Flood

Plain
Sl.No. STA'TE / U.T

NitOI Andaman & Nicobar

Nil0l Andhra Pradesh

3l-5 t2 7Haryuna

6-50 6500-+ Jlmrnu & Kashmir

-l87 39'7l00i Jhalkhand

1090109006 Lakshadweep

NIL07 Munipur

NtL06 Meghalaya

NII-0(.) Odisha

73 1552+80
Temporary

Working

Permit

l0 Punjab

E585II Sikkim

5 270241t2 Tripura

IIIIIIII

III III II

SUSTAINABLE SAND MINING MANAGEI,4ENT GUIDELINES. 2016
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,IINISTRY OF ENVIBONi.4ENI FOREST AND CLIMATE CHANGE . OOVEANMENT OF INDIA

APPENDIX: TABLE.3

ffiV
l-l

(ln Hectare)

AVERAGE SIZE OF SAND MINING LEASES IN
STATE I UTz 2014-15

Sl.No. STATE / U.T AVERAGE

SIZE

SMALLEST
MINING

I,EASE AREA

LA.RGEST

I\IINING
LEASE AREA

NOT APPLICABLE

02 Alunachal Pradesh ONLY MINING PERMITS

03 Himachal Pradesh 1.20 0.25 ,1.09

0.1 Jharkhand 0.25 0.13 87.36

05 Kamataka 5 5 t9.42

Madhva Pradesh 8.52 0.30 .30(r.98

07 Meghalaya Mostly < t.5 ha

08 Mizoram NA

Puducherrv NA

IO Rujasthan a

5 in Bikaner

24.82

2 in Bikaner

t90l.E9

5 in B ik ner

ll Tamil Nadu 29 leases < l0 ha 14leases of
l0 - 15 ha.

42 leases

> 15 ha.

t2 Uttar Pradesh 25 -t 200

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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* States/UTs not mentioned have not provided the data.
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MINISTRY OF ENVIBONMENI FORESTANO CLIMATE CHANGE. GOVERNIVENT OF INOIA

APPENDIX: TABI-E.4
AVERAGE PERIOD OF SAND MINING

LEASES IN STATE / UT
(In Hectare)

" Statcs/U'ls not mentioned have not provided the data.

Sl.No. S'TATE / U.T AVERAGE MINING LEASE PERIOD (YEARS)

0l Andrman & Nicobar Not Applicable

02 Arunachll Pradesh Only mining permit is given

Himachal Pradesh 5

0.1 J hrlkhrnd 3

0l Karnataka 2

o6 Madhya Pradesh 5 to l0

01 Meghalaya No lease in operation currently

0E Mizoram No mining Iease in operation cunently

09 Puduchen y One year permit

l0 Rajasthan 5

20-30 years in Bikaner

l1 Tlnril Nadu 3

ll Uttlr Pradesh -)

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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i/llN S'IBY OF ENVIRONIMENT. FORESTAND CLIMATE CHANGE. GOVERNMEiIT OF INDIA

APPENDIX: TABLE.5

I

COMMON METHODAND PRACTICE OF
SAND MINING IN STATE / UT

* StatesruTs not mentioned have not provided the data.

Sl.No. STATE / U.T COMMON METHOD AND PRACTICE OF SAND

MINING

0t Andaman & Nicobar l. The Apex Court in its order dated 7.5.2002 in I.A. No. 502 in

WP (C ) No. 202 of 1995, had directed that extraction of sand

be phased out @ minimum 20% per year on reducing balance

basis to bring the sand mining to a level of 33% ofthe present

level of mining within a maximum period of five years.

2. Since the level ofextraction ofsand in the territory in the year

2001-02 i.e. the base year, was 68909 cubic meter, the quantity

of extractable sand is fixed at 22581 cubic meter

3. The quantity of sea sand so allowed by MoEF is extracted

from the identified and approved sites having such deposits

on the sea beaches (identified accreting area) with adequate

environmental safeguards so as to prevent any damage to the

sensitive coastal eco-system including corals, turtle/ bird

nesting sites and the protected areas.

4. The allotment of sea sand is made to thc individuals by the

Sand Allotment Committee constituted by the Lieutenant

Govemor under the Chairmanship ofChiefSecretary who also

heads the A&N CZMA. The quantum of sea sand allotted is

fixed by the Committee on the basis of availability of sea sand

and the number ofapplicants (local) applied for their bonalide

use.

Arunachal Pradesh Mining of sand restricted to foothills only that too for a very

short period. Grant of mining lease is kept in abeyance. sho

term mining permits are issued to various Central and State

agencies for canying out developmental works under the sh'ict

supervision of the departmental oflicers.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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'r' StirtesfuTs not mentioned have not provided the data.

Sl.No. ST,,I.TE / U.T COMMON METHOD AND PRACTICE OFSAND
MINING

0-l Ilinrachal Pradesh Manual. The mining lease areas are sanctioned on the river bed if
the area is approved in survey document. The mining activities

are allowed strictly in accordance with the approved working cum

Environment Management Plan and after the environment

clearance.

0.1 Jharkhand Manual

05 Karnataka Manual

o6 Madhva Pladesh Manual

07 Meghalaya Hill quanying in private areas

Mizollm Extraction of sand limited mainly for domestic purpose in the

state. The produce extracted illegally is seized as per the Mizoram
Forest Act, 1955. Mining is only limited to river banks and

riverbeds with improvised equipments like spade, shovel, small

canoes, etc.

09 Puducherry Nlanual

l0 Rljasthrn In Rajasthan sand is available in seasonal streams and rivers except

Chambal which is perennial but mining is banned because of
Chambal Crocodile Sanctuary. Mining is done up to 3 meters and

is open cast. It is filled in trucks either manually or semi

mechanized method. In Bikaner no river exists and mining for

sand is being done from palaeo-channel. In this palaeo-channel

the sand deposit occurs at the depth of5 meter to 20 meter below

ground level with an over burden of 5 to 20 meters. The mining
here is done open cast benching method, where overlying blown

sand, gravel, pebble etc. is removed, the sand is lurther sieved,

graded and washed upto l2 to 18 mesh size.

II -famil 
Nadu Manual mining is caried out in cenain quanies. In most of the

sand quarries two poclains are used by the PWD.

ll [Jllar Pradesh Munual and Semi-mechanised

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 201€.
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(4II,iISTRY OF ENVIBONMENT. FOREST AND CLIMATE CHANGE . GOVEBNI,IENT OF INDIA

APPENDIX: TABLE - 6

SUGGESTIONS / RECOMMENDATIONS FROM STATES / U IS

FOR ENVIRONMENTALLY SUSTAINABLE SAND MINING

* StatesruTs not mentioned have not provided the data

Sl.No. STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SA ND ]\IINING

0l Andaman & Nicobar The quantum ofextracrable sand fixed at 22581 cubic meter should

be enhanced. This limit has been fixed by the orders of Hon'ble
Supreme Court subject to study by National Institute of
Oceanography.

02 Arunachal Pradesh l. For environmentally sustainable sand mining a stlict and
comprehensive sand mining policy need to b€ liamed.

2. River sand is becoming a scarce commodity and hence
exploring altemative to it has become imminent. Manufactuled
sand is a good alternative both for fine as well as coarse sand

used in concrete.

3. Sand mining should be restricted to surface collection only
without the use of heavy machinery.

4. Due to turbulent and inaccessible nature of rivers flowing in

the hilly terains ofthe state, deposition ofthe sand in the river
bed is very negligible and except for few quaries in the tbothills
and plains, most of the notified quarries arc botrlders and

mining of sand is very negligible

5. In view ofenvironment related issues the grant of mining lease

for river bed minor mineral viz. sand, gravel, shingle, aggregate.

boulder are kept in abeyance and exoaction of these minerills
is regulated only by grant of mining permits. that too not

exceeding 3000 cubic meter in one permit

6. For scientific mining of sand and other minor minerals
Guideliness has been prepared and accordingly Geo-Technical

Committee has been constituted under the chairmanship of
ADC/SDO in the district level to determine the quantity ol
quarriable mineral that can be safely removed and also to give

technical ctearance fbr notification ofquarries of smaller size'

preferably within one hectare

0.1 Chhattisgarh l. While attempting to prePare a model Guidelines / policy ti)r

the country, the differences that exist in dift'erent states may

be taken into account. lt may be tried to take all stakeholdet s

along.

SUS'TAINABLE SAND MINING MANAGEMENT GUIDELINES ' 2016

I @r- 4Jt



/33

-.{
IlIINISTBY OF ENVIBONMENT, FOHEST ANO CLIMATE CHANGE - GOVEHNIVENT OF INDIA

* StatesruTs not mentioned haye not provided the data.

Sl.No. STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONIIIENTALLY SUSTAINABLE SAND MINING
2. To ease the process ofEC granting, SEIAA may have benches

across the State with each bench having a SEAC under it. Time
bound clearance with ease of access and grant,

3. Sand mining with use of machinery should be allowed

4. Road construction material like murram should be exempted
from EC considering their local / pocket occurrences and
impossibility of obtaining EC.

5. Considering the tratnc issue at urban areas and to reduce
intermediaries like storage point dealers, night mining with
adequate lighting should be allowed.

6. To make the availability of sand from local rivulet / streams
the river bank to in-stream mine area distance should be reduced
from l0 meter to 3 meters.

0l NC'f of Delhi Location of sand mining should be identified by a committee
comprising ofrevenue depn., lrrigation Depn., CGWB, SPCB.
Forest Department and mining department. Mining area should
distinctly be marked at site, before allowing mining.

2. Depth of mining should be restricted to 3 mtrs or water level,
whichever is less and that to from aggradation areas. The side
slope of excavation should be less than 3: l.

3. Requirement of sand and gravel should be reduced by
utilization of construction and demolition waste. It requires
not only legislatiye support but also awareness campaign
among the society.

4. Guidelines should be distinctly clear and easy to understand
covring do's and don't during mining operution.

5. Sull'icient saf'e distance should be left between mining site and
adjoining engineering structures like embankment, spurs, bed
bars, bridges, reservoir and regulator etc.

6. Security amount should be sufficient enough to compel the
agency to carry out rehabilitation, corrective measures and to
ensure strict compliance ofconditions of lease. S.D. should be
released after inspection of committee and recording of
certilicqte that agency complied wirh the lease conditions.

7. Mining may be carried out by state agency instead of private
agaencies.

SUSIAINABLE SAND MINING MANAGEMENT GUIDELINES .2016
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x StatesruTs not mentioned have not provided the data'

S1]STAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016

Sl.No. STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLtr SANT' M IN ING

1. Working cum Environment Management Plan has been made
mandatory. The mining actiyities are allowed atier submission
of environment clearance.

2. In compliance of order of Hon'ble Supreme Court dated
21 .02.2012 inDeepak Kumar case. the Himachal Pradesh has

repealed its rules called the Himachal Pradesh Minor Minelal
(Concession) and Mineral (Prevention of illegal mining.
ransportation and Storage) Rule.2015 in accordance b the

recommendation ofthe Ministry ofEnvironment & Forest and

rules circulated by the Ministry of Mines. Hence the State ot'
Himachal Pradesh has complied with the above directions of
the Hon'ble Court,

3. Therefore the condition of applicability of Environment
Clearance on the area less than 5 hectare shall be exenr ed

4. Further keeping in view, the peculiar topography. geogtaphy

and socio-economic fabric of the State, the condition li)r lhc
minimum size of the lease should be exempted irs the rivers
are in youth stage forming different land forms, land holdings

are less, population is thin and scattered and the demund of
minor mineral is limited, which could be met out locally b1

local resources on the small scaleex itin

0-5 Himachal Pradesh

l. Uniform Guidelines be framed lbr sand mining and liver lTed

mtnt as the cannot be se d.

2. Identification of sand belts be made in consultation with ('GWll
Guideliness CCWB may be taken on lroaldand while frami

3. Sand mining leases less than 5 hectare be exempted tirrm EC

and comprehensive policy may be made for hilly states for
ol of Iease,

Janrmu & Kashmir06

l. Machine should not be used in sand mining. Only manual

mlnln should be done

2. The depth of mining shall be restricted to 3 meter / water level

whichever is less.

3. No mining should be carried out in proximity of any bridge /
embankment.

should not be allowed.

Mining should be done in accordance with an approved mining5

plan.

Jharkhand07

@

easing the process

4. ln-stream mining
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'' SIatesruTs not mentioned have not provided the data

Sl.No. STA'I'E / U.T SUGGESTIONS / RECOMMENDATIONS T'OR

ENVIRONMENTALLY SUSTAINABLE SAND MINING
6. EC should be valid tbr settlement period subject to ceiling of

tive years.

oti Karnataka l. Undenaking sand mining activity through a Government
agency to be governed by District Level Sand Monitoring
Committee headed by Deputy Commissioner.

2. The area should be properly surveyed and mapped with the
help of CPS to assign geo coordinates and accordingly erect
boundary pillars so as to avoid illegal and unscientific mining.

3. Depth of sand available may be indicated in a contour map
using suitable drilled holes to ensure sand mining do not exceed

one meter depth.

4. Once thickness is established sand mining may be permitted
to one meter depth where the thickness of sand is more than
three meter deep. If the thickness of sand is less than three
meter, sand mining shall not be p€rmitted.

5. Sufficient spacing shall be ensured from one block to another
block and sufficient time gap shall be provided for
replenishment before undertaking mining activity in the same
block.

6. Mining activity shall be restricted to only non-monsoon season
and in the area that is exposed.

7. No in-stream mining shall be permitted

8. No stream should be diyened for the purpose of sand mining.
No natural water course and/or waterresources are obstructed
due to mining opeJations.

9. Site specific plan with eco-restoration should be in place

l0.Sand mining shall be undertaken only by manual method
without use of eanh moving equipment such as JCB etc. Use
ofmechanized boats for sucking sand tiom in-stream area shall
be strictly prohibited.

ll.Appropriate safety zones shall be maintained in proximity to
any bridge / and / or embankment and other permanent
structures. No sand mining shall be undertaken in such satbty
/ bulfer zones. Guideliness issued by the Ministry of Mines in
this regard shall also be adhered to.

l2.The quarrying activity shall not intersect subten.anean water
level and water table

SUSTAINABLE SAND MINING MANAGEMENT GUIOELINES . 2016
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* StatesruTs not mentioned have not provided the data'

SIJGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND NIININ(;
Sl.No. STATE / U.T

13.The top soil in case of surface land mining shall be stored

temporarily in an earmarked site and concunently used tbr
land reclamation.

natural eco-s

ical location of the state should be taken care o[I

ion for extraction of sand from lbrest areas2.

ess3. Ex te the EC

4. In inter-state boundary leases sand mining EC be givcr by thc
SEIAA.

5. Clear Guidelines for B-1, 82 be issued

cluster casesti6.S

Madhyl Pradesh

mlnl1

l. No sand mining within 3 kilometer f?om Protected area and

Reserved Forest area.

2. Advance royalty etc for entire quantity of mineral be realized
in full.

3. Only loose boulder and sand are allowed to be removed trom
the mid dver stream leavi l5 meter on either side untouched

4. No collection of sand is allowedon l5 meterofeitherside ol'

structures like brid culven etc.

allorved.5. No blastin
ne ateils6. No extraction of stone / boulder / sand in landslide

allowed on road side alon7. No stacki national hi hwa i

is allowed.of tree near8. No f'ellin

9. No transportation of forest produce (sand from forest area) is

allowed atier sunset

fee realized if sand is sent outside the statet0.
ission of DFOI I. Stone crusher cannot be installed without

letion of mininanted atl2.Tree should be after

l3.Violation of above conditions will result in cancellation o

t and forfeiture of advance ro

i
alty

Meghalayar0

l. Extraction of sand from the forest may be permitted strictly as

per mining plan approved by theCompetent Authority and after

g"tting nC"i.tuty clearance under various acts related to the

forcst and environmenl

ll

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES ' 2016
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l4.Use of alternate material such as M-sand in place of nittural
rlver sand shall be encouraged in order to reduce stress on

leases of less than .5 hectare liom EC.

09

Mizolam
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+ States/UTs not mentioned have not provided the data

Sl.No. STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND ]\IINING

L EC may be exempted for leases less than 5 hectare.

3. Minor minerals even close to inter-state borders should be
allowed to be cleared by the SEIAA.

l? Odishu

4. In case a river is forming boundary ofstates and mechanized
mining ofsand is causing tension in states it should be resolved
at the national level.

l-l Puducherry l. Environment Clearance is issued by SEIAA, Puducherry
strictly under the provisions ofthe EIA Notitrcation,2006 and
subsequent amendments.

The bajari mined out from river bed is tilled back by the river
itself during the next rainy season. So, nature itself reclaims
the mined out area every year. The formation of bajari is a
natural process in the river and it is also essential to remove
bajari fiom lhe river bed to avoid silting. If the sand deposited
in the river bed is not removed, it may cause change of river

also results in llood plains will be develcourse and

3. The depth of mining should be restricted to 3 meters or above
water table.

4. Machinery having boom height more than 3 meter shall not
be allowed in exlraction of ba afl

6. In streams with low deposit of sand and if use is mostly local
no mechanized mining should be allowed and EC should not
be uired.

7. In larger deposits there should be semi-mechanised mining with
EC

l+ Rajasthan

8. The sand (river and stream) in different categories, with their
availability, use and size of the deposit.

Category A: Small deposits in river and stream where thickness
of sand bed is very less and sand is used locally in villages and
towns only and no mechanical mining is done, in such areas
restriction of obtaining Environment Clearance can be relaxed
fbr manual mining.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES , 2016

I

2. EC should not be required for earth mining.

2. Price control system adopted in Rajasthan. Sand is a essential
commodity.

5. Size of mining leases be allowed below 5 hectare.
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* States/UTs not mentioned have not provided the data'

SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND NI INING
Sl.No. STATE / U.T

Category 8: Large deposits, where in rivers and streams having
thickness of sand bed is medium to large, sand mining, shall be

allowed with semi mechanized manner after obtainin,s
Environment Clearance.

Bikaner District: Bikanerdistrict is a desert terrain where ground
water table is very deep. Bajari is excavated above water table

and it does not affect the water table. In addition to this boulder.
gravel and waste generated due to bajari mining is used in
reclamation ofpits. Hence environment is not adversely allected
due to ml

l. Forest department is the nodal department for sand and stone

exftaction from the riverbed.

2. Use of machines is bited

attvessites are allotted to uthI3

4. For bigger companies quarry sites in fbrest area lre allotted

after FC.

5. State Government has considerations tbr allotment ol quxrries

for Border Road ization and MoD.

6. Gol can monitor minin in states through GIS

t5

l. Excess sand deposits identified in the flood plains and in-streitnr

areas only to be mined in order to saf'eguard and mainlain

nd water table

2. Sand mining operation has to be carried out between 6 am k) 7

3. Mining operation should be carried out in a systematic m nner

environment and ecolowithout a of the ilreil

Tamil Nrdul6

l. Depth of mining cannot be more tian 3 meter or water table

whichever is less

2. Mining can be done in slices forming benches where

height cannot be more than I meter and bench width can

less than l0 meter

be nch

not be

3. A width ofnot less than 50 meter or 107'

restricted for mining activities from river bank' A condition

can be imPosed that mining will be done from river activities

from river bank.

width of river can be

SEIAA should be decentralized to expedite EC process. lt can

be decentralized to district or zonal level
I

Uttar Pradesht1

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINE s - 2016
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'r' Statcs/UTs not mentioned have not proyided the data.

6

Sl.No. STATE / U,T SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING

5. Make EC conditions practical

6. Requirement of mining plan in river bed mining be done away
with.

7. There should not be requirement ofEC fbr short term permit

8. The quantity of sand should not be fixed in EC as it leads to
loss in revenue and illegal mining.

9. Semi-mechanised form ofsand mining be allowed

l0.Sand mining to be exempted from EC as it takes 6-8 months
and environment department do not have rcquisite work tbrce
to enforce EC conditions. A Guidelines for environmentally
sustainable sand mining be framed and it can be complied by
imposing it in the lease condition.

l8 Unarakhand l. Area less than 5 hectare be exempted liom EC.

2. Use of machine be allowed lbr scientific mining and reducing
the cost of production.

3. RBM deposition in the lease should not be fixed for the entire
lease period. RBM in lease area be assessed after rains every
year

4. 707o of leases in state not operating tbr want of EC and these
vacant lots are source of illegal mining.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 201
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APPENDIX: TABI.E - 7

BEST PRACTICE OFSAND MININGADOPTED IN
DISTRICT/STATE/UT

'!' StatesAjTs not mentioned have not Provided the data'

Sl.No. STATE / U.T DESCRIPTION OF BEST PRACTICES

01 Andaman & Nicobar Institute of Ocean Management has been entrusted the task 0l'

identification of sand accreting sites.

02 Arunachal Pradesh Mining of sand is restricted to foothills only that too fix u very

short period.

National Capital

Territory of Delhi

In Delhi sand mining Iease is granted by Revenue depanment.

NOC from I&FC Deptt. Were issued with condition of limitation

of depth, area of mining, operation timing limitation and limited

period of NOC. Compliance of laid down condilions and

moniton is ensured bv collector.

l. The mining activities on river beds are allowed strictly as per

the provisions of river / sbeam bed mining policy as under.

2. No river / stream bed mining shall be allowed without the

recommendation of the Sub Divisional Level Committee

constituted under the Chairmanship of Sub Divisional

Magislrate having XEN PWD, Irrigation and Public Health.

SPCB, DFO and Mining Officer as its member

3. Nor river / stream bed mining shallbe allowed within 75 metcr

from the periphery of soil conservation works. nursery

plantations, check dams orwithin the distance as recommended

the Sub-Divisional Committee whichever is nrore.by

4. No river / stream bed mining shall be allowed within l/lothof
its span or 5 meters from the banks or as specilied by the Sub-

Divisional I-evel Committee, whichever is more.

5. Nor river / stream bed mining shall be allowed within 200

meters upstream and downstream of water supply scheme or

the Committee whichever is morcas specified by

6. Nor river / stream bed mining shall be allowed within 200

meters upstream and 200 to 500 meters downstream ofbridges

depending upon the site specific conditions'

Himachal Pradesh0:1

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES ' 2016
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'i' StatesAJTs not mentioned haye not provided the data.

Sl,N0. STATE / U.T DESCRIPTION OF BEST PRACTICES

7. No approach road from PWD road shall be allowed to lease

area unless lessee / contractor obtains written permission tiom

XEN. PWD fbr making road leading to all intake places fi.()m

the PWD road.

8. No boulders/ cobbles/ hand broken road ballast shall be allowed

k) be transported outside the State from river/stream beds.

9. No digging for more than 3 feet shall be allowed in river/ stream

beds.

l0.No blasting shall be allowed in river/stream beds.

05 Madhya Pradesh l. In some districts the Cooperative Societies of labour are doing

the sand collection, loading and unloading work.

06 tumil Nadu Permission has been granted in favour of PWD for quanying sand

in the river Poramboke lands in 16 districts in the state ofTamil
Nadu. Sand mining is being carried out by the PWD in the entire

State.

t\1 Uttar Pradesh U.P Minor Mineral Concession Rules. 1963.

d SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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APPENDIX: TABLE - 8

STATUS OF PROMULGATION OF RULE ON SAND MINING
INTHE STATE/UT

+ StatesfuTs not mentioned have not provided the data

Sl.No. STATE / U.T NAME OT RULE WITH YEAR OF PRONTUT,G.,\'IIoN

0t Andaman & Nicobar Indian Forest AcI, 192'l as sand has been included as tirrest

produce.

0? Arunachal Pradesh APMMCR 2002 and made ell'ective tiom I .01 .2003

0l Himachal Pradesh I. River/Stream bed Mining Policy-200.1.

2. Himachal Pradesh Minor Mineral Policy-2013

3. Himachal Pradesh Minor Mineral (Concession) and Mineral
(Prevention of illegal mining, transportation and storage)
Rule,2015.

0.1 Jharkhand Rule 12 of Jharkhand Minor Mineral Concession (Amendment)

Rule 2014.

0-s Karnataka Kamataka Sand Policy was brought out in the year 201I and rs

such amendment to the Kamataka MinorMineral Concession Rule

1994 were made in the year 201I and a separate chapter Iv B tor

sand mining was introduced under Rule 3l -R.

Further, as per the Hon'ble Supreme Cou( orders sated 27.02.20 | 2

in SLP No. 19628-19629 between Deepak Kumar and State of
Haryana and others and as per the model Guideliness issued by

the Government of India for Environmental Management of
Mining of Minor Minerals, amendment to the Karnataka Mino'
Mineral Concessions Rule 1994 were brought out on 16.12.2013

incorporating a new chapter II A applicable to all minor minerals

on Systematic, Scientific Mining and Protection of Environment.

wherein Quarrying PIan, Environmental Management Plan rnd
Environment Clearance was made mandatory.

Amendments to Rule 3l- R were also made wherein the

Govemment, PWD Department was entrusted with sand mining,

storage and transportation, under the District Sand Monitoring
Committee and Taluk Sand Monitoring Committee.

06 Madhya Pradesh Rules have been framed as per the orders of Hon'ble Supremc

Court for sand mining under M.P Minor Mineral Rules 1996 and

Sand Mining Policy 2015 is also tbrmulated in the State.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES , 2016
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'1' States/UTs not mentioned have not provided the data.

Sl.No. STA.TE / U.T NAME O}- RULE WITH YEAR OF PROI\IUI,GATION

07 Meghalaya No rules notified by the state on sand mining
oti Mizolam Mizoram Forest Act, 1955, which came into force on 1.01.1956

(x) Puducherry Puducherry Minor Minerals (Concession) Rules, 1977,

l0 Rrj asthan RMMCR, 1986 Notification dated 2.11.2012:

t. First proviso of Rule 8(2) and first proviso of t 7 ( I ) - Renewal

of Bajari Mining trases is not allowed.

2. Rule l6 (3) - Mining lrases ofBajari to be granted for 5 years.

3. Rule 18 ( 18) - Part surrender of lease area ofBajari not allowed.

Notification dated 3.4.2013 - Girst pmviso Rule 7 (l)- Mining

leases of Bajari to be granted only by way of tender or auction.

Notification dated 12.07.2013 - (First proviso Rule ll (2)) -

Maximum area limitof l0 sq. km. not applicable for Bajad Mining

Leases.

Bikaner District: Chapter tr of RMMCR, 1986 (last amended

t2.07 .20t3).

Sikkim Sikkim Forest (Allotment of Areas for Quarrying of Sand and

Stone), 2006.

ll Tamil Nadu l. As per GO. Ms. No. 95 Indusries (MMCI) Department dated

1.10.2003, a new Rule 38 A has been introduced in the Tamil

Nadu Minor Mineral Concession Rules, 1959. Accordingly

quarrying and sale of sand is being carried out by PWD in the

state of Tamil Nadu since October 2003.

2. As per GO. Ms. No. 158 Indusries (MMIC) Department dated

25.08.2008, a new Rule 38 B has been introduced in the Tamil

Nadu Minor Mineral Concession Rules, 1959. Accordingly

transportation of sand outside the state not to be made.

Ib regulate storage and transponation of sand a new Rule 38

C B has been introduced in the Tamil Nadu Minor Mineral

Concession Rules, 1959 vide GO. No. 32 Industries (MMIC)

Departmenr dared I 1.02.201 l.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES ' 2016
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APPENDIX: TABLE.9
NORMALDATES OF ONSETAND WITHDRAWAL OF

SOUTH-WEST MONSOON

The India Meteorological Depanment, Nagpur. vide letter No. NAGPUR RMC /CS-311.
dated l8th January,20l6 has provided the period of Rainy Season viz. Normal dates of Onset and
Withdrawal of Southwesl Monsoon over Indio.qs state-wise and union territory- wise which xre as

below:-

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016

States Normal date of Onset of
SW-Monsoon

Normal date of Withdraual
of SW-Monsoon

Andhla Prrdesh lst June l5th October

i\runachal Pradesh 5th June l5th October

Assam 5th June l5th October

B ihlr lOth June l5th October

Chhattisg rh IOth June l5th October

Goa 5th June l5th October

Guj rat I5th June 15th September

Haryana lst July l5th September

Himachal Pradesh lst July l5th September

Jammu & Kashmir lst July l5th September

lharkhand tOth June l5th Ocbber

Karnataka 5th June l5th October

Kerala lst June l5th October

Madhva Pradesh l5th June lst October

Maharashtra lOth June lst October

Manipur I st June 15th October

Meghalirya lst June 15th October

Mizorirnr lst June 15th October

Nagaland 5th June l5th October

Odisha (Orissa) -5th June l5th October

Punj ab tst July l5th September

Rajaslhan I st July lst September

Sikkim 5th June t5th October

Tamil Nadu lst June l5th October

Telangana -5th June 15th October

Tripura lst June I5th October

-
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Note: The District Environment Impact Assessment Authority (DEIAA) in consultation with
Distfict Expert Appraisal Committee (DEAC) can make necessary changes as per local
rurctcorological variations in this period of rainy season with respect to prohibition of River Sand

Mining in the District.

States Normal date of Onset of
SW-Monsoon

Normal date of Withdrawal
of SW-Monsoon

Uttlr Pradesh [5th June l st October

Llttarakhand l5th June lst October

We st Bengal lOth June l5th October

L-nion territorl' Normal date of Onset of
SW-Monsoon

Normal date of Withdrawal

of SW-Monsoon

Andaman and

Nicobar Islands

loth May 15th October

Dadra rnd Nagar Haveli l0th June lst October

Daman ard Diu tOth June lst October

Lakshadweep lst June l5th October

Delhi lst July l5th Septembcr

Puducherrv lst Junc l5th October

SUSTAINABI.E SAND MINING MANAGEMENT GUIDELINES - 
':IC16
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3i r SAilD Mll{ltlG
DEUETIIPMEr{Y

A Major lnitiative of Ministry of Environment, Forest and Climate Change for ensuring
Environmentally Sustainable Sand Mining and Prevention of illegal Sand Mirrinq.

{Notific€tion No: SO No. 141 (E)dated 15.01.2016 and S.O. No. 190 (E)dated 20.01.2016 available at ',lYv',,;.env,or.nr..rrl

a Use of Satellite imagery to decide the site suitable lor mining and quantity of sand which can lre mi^ed

a Transit permit with lamper proof security features and tracking of mined out maneral.

a Monitonng of mined out mineral lo prevenl mining in excess of environmental clearance capacrty.

) Delegalion ot power lo granl envi.onmental
(rearance for sand nriornq to an aulhority
headcd by District Magislrate

> lntergraion of power luih Drstrct
Authorities to grant envrronmental
clearance and prevent illegal n'IFrnE

:

I ,

I UI
t-

( at

L .*,rcr

\-
I

,l

Note i Any information of mining wrthout environmental clearance or against the noffns pfcqa$bt*:
notifications be reporled al e-mail icl: sandnrining-moef@gov.in

f
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l6 THE CAZETTB OF INDIA: EXTRAoRDI\ARY II,,\RrIl-Sr(.l(ii)l

10 6r.qr. 562(3r) ilfte zo s-r+t zot+;

1'1. 6r.3 . 637(3{) ilrftq 28 qi{Trl 2014:

12. r,r.3fi. 1599(3{) drsq 25 T{ 2014i

13. T'T.3n. 2601(30 Erftq 7 q-qfl 2014:

14. fi.3fi. 2600(30 ilfte 9 3ff(*r 2014

15. rir.sr. 3252(30 drfts 22 Rqqr 2914'

16. F.r.qr. gaz(3T) drfts a s'.Tft, zots;

17. 6r.sT. al t 1*1 mtr zs qr+, 2015:

18. fir.3{r. 996(3r) drftq 10 3r+d 2015;

'19. {T.3{r. 1142(3{) Trsq 17 q+q 2015;

20. *,r.3{r. t t+t 1r1 arftezs:rl-,r 2015:

21 . Tr.3 . tas+1:r1 irrfte O 1cr€ ZOt S:

MINISTRY OF ENI'IRONMENT, TOREST .AND CLIMATE CHANGE

NOTIFICATION

Ncw Dethi. lhc l5th January, 2016

S,O. l4l(E).-wherei6 tn exercise of lhc powers confer€d by sut-scction ( l) and clausc (!) of sub'seciion
(2) of s€crion 3 o[ $e Environmcnr (Protection) Acr, 1986 (29 of 1986), a draft nolficilron for rnaLing tenutn
amendments in thc Bnvironmcnt lmpact Assessmcnt Notificalion. 2(X16, issued vide numbcr S.O t53-'l(H). daled lltc l.l"
Scptcmbcr :006, was published under sub-rulc (3) of rule (5) of the Environment (Prolection) Rulei. 1986, vide nutrtbcr

S.O. 2588(E ). dared 2l"J Scplcmber. 2015, inviting objections and suggestions from all persons likely n be aftcctcd

thcrcby. within a period of sixty days from lhe date of publication on which copics of Cilzette containiog lhc sard

norificarion werL rvailable to the public:

And whereas. copiqs o[ said nolilication werc mado available to lhe public on 220'r scPlcmbcr ?015:

And wherers. all otjecrions and suggestions rcceived in response to lhe atDve meolioncd draft notil'icarion ha\,c
bocn duly considercd by lhe Central Govcmmcnt:

And wherea-s. in pursuance to the ordcr o[ Hon'ble Suprenk- Coun datcd thc 27'i February.20l: in LA. N.,.1]'
ll ol 20ll in SpeciiJ trave Perition (C) No.l%28-19629 of 2009. in the matter of Dcepak Kumar etc. Vs. Statc ol
Haryana and ()hcrs ctc., prior environmcntal clcamncc has now become rnardatory lbr nrining o[ minor mrncralr
irrespectivc of thc area oi miniDt lcrsc:

And whereils, as a result ot the abovc srid Order of Hon blc Suprcme Cou(. the [umbcr ofcases which are now

rcquired (o obtain prior environmental clcarance hus incrcascd subst8ntially:

And whereLs. rhc Hon'blc Natio rl Cllien Tribunal. ride ils ordcr dated the 13h January. ?015 rn the mtllter
rcgnrding sund lni ing has djrcctcd lff n)akin8 a policy oo cnvironnrcntal clcarancc for mi ing lacses in cluslrr tor mln(rr

And whcrcas. rhc Sralc Co\.rrnllrntr hnv€ repncscnted Ior sLreanrlining the prLrc'sr ol cnrironnrcntal clcar'ur.r'
lbr mining ol' inor mincrul:
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And whcrciL\. lhc Ministry of Environmenr, Fbresl and Climnte Change in consullalion with Slatc Covc ments

h, prep.rcd Cuidclines on Sustainablc Sand Mining derililing the provisions on environmenlal clearancc for clusler.

rrcnrio o[ Districl Enrironntcnt lmpacr Assessmenr Auhonty and proper monitoring ot sand mining u$in8 information

rc.hnobgy and informalion echnoloty cnablcd services to track the mincd oul material frcm source to deslinationr

\ot\,, th€reforc. in cxercise of the powers cooferred by suLsection (l) aod clausc (v) of sutrsection (2) ot
\c(rron 3 o, lhe }:nvironrneot (Protcction) Act, 1986 rcad with qlausc (d) of sub-rule (3) of rule 5 of the Environrnent
(l,rorc,itioD) Rules. 1986. thc Ccntral Governmenr hercby makes rhe followin8 amcndmenl1 in thc said nolification.
nirmel!:-

In the srid notincstion.-
(nl in paragraph 2. altcr lhe wordt -in lhe said Schedule '. the follo\ring words shall be inscrlcd. namely:_

''an(l ilt t)istricl lcvel. thc l)istrict Environment lmpact Assessmenl Aulhority (DEIAA) for ma(ers lalling undcr

Circg(rry'tjl for nrining of minor rninctals in the said Schedule"i
(b) dlter paragraph 3, lhc following pataBraph shall be insened, oamcly:-

"-l ,\. District Level Environment lmpact A$essment Authority:-
i I ) A District Lcvel Environmcnt Impacr Ass€ssnrcnt Authority hereinafter referred to aJ lhe DEIAA shall bc

consrituled by the Ccnrral Covemment under suFscction (3) of scction 3 of lhe Environmcnl (Proleclion) Act.

1986 comprisine oflbur nrembers including a Chairpe6on and a Membcr-Secreary.

(ll The Disrrict Magislrate or Districl Collector shall b€ the Chairpcrson of rhe DEIAA.
(.i) -ftle Suh-Divisional [t agi srralc or Sub-Di visi onal OfTiccr ol the disrrict head quaner of the concemed disuic t of lhe

Shtc shall be lhe \'lember'Sccrstary of lhe DEIAA,
rJl Thc other rwcr members of thc DEIAA shall be the senior m(rlt Divisional Forcsl OITicer and onc cxPcrt The

,rxpca shatl be nominatcd by the Division.at Commissioner of lhc Division or Chief Conscrvalor of Foresl. as the

crse r1la) be Thc tcrm and qualitications of rhe experr lulfilling rhc eliSibilily criteria ars givon in Appendir Vll (o

lhi-. notitictltion.

ijl The nrernbers ol rhe t)tilAA who aro serving otficers of thc concerned Stale Covemmcnt or lhe Union teffitory
Administration shall be ..-r-ry'Ji.io members cxcepl thc cxpen mcmber.

ltr) 'thc DislncL Level Frpcn Appraisal Commi(!'c hereinafter rcferred lo tL\ tI€ DEAC shall cornprisc ol elcvcn

nlcmbcrs. including ir Chairman and a Membcr-S€cretary

r;r Thc \snirrr most Execurive Enginecr, Irrigaion l)epanmcnt r[ the disrrict of re.slxictivc Stalc Govcmmcnrs r]r

[]nion rcrritory Adminirtralio0 shall tt lhe Chairperson ot thc DEAC.

rli) Thc Asristant Direcbr or Dcpury Direclor of rhc Dcpanment ol Mines and Gc.loSy or l)islricl l\'lines O{ficcr or
Crolo8ist ol lhe district shall bc the lvlemb€r-Secrcury of the DtjAC an that order.

l9r A lcpfi.:scnhti!e oflhe Slarc Pollution Control Board or Conrmittee, senior mosl Strb-Divisional Olficer (Forest) in

lhc dislrict. reprcscntativc of Remote Scnsing Departmcnt or Geology Dcpanmsnl or Statc Cround Walcr

Dcpaftmenl. one <rcupational h€alth erpen or Medical Officer to bc nominalcd by the Districl Magistrate or

l)ismcl Coll(jcll)r. l,:ngineer lrom Zila Parishad and thrcc cxFrrt membcrs to be nominttcd by the Divisional

Corrrmissioncr or Chicl Conicrvator of Forest. as the casc may bc, shall bc the other memtets of rhc DI'IAC. The

lcrm nnd qualifications of the erpens fulfilling the eligibitity ctileria arc Siven in Appendix Vll lo this notification.

l lot lhe mcmbeN of the DEAC who are serving ofticeG ol (l|c concerncd Sute Government or lhc Union leritory
\drninrllralion shall bc c.r-.,J.F.id nlsmtlcni cxcePt the exper! memhers

rll) Thc Disrict lvlagisrr{c or Dislricr Collecror shall notif-v_ an agency lo acl as Secrelariat lbr lhe I)l_.lAA aod lhe

l)EAC and sh:rll provid. all filancial and logis(ic suppo( tbr thcir slatulory tunctions

I llr Tll( l)tjlAA ad DEAC shall erercise lhe powcrs and follow the pnxedure as rpecificd in thc said norification. as

incndcd from time to timc.

l|]) The I)t.tAC shal funcrion on the principlc ol collcctive rcsFnsibility and lhc Chairman shall endeavor Io reach a

.r,nsensus in cach case and if conseRlus cannol be reached. the view of rhc majority shall preYail. "i

(() in !r.rrtr8raph 4, afler tub-paragraph (iii), rhe lollowing sultpamgraph shall bc inserlcd' namcly:-
_ii\)Thc 82 Calegory projecrs r)ertaining to mining of minor mineml of lease aren lcss lhan orequal lr, tivc

he,clare shall requirt prior cnvironmcnlal clcarancc lrom DLlAA. The r]EIAA shall basc its decision on the

recommendations ot' DEAC. as constituled lbr this noliliealion." :

t(lr lor paragraph 5. lhe lollowing paraSraph shall bt suhs[ituled' namel]:-
_S. s.r0cning, Sroping and Appraisal Committccs:_

Thc :amc ErFerr ApPmis.l commitlcrs rF:AC\l rrl thc ccntral Govcrnmc0l. SF'ACS at the slalc or t]nion

r!rir,rr\ lc\cl nnd DEr\('al thc clr\lric! lc\cl shall screen. scolE and irpprairc proiccts or aclitity in cxtcgorl A BIand
lJl t,nJ B: lroicct! lbr nlining of minor minerals of lease arca lcs\ rhan and rqual to ljvc hectxrc rcspcclr\clt EAC.

sl {Cs r,rd DEIC\ shall mccl at leasl oncc c!cr} monlh.

rx) Thr (r)mposilron ot rhe llAC shall h. a: Sivcn in AFpendix VI. Thc SEAC at Lhc Slalc or lhc tlnion tcrritor)'lclcl
.irir h. ronslilurcd h) rhc Cc trxl Governnienr in consultatiorr wirh lhe conccmcd State Ci)vcrnmcnl or thc Unton

t'1
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rerri()ry Admi istmrion wirh idcntical composition. l)l:AC at tho district lelel shsll be conslitulcd b! thE Central
c\]vernmcnl as pcr Lhc composilion Siven in paragraph 3 A.
(b) Thc Ccntrcl Govvfillilefit may with the Fior concurrelcc of thc concerned State Covernnrcnts or thc Ur)()n torrit()ry
Adminisnalion corrslilutc onc SEAC for morc Lhan one S(ale or tlnion terri((ry for rearons of adminiatrative conlenicncc
and cost.
(c) The EAC and SEAC shall bc rcconslituted aflcr cvcry thrce ycars.
(d) The aurhorised nrmbcrs of thc EAC, SEACS and LIEACS concemed,.mly inspect any silc conneclcd Nrth thc proj.cl
or acriviry in respecr of *hich rhe prior cnvironmental clearance is *ught lor the purpose ol screcning or scoping or

'apprzisal wirh prior nolicc of at least seven days to the prcject proponent who rhall providc neccssary tacilitirs ti)r tllc
insp€clion.
(e) Thc EAC. SEACS and DEACS shall function on rhe principle of collecrive rcrponsibilily. Thc Chairpcrson shill
cndeavor lo rcach a conscnsus in each case and if consensus cannot be reached the view o[ the majority shall prelail- :

(e) for paraSraph 6, fie lollowinS para8raph shall be substituted, namely:-

"6, Application for Prlor Envlronmcntal Cle.ranc€ (DC):-
An application seeking prior environmcntal clcarancc itr all cascs shall bc madc by thc projocl proponent in thc

prcscribed Fbnn I annexed herewith and Supplemcntary Form lA. if applicablc, as givcn in Appcndix Il aficr rhL'

identilication of prospec(ive sile (s) for the projcct and/or activirics to which thc applicatioo rLlalcs; and in lhrm I Nl for
minin8 of minor minerals up ro five hecaare under Catcgory 82' projects. as Sivcn in Appcndr'( vlll. hllorc
cornmencing any conslnrction activily. or preparation of land. or mining at thc site by $c projcct proF,oncnt. Thc projcct
proponenr shall fumish along with the application. a copy of thc prc-lcasibility projccr repofl. in addition lo ]i,mr I.
Fonn lA. and Foni lM; and in case of construction projects or actilities (item 8 of lhc Schedulcj. a copy ol lhc
conceflual plan shall bc providei insEad of pre-feasibilily repon.'l
(O an paragraph 7.

(i) in sub-paragraph (i), under lhc hcading '1. Slate (l)- Screcnin8:", thc cxisting sub.paHgraph shall be leltered a\
sub-parngraph (A) aod af(er sub-paragraph as so lerterEd. the follo*in8 sub-paragraph shall be inse (:d. namcly:

_iB)Thc 
c.:rscs as specitied in Appendix IX shall be exemptcd from prior environmcnlal clcarrncc.' :

(ii) after sub-prragraph 7 (ii). the followine sub-pirragraph shall bc inscned, namely:
"7 (iii) Prcparation of Dist.irt Surrey Report tor Sand tUining or River B€d Mhlng and Mlnitlg of oth0r \'tinor
\'Iincrals:
(n) Thc presrflbcd pru,rdnrc lor pr.paraiion of Dislrict Survcy Rcpon tbr sand mininS or rivcr hcd Dnning rnd nlinin.r ol
othcr minor mrncrals is trven in Appndix X-
{h) Thc prcscrihe/ preedure for environmental clearrnc'e for minins of minor mineral\ includils clusrcr sirual]i'fl ls
grven in Appendir Xl.':
(g) in paratraph 8.-
lil for thc lert€rs xnd word "EAC or SLAC'. the words and le(ers "EAC or SE,{C or I)EAC shill he {rhsliturpd:
{ii) tor the \rord\ "Expc( Appraisal Commiltee or Slate L.vel Exl€rt Appraisal Commiltcc" lvhcrcver thcy {)r_cur- lltc
lvc)rds _Expcrt Apprnisal Commi(tee or Slalc Lcvcl Expcrt Appraisal Committeu or Di\lriot Lclcl Erpcn Apprai:.irl
Commitree' shall he suhrtitutedr
(h) i0 paraSrdph f. in su$paratraph li).-
fbr rhe words "Expcrt Apprais6l Commitrec o, Stale [*rel Expert Appft sal Committr",c'. thu words 'Exprn Appriti-\itl
Commiltee or State l-evel Expc( Appraisal Committ(:c (ra District tl)vcl Expcrt Aplnaisal Commitlcc shall hc
substituled:
(i) in paragraph 10. alter sub-paragraph (iii). the following sub-paragraph shall bc insercd. nnmel!:-
''(i!) The prcscribcd procedurc lor sand miniog or riler bed mininc and munitoring is girrn in Aplxndr x Xll. ':
(.i) in pardgraph ll.-
for thc words -Erpcrt Appraisal Conmittee o. Starc l,evel Erpen Appraisal Commillcc". thc words Eipen Apprai:'xl
C,'mnritl.e or Slale Levcl E\pen Apprai$l Co nliuee or Distrid Level Expc( Appftdsal Co[roriuric rhall lr
subslitulcd:
(k) in rhs Schcdule.-
(i) tor irem I (a) and lhc entries relalin8 therelo, the ,bllowing item and erries shall b€ subsritutcd. n{nrl}:,

l{ n) (i) Mining
ol minerals

U50 ha of mining lease

area io respecl of n0n-
coal minc lcase

>150 ha ol minins ltis{
atua in r(spccr oi c(xrl
nrinc lcil.ic

General Conditions shall apply

(ii) Rivcr hcd mining projuct. .'n

(i) tbr proaect or aclivitv of flrining ol
minor mincrah ol Calegory B: rup
to 25 ha of mining llilse ircx ):

0) -1 (5)
<50 ha of mining lease
area in rcSpecl of non-
coal minc lc&\c

!150 ha of mining leese
arc{ in rcslrcl ol c()al
minc lcisc

mtn rn accounl ol ifiler-sutlt houn

l
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incspcclivc oI mining

(l) Mineral prcspecling is eremF
ted. "i

l2l The pr€scribcd procedurc for
environmenlal clearance tilr mining of
minor minerals including cluslcr
siruarion is tiven in Appcndix xl. :

(3) Thc mining leases which have

obtained cnvironmenlal clearance
under Environmcot Imprct
Assessmenl Nolilication. 1994 and
Environmenl lmpact Asressncnt
Notification. llj06 thall nol requrrc

frcsh environmental clearanco durinB
renewal prolidcd lhe project has lald
and subsisling environnt€n(al
clealancc.

\olr:

(ii)
pi$ lincs

Slurr! All prqce ls

lignitc and olhcr
orcsl pa.{sin8

rh()ush national
prrks or
sanctuarie\ or
crxrl reefs,
ccokrgically

(l) nlicr Appendix Vt, lhe followin-q appendices shall be insertcd. namcly:_

..APPENDIX VII
(See patagraph 3 A)

Quallficrtions End ter.ns for thc Expcrts in DETAA and DEAC

I ennlilicittir]n: Thc perJon should have at lcast (i) 5 yeani o[ lormal University traininS in lhc coo!:cmcd drsciplinc

tca,1in3 ro a VIA or M Sc D.rgrcc or (iil in ca5c of F:ngineering Technology/ Architcclural disciPlinc. { ycars

I.rnraitraining cc,urse rogerhcr \r.ilh prescritled praclical traininS in thc field 1cading loa tJ Tech/ B.E./ tl Arch

I)cBrcc. or (iiil (Iher proilssional degrec (c.g. MBA ctc.) involving a lotal o[ 5 yean of ti)rnial IJnittrsily trainine

anri presclibecl pracricil rraining, or (iv) Prcscribe.d apprenticeship/ anicle ship and pass cxaminations conduclcd h,
rp coneernecl irotessional asso,"iatir>ns (u.g. Charkred Accountancy) or (v) a Univcrsity dc8rc.. lollowcd by lwt,

lL'irs r)t tin-lnd tr:linin8 in a Univeriiry or Scrvicc Acadcmy {c.8. MBA/|"IPA etc.). ln \elecliog lhc individual

fr(,les\tonals, e)(pcrience gaincd h]_ lhcm in their respectivc ticlds will b! takcn nolc of'

I i;\pert: ,\ prottisional f lilling th! aboyc eligibility critcrir \,!irh al leasl lo:/cars ol't'clcvinl crparicnlc in thc

li.ld .n $ ilh an aJ',inccd degree (c !. Ph. l)i in a conrcrncd licld with at least 5 lears oi rr_'l':vant crpcriencc'

:. ,\gr:ltelor7{)}cJr\.Howc!cl.rnrhce\cnr,rfnon-a\ailihililyofpaociiy(){c\}--nrinil8ircnli€ld.thcnr.rlinurr
ir!r' ot ir ntnher mry he illolved uf l() 75 ycars

I ti{lds: BrBrr: in t\,tining. Ceolug}. tlydft)log}. RcnxrLe Sunsing. til!irorrnlenl Quirlilv. EnYirnrmenl Ir |a.r
A\s(sstncnt pri)(crs. Risl As]essntenr. l-iti: Scicn{cs. Nladnc licicnccs, lbresxv tnd wi!dlitt. Fnvirt)nn]cntal

1r!orr('rries. urGdrrcrrity. anr.l River Flcrrlt:llt.
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Tcnure: Tllc mirj\in)un tcnurc of cxperl members shall t)e li)r two lcrms o[ threc years cach

Thc E\prn Merrbcr\ 01iV not bc rcmoved prior to erpiry Ltf the tenur€ withoul causc aod propcr cDqrrirt

-4.PPENDIX VITI
(S€e prrsgraph 6)

FORIVI I M
APPLICT(I'IO\ tOR MINI}-G Ots IVIINOR MIYERALS UNDER CATEGORY '82' TioR LDSS T}IAN .t\I)

EQUAL TO FIVE HECTARE

{n)
( viii,
lir )

( xi)
( xiil
( riii)
(\i!i

Bosic lnformalion
Nam€ o[ lhe Mining LeiLsc sitc:
l-ocnrion / sitc (GPS CGordinatcs):
Srzc ol thc IUining l-casc (HcctarE):

Crpaci!y ol l\4irin8 Lcase (TPA):
Peri(t of MiniDS Leasd:
Erpectcd cost of thc Projecl:
Contacr Inlbrn)ation:

[:nvironrncntal Srnritir
[)istaficc in

kilomrtcr / Dctrils
Sl. \o.

f)israncc of prujcct sile from oearqsl rail or n)ed bridSe ovcr the coicemed Rivcr
Rivulct. )'lalhh elc.

Dis(ance &om infrasructuml thcilities
Railway lino
Nmiornl Highway
Srare Hrghway
M,rjor District RoaJ
An) ()rhcr Rodd
l-:le(rn( lriinsmi:'\ioo line p{tlc,)r towcr
Crnal ur check dilm or rl:scrvurrs or lake or g>nds

I ln-rakr for dnnkint waler pump hoxse

I Intakc for lrrigation canal pumps

Arc:ts prolected under intcmational convenlions. national or local legslalir)n for
their ccological, landscape, cultural or odlcr rrlnled value

Areas which nrc imponant or scnsitirr for ccological reasons - Wetlaods,
watercourse$ or o(her water bodies. coastal zorrc. biosphercs. mountains. lbresls
Arcas used by protected, imponant or scnsitive species of flora or launa for
brccdrnx. nes(inp. fornErnA, resting. ovcr wintclinE. migralion
lnland. coaslal- mainc or undcrground !ratcrs
Statc, Narional boundaries

)l Roulc.s or facililirs used by (he public tbr acccss to rccrcalion or olher tourisl
pillrim areas

l}fcoce installations

t0 Denscl)'populdted or btrik-up area, distance tionr ncaresl humall habiraaioo

ll Areas Ncupicd by sonsitivc man-made land uses
(hospitals. schools, places of won\hip, community lacilities)

I Areas con(aining irlponanr. high quality or scarce resources
(ground walcr rcsourccs. surlacc resources. fore\try. alriculture. lisheries. tourisnr
mincrnlsl

ll

Arcas alrcady sub.icctcd (o pollution ,)r cnvironrncnral (lanrogc. (lhosc lr'hcrc r\i\ling

Arctl! susccpibl€ lo na(uml hazard $hich could ('au\c thc projccl tr) prcscnl
unrironnrtnlal prohlcms
(canhquakcs. subs idcncc. lands lides. erfiri('rn. flofiling
([ c\tremc or advanie climalic condilion\)

-!$4 err\ ronrircntil slandffds arc ercecdcd,

2.

I:1
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li ls propogjd mining sile l(rated over m ncar fissure / fracturc fbr ground waler
recharge

t6 U']rcihcr lhc proposirl inlolves approvsl or clearance undcr the followinE Resolations
or Acts. nrmelyi'
ra ) The lt)rest (Conser\a(iolt) Acr. !980;
(b)Thc Wildlitc iProreclion) Act. 1972:
(c)-lhc Conshl RcSulario0 Zone Notificrlion. 201 l.
If les. dctarls of [he same and lheir strtus to be given.

l7 l:oresl land involvcd ahcctxrcs)
wherher rhere is any liligation pendiog aguin$ rhs project and/or land in nhich dle
prqiect is pmposc $ bc sct up?

{a) )iamc ol thc Corrt
(b) CBse No.
(c) Orders or dircctions of tlw Court, if any. and its relevMce wi(h the prrrpo6ed
proicct.

lf.

(Signature of Projccl ProPonent
Along lr'ith name and addrcss)

APPI]NDIX - tX
lscc portrgruph 7(il (B)l

t\t.\rpl r()N oI cURTAIN cAsES FROM REQUTRENTENT OF ENVIRONIIE\TAL CLI]..rR,,\NCtj

l

l

Thc lo,lo$ing cases shall not requir€ prior cnvimnmcntal clcarancc. namcly:-
Errlaction ol ordinar! clay or sand. manually, by the Kumha$ (Poller) lo prepare eanheD pots, lamp. Iovs. clc. as

pcr lhcrr ausoms.
Extrrcrion of ordinary clay or sand. manually. hy oanhen lilc makeri who prcpare eanhen tiles.
Renioval oi sand deposils on aSricultural lield a!ter flood by famters.
Cuslonrary c\traction of srnd and ordinary ea[h liom sourcgs situaled in Gram Panchayat for pcrsona] usc (tr

io rrunr(y lvork in village-
Comruunity works like de-silting of village Donds or unks, coostruction of village roads. ponds. bunds

undcrtakcn in lvlaharanra Grndhi Na(io al Rursl Employmenr and Guaranlee Schemcs. othcr Govcmmcnl

'1'",rrr.r<rJ silrcrrrur. uncl ;onrmunit; el-[ot'ts

Dredging and de-silting of dams. rescrvoirs. wcirs. barra8es. rivcr. and canals for fie purpose ol' lhcir
mirin(cnance. upteep and disa-ster managcmcnt.
TraJruonal r{.-cupanonal work of sand hy vanjara and Oads in Gujarat ,idc nolrfication numb€r GLu90{ lt))/
\lCR - I l89r 68 /5-CllH. J0rcd lhc l4'h t ebruary. l9q) of rhe Goyernmen! of Cujaral
Drggrng ol wcll lor irrilation or drinkinB watcr.
Digging of tbundrti(Jn for buildings not requiring prior environmenlal clearancc.
E\ca\irtion of ordinary earth or clay for plugging of aDy breach caused in canal, nala, drain. watcr body. clc.. to
(lcal wirh any disast€r or flood like situation upon ordcrs of District Collector or District Magistratc.
Aciivilies dcclarcd hy State Covernment undcr legaslatbns or rulcs as non'minint activity wilh concurrunc{ of
tbc Minislry of ljn!ironment, Forest and Climalc ChanSc. Govcmmcnt of India.

APPENDIX . X
[&e perograph 7 (lll) (a)l

PRoC!:DURE I'OR PREPARATION OF DISTRICT SURVEY RDT'oRT

7

It.

t0

The main obicctivc of lhc prcpaElion of Disrid Survcy Rcpon (es plr lhr Suslainablc Sand Mining
Curdeliner is lo ensure the tbllowing:
ldcotrtlcation of arcas o[ aggradations or deposition where rninin8 can be allowed; end i&olification of arcas of ero'iion
and proximi!y !o infra.slructural structurcs and installations where mining should he prohibiled and calculatioD o[ annual

rulc of replenishnrcnt and allowin8 timc tor rL?lenishfilcnt aflcr mining ifl thal arca.
'l'hr rcpon shnll hsrc rhc lollowine structure:
I lntft)duction
I txcr!ic!v of Mining Aclivily in the I)islrict
-i 'l he l.isr ol Mining I -eases in the Disrricr with lffalion, arca and period of validily
-t Dctrils of Royrlt) or Rcvenue recEiled in la-\t three years

) l)ctril ol P(xlucti()n oi Sand or Bajari or minor mrNrill in lal\l thrce )cars
( ' Pr(xc s\ ol I )ep()\i lion of Sedi menl\ i o dt ri ! crs oi lh,r District
i Gcnrftl I'rolilc ol'rhc l)iitrict
x I rlld f(iliruti(,n Puttcra in lhc districl: l"orcsl. Agriculture. Honicul(urc, Nlinins clc.

l

1t
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9. Physiog-aphy of thc Distncr
l0 Rainfall:monrh-wise
I l. Ccdogy and Mincral wealth

ln addirion ro rhe abovc. rhc rcporl shall contain $c follo\[inE:
(lr) biitrict wist tlt'tail of rivcr or stream and other \and sourcc.
r b r Distric l wise a vtli labi lity of sand or 8ra vel or E tgrcSatc rcsoul ces.

r c , Dis rricr w isc dcrai I of cxisting mi ning lcascs o[ sa nd a nd aggrcghtes.'
A survey shall be carried out ty the DEIAA with the assist2nce of Gcology Depanmenl or lffisfllinn

Dcpanment or Fore$ Depanmcnt or Public worts Depanment or Crijund water Boards or Remotc scnsiog [)cpannlcna

or Minin-e Dcpanr$ent cG- in lhe districl.

Dr:'i $ilh on of mxin rivcrs

\ame of the Ri\.cr
Area d.ained

(Sq. Km)
7. Area drained in thc Ilislri.l

Salicnt Fcatures of I nant Rivers and Sk:ams

S. No. Name ofthe Rivcr or Stre3m
Toral l-ength in thc Districr (in

Km)
Place ol'origrn

Altiludc ar

Origirr

Po[i(]n o[ (he River or Strcam
Re(ommendcd lbr ]i'Iincral

Concession

[.cngth o[ arca
recommended for

minc.al
conccssion (in

kilomeler)

Average widrh of

rccommended for
mincral

corrccssion iin
meterJ)

recommended for
mineralconccssion
(in squarc meter)

Mincablc minc.al
potenlial (in rnelric
lonncr (6(X,' of rol]l
mincral porcnricl)

s
)Jo

Ri\cr or
Slrcam

Poriion of (he

river or stresm
recommended for

mineral
concession

kngth of area

recommendcil for
mincral

concessiDn (in
kilomctcr)

Average width of
area

recommended tbr
minerll

concession (in
meters)

rccommended l'of
mineml conccssion
(in squarc mcler)

N{incable lnrneral
polcnlinl (in nrrrflc
tonncl ({)0'a (iI rolal
mincrll potcntialt

TLrtxl for
District

rhe

Nfinct?l Pot€nlial

Boulder lV'I l Sand (N'l'f)
'folal Mineablc Mrn(xal l'(rcnri:rl

Bajari (MT)
(lvl l'

A Stlh-l)ivi\ionnl Comn]iltcc cornpflsin! of SuuDivisi()nnl Magistratc, Ol|ccrs tionr lnigation depr(nrrnr. srJlc
Polluri()n Conrrol Board ur Committec. Froresl depaflnrenl. Grok)By or mining olficer shall risil e.rch \ils Ii)r which
cn!irr)nmental clearance has blcn applicd for and makc.eco mendalion on suiobilitv of sitc for nrininq or pr(thihruon

IlcthodoloHr adopt.d for c{lcuhtion of Mineral Potcntiel:
Thc fiineml p({eo(ial ir calculatcd bassd on lleld invc(rigation and geoloey ol lhe carchnrcnr arc! ol rh( fl!(r ,,r

srrcirms. As per the site conditions 0nd l$ation. dcpth of minahle mineral is detined. lhe.rca tbr.cmo!ll ol rhl. rnrncrrl
in ir rirer or slrci{m cau bc dccidud dcfLndinB od .raeo-morphology a d other lac()N. ir can bc 50 ti t\i 6l) t:i r,l lh( rrc ,,i
irlanicul r rivcr or strcam. Flur exirlnple in sune hil l S(atcs rnirreral conslituenls like houlden. riler bor'n l'tairi. rand rrlr

sN[
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l() a dcplh of onc nleler aru considecd &! reaourcc mincral. Other constitucnG like clay and sill are excluded a5 \ei*to

$1lilc calculatinB lhe mincral potential of panictllar river irr strcam.

Thc DiisLrict Survcy iteporr shall bc prcpared lbr each minor mincr.l in the disricl scparalely and its drali shall

h. phctd in thr public donain by kccping its copy in collccioratc and postinS it on districl's website for twenly onc

<larr. Thc commcnr'i received shall bc considered and if lbur fit. shall bc rncorporated in the linal Rcport to be finaliscd

Nirhrrr 'rr mr)nths by he DEIAA.
Tll( Dilrri;l Survey Repofl shBll fom) ihe basis for application Ior environmcntal clearancc, prcparalion of

rrpofl,s rnd a0praisal ofpruects. The Rcport sltall be updated oncc cwry t-ivc yesrs.

APPANDIX . XI
lsee peragr.ph 7 (iii) (b)l

PROCEDTIRE FoR ENVIRONME:TTAL (:LEARANCF, FOR I{ININ(; OT' MI:{OR MINERATJ I:{CI,UDIN(;
CI-USTER

Thc lirllorving policy shall be lollowed for cnvironmental cleara0ce of minint of mino. mincrals including

, I ) Thc dart pr()vidcJ by the Srares (Su\rainable Sand Mining Cuidclincs) sho*s Gat most of Orc mining lcascs tbr

nrn(,r mincrals arc of ,ea.se arca lcss than 5 hechre. lt is also repo(cd $al in hill Sracs gening a slretch in nver

s ilh arca morr lhan 5 hectare is vcr], uncommon. So the size of leasc for minor minemls including river sand

mining will bc dctcnnined by (he Slalcs as per their circumslances.

ilr

Ll)

16)

rlr

The nlining of minor minerals is nlostly in clusters. The Enviroflmcnl lmpact Atsessment or Environment

Managcmc-ot Pl.n are.e4uired to be prcpared for lhe enrire clusEr in order lo caP(ure all the porsihlc

..,.*ilili"r. The$e repo(s shall capture carying capacity o[ the cluster. transpo(ati(,n and relatcd issucs.

rcplonishmenl and recharge issues. 8so-hydrological sLudy of the cluslcr arca. 'l'he Envirc'nmenl lmpAcl

Aisessmont or Envir,.rnrncnt \tanagemen( Plan sh1ll bg prepared by lh€ Starc or State nomina.'d Agc*y or group

nf proicct prilponenls rn the Cluster or the projecl proponcnl in $e cluser.
Thcrc shall be one public consulratk)n [or corirc eluslol af(cr which the fina] Enlirooment Impac! Assc.ssnrcnt or

L.nt rronnrcnt tr'lanagement Plan rcPorl fur lhe cluster shall 6+ Frcparcd.
l.ln\rronnrcntal elcarrnce shall bL appliod [or and issued ro lhc individual projccl proPonenl. Thc individual leasc

hol{icr\ in cluster can usc lhc srlne l.:nvironmenl lmPact Assessment or Environmcnl ManaScrncnt Plan tbr

applicttion ttr environmenlal clcafance. Thc cluslcr Environment Impacl Asscssmcn( ol Entironmcnl

Iurrrnscricrlt Plao \hirll be updalcd as pcr need kelPrn8 in vicw any significanl changc

l-hr details of clusrer l:nvironmed lmpact Asscrsn)cnt or Environment N'lanagemenl Plan shall be rellccled in

elell cn,,ironmental clcarance iD that cluster and DE,{c, s}:Ac. and EAC thall cnsure thal ihe miligatl!c

m.:asurcs emanating lrotn (he Environment Impacr Assess rent or Envircnmeol Managemefll Plan study arc I-ull)

rcllccrcd as en!ironnletlral clearance condirions in thc c vironmental clearance r of tndiridual project proFtncnts

in thrl chrst€r.
r\ (luster shall bc form(d when lhc disGnce berwccn lhc pcripherics o[ one leasc is les5 t]ao 5(}0 nlelcrs liam thc

periphcry of olhcr lca\c in a homo8c[cous mlneral area-

iornr lM. pre-ltasibrlrLy Reporr ind rnine plan for CalcSory '82' projecls for mining of minor mincrals \hall he

propircd b.t, thc Regisrcrcd Qualificd Person or Accrcdiicd ConsultanLs of Quality Coun i! of lndia, Natio al

icirsdirarion Board for Educalion and Training. The Environmcnt lmpact Assessmcnt or Environmenl

i\lanirScrre Plan ror catcSor, 'A and caregory 'B I' pmjccL\ shall bc prcparqJ by lhe accreditcd consuhanls ol

Quirlity Council of lndia, National Accreditalion Boffd lbr Education aod Training.

i6c Sile,a,s snatt havc \upcrvisory jurisdiction over thc DEIAAs and decisions of DEIAA shall bc rcvicwed bl
lhc SEIAA wilhoul prcjudicc lo any provisions undcr any existing l{w.

Schemstic proscntation of Requirements oo Eoyironmental Clctrsnt€ of Mitlor Minerals including cluslcr
siluation

Dl:l{A
SFIA.\
sP( 1,

CP(II
Llrrl- l-( (l

DEA()
Dt-lAA

Aulhorit,lo
trrooitor f,C
c0mplicnc!

appll tu.
l:(' grrnt EC

H

Rcql'irt-

l\!blic

Re.luir.-

L.(l l'll;\/ Il\ll'

ateSorl

Project

Rrqui.e-

Et,\ /
t-\Il'

on lh( bnsi! or indi!idual nrin.ler!.l.( l'r1 ^rlol Sand nlhi and other Nlinor Yin.ral Mini

lllr(lllrcr

Nt,IJ]
I'FR and

-l
I
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25 ha
B]

PFR and

Minc Pl,,l
AAd EMP

\o sF-AC /
Sl:lAA

> 25ha and <
50ho

'Bl' SEACY

Sti l,\A

:s0 ha EAC/
Mol:rcc

E(' of Srnd und 0ther Minor Minc.al lllin

uptoShN

.02' l.:orm - IM,
PFR aod

Min. Plan

No St €. Srare

Proiecr

Proiecl
Proponcnt

rrEA()
DEIAA./

25 ha sith no
indirid0rl

R2 Form -1.
PFR :rnd

Mine Plan

EllP li'r
all lca\s\ in
the Clustcr

N0 shtc. Stat.
Agency.
Group of

Projcct
Proponcnt

l)F,\( /
DI:1r\r\/

'Bl' Surc. State

Agency.
Group ol'
ftoject

Projecr

Proiecr SEAC/
I

ofthc
indi!idual

lc&s. 2 50h6

Sralc, Slate
A8enc,,
C'roup or
Projecr

\4oPFC(l

DEIAA
SEIAA
SPCA
CPCB

[roEl.CC

lloEFCC

Clusler of

a.e, > 25

indiridual

50ha
Proie.l I_AC/

MoEFC('

APPENDTX - X[
[Soe prrrgrrph l0 (iv]l

PROCEDURE fOR MONITORING Otr SAND LITVING OR, RIVER BED MIN ING

l. Thc sccurity fearure of Tra$po.t Permil shdl bc 8s unden

(a) Prin@d on Indian Banks' Associrtion (IBA) spproved MagrEtic lnk Char.clcr Rccognition (lvllcR) Cdc
PaPer.

{b} Unique Earcodc.

(c) Unique Quick Response (QR) code.

(d) Fugitive lnk Background.

{er Invisible Ink Mark.

(f) Void Pantograph.

(-E) Walermark.

2. Rcquiremenr at Mine Lcirsc Site:

(at Small Sizc Plot (Up to 5 hertarc): ABlroid Ba-sed.Snrirn Phorlc.
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tb) Lar,qc Sizc Plots (Morc than 5 heclare): CCTV carrxird. Personal Computct (rc). lnteroel Conncction. Power

Back up.

!c, Access cootrol of mine lcase sile,

(d) Anangement for weisht or approximation of weight of rnined ou! mineral on basis ol volume ol thc trailcr of
Yehiclc usod-

Scannin.s ol'Tmnsporr Permit or RBceipt and Uploading on Server:

(a) wcbsitc: Scanning of rcccipt on minilg site can bc donc through barcode scanner and compNer using lhc
\ofrwarcl

{b) Android Applical;on: Scanning on mining sitc car! bc done using Android Application using sma( phonc. lt
$ill require intemel availability on StM card:

(c) S),'s: TEnspon Pcrmil or Receipt shall bc uploadql on se er even by sending SMS through mobile oncc
Tranrpon Permi! or Receipt get uploaded. an unique invoice code gels Sener&ted wilh its validily period.

Proposcd working of fie systcm:

The Stare Nlining Dcpartment should print t}lc Transpon Pemil or Receipr \vilh security fcalures enumeratcd at
paragBph I above and issue ftenl to thc mioe lcase holder lhr(xlSh the Distict Collcclor. Once lhese Traflspon
permirr or R&ciprs are issued, they would be uploaded on thc ltertcr aSainst thal minc lcase area. Each receipt

should hc prcttrably with pre-fi,(ed quantity, so lhe total quanlity tcts determined for lhc reccipts issued.

When lhc Transport Permit or Receipt barcode gets scanncd aud invoice is generalcd, lhal pa(icular barcode Eeti
used aod irs validity time is recorded on lhe server. So f,ll lhc details of transporling ol mincd ou! material can bc

ctlpturcd on lhc server and tlle Transpo( Pemlit or Receipl cannot b€ aeused.

Chccliirg 0n Roule:

The stlfl dcploled fo. lhe purp($e of checking of vehiclcs caryinB mined mincral should be in a position to cl*+ck

rie !rlidity ol Transpon Permil or Rcceipt by scanoing thcm using websile. Android Applicalion and SMS.

Brcnkdo\^ ll of vehicle:

ln arse thc vclicle breakdown, llle validity of Traflspon Pcnnit or Rc,ceipt shall be cxtcndcd by sending Slvls hy

drivcr in specil'ic tbrmar ro roport brctkdown of vehiclo. Thc scrver will rcgislcr lhis iotbrm ion and register thc

I'rL-rLd(,wtl. The State can also establish a call ceotrc, which can register brcakdowns o[ such vehiclcs and cxlcnd

the \ lidil]- period. The subscquenl resian of (hc vchicle also should M sinilarly reported 1() thc scrv.r or coll

l rr.kinS of Vehicles:

Thc r{)ute of vehiclc from source to desrination can be tracked throuSh thc syslem using cheak froints, RFID Tags.

and CPS lrackinS.

r\lcrts or Rcporl Ceneration and Action Rcvicw:

'I hr sysrcm will cnable rhe aurhoritics to dcvelop periodic rcpon on differem paranreters like daily litiing repon.

vehicl. loB or histor_v. lifring against allocation, and (o(al lifting. The syslem can be u$ed lo generate aulo mails or

sNIS. Thii will cnable lhe Diilricl Collccror or Distriq Magislrate to get all the rclevant dclails and shall enahlc tho

itullDritj $ lrl,rck rhe scanoiog facilily of any site found to be indulged in irrctularity. Whencver any authorit)

inlcrccpls any vehicle rransponing illcgal sand. ir \hall gcl rcgistcrcd on lhc \erler snd shall be Dlandatory kv thc

oltlaer to lill in rhc repofl on action laken. Evcry inlcrcepted vehicle shall bc trackcd.

The ,lklniloring oI mined out mineral, cnvironmental clearance condirioos nnd cnforcement of Environmenl

t\{anagcment plan will be ensurcd by rhc DFllAA. SEIAA and thc Slare Pollulion Conlrol Board or Commitlce. The

muritirring arrangcmcnts eflvisaged aboq: shall bc put in place not later lhan thrcc months. The moni(oring ol

crrl()rcemcut ol crrvironmcntal clearance condirions shall bc donc by the Ccntral Pollulion Control Boald. Minislry

.)l Hn!rronnrcnt. Fores( and Climate Changc and hc a-qency nominated by the Ministry for thu Purposc "'

INo. Z- I l0l3D8i/2014-lA-lt ( M)l

MANOJ KUVAR SINCII, Jt. SccY

\

\,)tc: Th( Irin(rp.rl rLrlcs werc pr.rhlishcd in lhc Grzclre of lndin. tluraordinary. Parl ll. Scclion.1. Suh_\cclion (iir r1.//'

nLrnhL:r s ( ) liil(f).datedlhc l4th ScUcnlter' lo(f and \Lrhscqucntly aDcndcd ril. the lbll('t'ring nuinhcr\ :-



2-
{. /{r

l6 'IHl: GAZLTTI-: OF INDIA: F:XI'RA()RDINARY IP^RT ll-src .l(iirl

t. S.O. l7i7 (E)daed the I lth October,20071

2. S.C). 3067 (El daled lhe lst Decemher. 2(X)9i

3. S.o. 695 (E) dared thc 4th April, 201 !;

4. S.O. :896 (E) datcd lhe l3th Deccmber. 2012;

5 S.O. 6?4 (E) datcd lhe l3dr.March. 2013:

^ S() 2104rF. rdarcdrhr 19lhJulyl0ll:

7. S.o. 2555 (E ) dated lhe 2lsl Augusl. 2013;

8. S.O. 2559 (E) darcd th€ 22nd AuSusl, 2013;

9. S.O. 273 1 (E) dalcd the 91h September, 20 l3;

l0 S.0. 562 (E) dated $c :6th February. 20141

I l. S.O. 637 (E) datcd the 2ttth February. 2014:

12. S.O. I 599 (E) daled the 25th June. 2014:

ll. S.O. 2601 (E) daEd rhe 7th October, 2014:

t4. S.O. 2600 (E) da(cd the 9$ Octobcr, 2014

15. S.O. 3252 (E) datcd th€ 22nd Decrrnber. 2014;

16. s.o.3E2 (E)dated lhc 3rd. l-'ebtuaty, 201 5:

l?. S.O. tl I {E) darcd the 23rd March, 2015;

18. S.O 996{h)dalcd rhc Ioth April.20l5;

lr). S.O. I I42 (E ) dated thc l?thApril,20l5:

20. S.o. t l.l I (E) daled thc 29th April.20l5r

21. S.O. 1631 (FJ dated thc 6(h Jul). 2015.
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